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PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

WFICIAL RiTORT

PARLIAMENT OF INDIA 
Thundav, 15th Mardi. 1951

T h « House m et at a Q uarter to Eleven 
o f the C lock.

[M r . S p e a k e r  in  the Choir] 
ORAL ANSWERS TO Q U ^IO N S 

A g r ic u l t u r a l  L a b o u r

•2216. Fwrf. 8, N. MIslin: (a) WUl
the Minister of Labour be pleased to 
«tate whether it is a fact that Govcm- 
jneit referred the question of fixation 
o f minimum wanes for a;griciiltural 
labour to the National Planning Com
mission sometime back?

(b) If so, has the National Planning 
Comml&sioii miide any recommenda
tions?

The Minister of Laboor (Sliri Jag- 
Jiiraii B&m): (a) Yes.

(b) Yes. The Planning Commission 
appointed an expert Committee f o r  
this purr ôse. The ComrriHte<* recom
mended that the scopo of the Ŵi umum 
Wages Act 1948, as far as it is  a p p li
c a b le  to agricultural workerjt, isliould 
be restricted to aroas of low wages 
where, firstly, action was most 
urgently called for and secondly, 
action had the maximum chanoes o f  
bemg successful. th is  in to
amount the Commii ŝion recommended 
that O ption should lie crh'en t»> S ta te  
Governments to introduce mirumum 
wages for agricultural workers la 
such limited areas ani at such tlixi«« 
a s  they considered feasible.

Trot 8. N, Mishra: What win 
to •?»« OTpIorces engamd to W  «>qulry? Win they be disband.

A rt Jtgjliraii Eam: Obviously, sOu
Wfft* B. W. Bilslini! May I ^now the 

•nimber of employees engaged?
fSkfi jractivan It will be a few

___nun<lreds, 300 or
*WPU3.

SIN
Shri KessTa Baa: May 1 know

whether any date has been tbced for 
the fixaticm of minimum wa^es lor 
agricultural labour? *

8m  Jadhnn Ksa: No; acctwiUiii
to the recommendation of the Planniag 
Commission, no date has to be fixeOt 
Option is to be given to the Stals 
Government to fix minimum wages tm  
a^cuiturai workers as and when th ^  
please.

Shri Kamatli: Is it a fact that tii#' 
Minimum Wages Act, 1P48, provide4 
for fixation of minimum wages for 
labour in scheduled establishment*, 
and if so in how many establishmenti 
and in how many States has thi:; been 
given e/Iect to so far?

Shri Ja^vRA Ram: There are two 
schedules in the Minimum Wago A d  
In Schedule 1. a number of industriei 
are enumerated. Schedule II includes 
agriculture. So far as Schedule I |« 
concerned, a number of State rovero- 
ments have fixed mfnimum was’es in 
a large number of industries in that 
schedule. Only a few days back,. I 
think, in reply to a question. I havo 
laid a Statement on the Table of ths 
House wherein I have gî 'en the de
tails of the various iiiduî tries in whicli 
minimum wages have been fixed.

anri A. C. Gisha: Can the 
Minister give us an idea es to wh?»t is 
the disparity K>tw-̂ cn the .eon r̂al 
level of wages preva>!tng in irdustrial 
areas and in agricultural areas?

Shri Jagjivaa Ram: Obvio«: ly. tha 
wages in agriculture are murh loww 
than what they are in industiy.

Shn IHeeran; Mf»v T 
the Planning Commission m thefr 
T^nort has indicated at least by war 
or example any areas whc'x* njm* 
cultural labour is paid very ir>w?

Sltri Jaglinm Ram: Tt is not r t  Urn 
Plannir4r Commission to ^
w u iry  is being carried on u- -srloua 
States and we have rereh»e-l %ixnm 
materia) repardi"^ the 
w«p*?s those art»r.j; Th« Goit
emments can say which are* i’ c mos|
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depressed pockets where vyry low 
W&ges are paid to agncultural 
Workers.

Frof. S. N. IMIshra: What do the 
lenquiries indicate about the average 
annual income, and average expendi
ture for an agricultural labour’s family?

Shri Jagjivaa Earn: The enqti^j 
re^^als a very bad state of̂  affairs. 
The annual income of an a^icultural 
£amily~I do not refer to individual 
workers, but families—comes to sosme- 
thing between Rs. 300 and 400 per 
year. Therefore, the income is not 
enough to meet their ordinary 
expenses.

 ̂ Pkhsxon and Provxdemt Fund

*2217, Shii SidhTiu (a) Will the 
Minister of Befasbffitatkm be pleased 
to state at what stage the questicHi of 
pa3raient of pensions and Provident 
funds to displaced persons ;vho came 
from Western Pakistan to India stands? 

ifb) How many representations have 
, be^  received from various Associa

tions and individuals in connection 
with this matter?

(p) How much amount has Govern
ment paid to the displaced persons in 
respect of their pensions as per their 
recent announcement?

The BDaister o f State for Befaabima- 
ttM  (Shri A. P. Jain): (a) The attention 

, Ilf the House is drawn to a statement 
made by me in answer to Starred 
Question No. 141 by Shri Sidhva on the 
28th November, 1950, which gives the 
pfevious history of the case.

' The position of the displaced persons 
other employees of the divided
Provinces of Punjab and Bengal with 
regard to pensions and provident funds
11 now as follows:

(i) Displaced Government servants 
to whom provisional pensions 
had been sanctioned under the 
December, 1947 Indo-Pakistan 
Agreement are continuing to 
receive this benefit.

(ii) Displaced Government servants 
and servants of States and 
Local Bodies not covered by 
the provisional pensions 
scheme of December, 1947 will 
now get the full amoimt of 
Qieir pensions under the Indo-

- Pakistan Agreement of Decem-
 ̂ ber, 1950.

4 (iii) Displaced Gilyvemment servants 
and servants of States and 
Local Bodies who were eligible 
to pensions but whose pensions 

 ̂ had not been sanctioned are
 ̂ entitled to payment of 50 per

, cent, of the pension subject to
a maximum of Rs. 150 per

mensem under the interim 
relief scheme sanctioned by 
the Ministry of Rehabilitation 
in November, 1950.

(iv) Displaced Government ser
vants and servants of States 
and Local Bodies whose pro
vident funds have not been 
paid will be eligible to pay
ment ol' 50 per cent, of the 
ascertained dues under the 
Indo-Pakistan Provisional 
Payments scheme.

(V) Victims of Quetta earthquake 
who were in receipt of 
allowances in West Pakistan 
and dependents 6f the Govern
ment servants who died or 
were injured during the civil 
disturbances are entitled to 
payment under the interim re
lief scheme of the Ministry of 
Rehabilitation.

(b) A large number of representa
tions were received but as the matter 
has now been satisfactorily solved, it 
will serve no useful purpose to ransack 
the numerous records.

(c> The Ministry has requested the 
Auditor-General to ask the Accountant® 
General concerned to arrange payment 
against authorities issued by tne
Central Claims Organisation of the
Ministry of Rehabilitation. .

Shri Sidhva: The hon. Minister stal
ed that 50 per cent has been arranged 
to be paid provisionally towards the 
Provident Fund to employees of local 
bodies under the Agreement arrived at 
with Pakistan in December. 1950. May 
I know whether this amount wiU be 
paid by Pakistan Government, and 
what wUl be the position regarding the 
remaining 50 per cent? Has any
agreement been arrived at or is likely
to be arrived at?

Shri A. P. Jate: The main difficulty 
in implementing the Act was the diffi
culty about exdiange. As a result of 
December, 1950, Agreement, it has been 
arranged that all settlements imder the 
scheme will be in terms of Indian 
Rupees and final adjustments wiU be 
made later on. So far as the remaining 
50 per cent, is concerned, nothing has 
been decided as yet. Ultimately, we 
hope to realise the money from Pakis
tan and pay to all persons concerned.

Shri Sidhva: Arising out of answer 
to part (c) of the question, the hon. 
Minister said that he has refen^d ̂  
matter to the Accountants General for 
disposal. May I know how many appli
cations have been received so f^ , and 
whether any money has been paid 
during the three months that l^ave 
elapsed from the date ol the announee- 
ment? Is it a fact that no partial pay
ments of pension and pro^dent fund 
have yet been gtJidt
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Shri A. r  Jain: 2173 applications 
have been received. Out of the^, 
400 have been scrutinised by the ofRcer 
in charge of the Claims Organisation. 
In ten cases payment has been 
sanctioned. The reason for the delay 
is this. Firsts the rules had to be fram
ed. Then, forms were printed and they 
were sent to the displaced persons. 
Finally, these rules were finalised in 
the beginning of February. The Com
mittee is scrutinising these appli
cations. I hope payments will start by 
the end. of this month or the fiest week 
of April.

HfWI 5lfiF?r TTR : fJTT

^
^  sn w  f̂ gpTT WTT t  ?

[ta la  Achlnt Ram; Will the hon. 
Minister be pleased to state the amount 
which is available with the Govern
ment for the payment on account of the 
items of pension and provident fund?]

qo ifto ^  JPT
\ fsR  ^̂ niT

t, ^
^ 9rnFTT i

[Shri A. P. Jain: The question in 
respect of these items does not arise. 
The amount which is due to these 
people will be paid from General
ExdiequerJ

Sardar Hnkam Singli: Sir, are there 
yet any cases of displaced persons who 
claim pensions and provident fund 
amounts which have not been decided 
by Government?

Shri A, P. Jaia: 1 said 2,173 appli- 
^tions have been received; some of 
^ese have been scrutinised and some 
have been sanctioned and others are 
being scrutinised and are in the pro
cess of being sanctioned. These are 
now under scrutiny.

Sardar Hnkam Singh: Will Govern
ment sanction these claims after
scrutiny irrespective as to whether the 
Pakistan Government agrees to pay the 
rest of the amount?

Shri A. P. Jain: The scheme th t̂ I 
have just read out̂  to the House is for 
immediate implementation. Some sort 
of arrangement has been made with 
Pakistan for the implementation of the 
scheme. It does not depend on what 
Pakistan pays and what ultimately is 
settled with Pakistan.

Shri CaialtopadlmT: So far, 1
understand there was some diflftculty 
in the settlement of these pensit 
due to the non-availability, of pap 
from Pakistan. May I know wh 
these papers have now been 
from Pakistan?

Shri A. P. Jain: The impUcatiOT 
that there was difficulty due to tne 
non-availability of papers from Pakis
tan is not correct. It Ls for the persQn 
who claims the pension to supply the 
papers. Of course they have to i>e 
verified and that is done. The pre
vious clause has been removed and 
it is now for us to receive the papers 
and to finally assess the claims and 
make paj^n^t

Evacuee Land in Puhjab ' ^

•2218. Dr. Ram Snbhag SfiBsh: Will 
the Minister of RehftbHUattea ̂  
pleased to state:

(a) the total acreage of evacuef
land in the Punjab (I); ‘ '

(b) the percentage of the evacuee 
land which has be^  allotted to 
allottees:

(c) the number of evacuee hooF^ 
in the Punjab (I); and

(d) what percentage of thosse hoases 
has been allotted to di^laced persons 
from West Pakistan?

Hie Minister of Stete fnr RdiaUtM». 
Uon (Shri A* P. Jain): (a) 39,70,000 
acres.

(b) 98-9 per cent, in rural are^a.
93 per cent in urban areas.
(c) 4,83,909.
<d) 96*8 per cent of the allotah e

houses in urban areas and 94 •! p ^  
cent, of the allotable houses in rui^ 
areas.

Dr. Ram Snhhag Singh: How soon 
do Government expect to get the 
maining houses and land settled on 
these refugees?

Shri A. P. Jain: As regards A e 
land, the balance is 31,044 acres botlft 
in the Punjab and in PEPSU. But 
the land is of inferior quality and we 
are prepared to give it to the 
placed persons, provided they ate 
prepared to take it Unfortunate ĵr 
they have not shown any inclination 
to do that. So far as the houses are 
concerned, there is a balance of 3;3m, 
out of these 2,396 are either in 
possession of the old tenants or ha.^ 
been allotted to non-displaced persoS 
who are government servants and who 

-are eligible for allotment there. I.IM 
still remain to be allotted and th& 
will be allotted. ^

Dr. Ram Subhag Singh: Sir i iS t
are the maximum and minimum acA- 
age of land allotted to a sinule famsSr
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BbA A. r . J«to: Hie 
area held by the person in Pakistan. 
’Those who had less than 10 acres 
atraut 75 per cent of the area they 
possessed in Pakistan.

tfjf -  ^  

yi
‘-tJ  IS-J) L»J _J« i

• o*^
[Glani G. S. Masatn Are any of the 

^ a l  people still in possession o£ these 
iKNiief?]

r r  at 
-anft afTT^ aiivr f  i

[gkri A. P. Jaia: I have )n«t now
4(iven these figures.]

f*rnrFT3ft^*N1 
^<rm ft? w  #  

^  ^  t  ^  ^
t , ^  T̂cyRT

^  ^  «nft I  ? 3m*-.: t

[Lala Aehiat Bam: WUl the hon.
Minister be pleased to state whether 
Ihe Government is still in possession 
TOf any such evacuee lands, which 
have been kept in reserve till now, and 
«have not been allotted to anybody?

so. how the said lands wiU be 
jOlotted?]

*fto ^  i ^  ^
^  5!ff t  I

îwrsT ^  ^  1 1
IShri A. P. Jain; I do not know of 

Buy such evacuce lands so far, I wiU 
be certainly prepared to answer  ̂if the 
lion. Member lets me know of the 
«ame.]

Sardar Hnkam Stnsli: Are any of 
Ibe lands or houses which were de- 
4dared to be evacuee property fuba^ 
iQuently restored to persons who come 
^ack from Pakistan?

fihfl A. P. Jatai: There have bMn 
4|aees in whfch properties were declar
ed to be cvacuee properties bnt the 
•Mrsons to' whom they belonged bad 
^bot gone to Pakistan, and In th m  
tBses sorne rrt‘?lnrati<ms are made. 

.4Bome restorf t̂ions are slso made in 
j^ su a n ce  of the notification which

was pubUshed by thi» Ministry to 
pursuance ot an undataW ^

predecessor Shn MoJian ^  
Saksena regarding perscms reluming 
before a particular dste.

Sardar Hnkam Stogk: Is it cop-
templated to invite more persons from 
Pakistan to the Punjab as weD?

Shri A. F. Jain: There is nothing in 
contemplation. There teve b «
cases where persons have  ̂ b e »  
stranded and where we cons^ei^ 
that those persons had gone oiUy t o  
a temporary visit but they could not 
return on account of some pe™ t 
difficulties and in such cases we give 
them the resettlement permit

Satdai a  8. B t o  Sit, 
age given about the anotmept rt
houses, i.e, 98 per cent does it
to the houses in the villages
80, is it not a fact that ttiese being
mostly fctttcha hoi^es ll^y haw 
largely beoi demolished during the 
last three or four years?

Shri A. P. Jala; \ am afraid my Txm.
friend does not care to follow the 
answer. The first figure of 96*8 per 
cent relates to bouses In urban â 'eiw 
and the other figure of 94*1 per cent 
relates to rurni areas.

Sardar B. 8. Ma«: That is why 1 
want to know. Sir...

Mr, Speaker: No, we go to the next 
question.

D ispla ced  T. B. P a tie n t s

•2219. Dr. Ram Subha^ Singh: (ft) 
Will the Minister of RehablUtatloii be 
pleased to state whether the G ove^  
ment of India give any faclUtles fw  
the treatment of displaced T.B. 
patients from ISart Bengal?

(b) If so, what k in d  of farilivies de 
they give?

The Minister of State for RehaUllt»- 
tloit <8hri A. P. Jain): (a) Yes.

(b) 50 beds in the Ja^̂ abpiir T.R 
Hospital, 10 beHs in the Cairutta Medi
cal College and 20 beds in the National 
Infirmary Hospital at Calcutta 
h e^  reserved for di^plafed T.B. 
patients from Fa?t Bengal. A H?^pl- 
tal with 100 biidsi nnd X-Bay examfn^ 
tion facilities has also been ej?tftbli«ied 
at BeUaghaU, Calcutta and arran^ 
ments are in progress to ^ t up anotMr 
100 beds at the hospital In fCanchara* 
para. Arrangements have rs1?o 
made for the out-door treatment ™ 
dik^laced TB n«ttents, examinatlw 
of their pputiim ?nd f<>r sktegramg y  
the Jadabpur and Bel âjg âta Hoipl- 
taU.

Dr. Ban May I know
the number of nrHr-ntg v; have been 
admitted into tho:;e bo*̂ pltal3?
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Sbri A. r . Jain: Sir« these beds are 
under the management of Uie State 
Government and we do not maintain 
here the figures of patients.

Dr. Ram Sabhag »Bgii: Sir, is ai^ 
moaey beinj; spent on these hospitals 
h7 the Central Government?

Shri A. P. Jain: Yes. we have made 
a grant of Bs. 4 lakhs.

Shri A. C. Gaha: When are the pro  ̂
posed hospitals expected to be ready?

Shri A. P. Jain; One is ready and 
the other is being established and I 
think that also will be ready soon.

Shri A, a  Gnha: Sir, are the 
patients treated free there or luive 
they to pay some chargc?

Shri A. P. Jain: They are not charg
ed anything.

Pandit MnaL^hwar DaU Upadhyay:
Sir, may I know whether such facilities 
are given to patients who suffer from 
other diseases also?

Skri A. P. Jaia: Displaced persons 
suffering from all kinds of ailments 
are given proper facilities.

T ea Cu l t iv a t io n

*222«. Paadtt BL B. Uiarfava: Will 
the Minister of CoBimcm and 
iBdastry be pleased to stat»:

(a) the total acreage under cultiva
tion of tea in undivided India in the 
year 1947 and the total produce of tea 
therefrom;

<b) the total acreage under tea culti
vation in the various States of the 
Indian Union during the years 194$,
1949 and 1950 and the total tea pro* 
duce during these three years;

(c) the total quantity and vslue of 
tea exported from India during the 
years 1948, 1949 and 1950«to the dollar 
and sterlinfe regions separately:

(d) the number of tea plantations 
in the various States of the Indian 
Union during the years 1948, 1949 and 
1950;

(e) what was the yield per acre of 
tea during the years from 1046 to 
1950;

(f) what was the extent nrea 
diverted from tea plantation to the 
production of food grains in pursuance 
of the ‘Grow More Food* Campaign 
during the jrears 1948, 1949 and 1Ĵ 50 
•nd how it has affected the tea planta
tion In Assam and other SUtes of 
India; and

(g) what was the total quantity ol 
lea consumed in the areas now com
prising ttie Indian Union during the 
year 1939 and the years from 1947
lo 1950?

The Deputy Commerce
and lAdustry (Shri KarmariEar): (a), 
to (e) and (g). A statement is laid onr 
the Table of the House. [See Appendix 
XV, annexure No. 29.]

(f) So far as Government are aware 
nq tea bearing land has been diverted 
to the production of foodgrains iot 
pursuance of the ‘Grow More FoodT 
Campaign.

Shri Chaliha: Sir, what are th9
reasons for th  ̂ decrease of the export 
and consumption of tea in the U.S.A  ̂
and Canada, in the year 1949-50?

Shri Karmarkar: If my hon. friend 
goe$ through the statement he will see 
that there is no tendency for reduction. 
As has been explained in an answer 
earlier, it is only something in the 
nature of a seasonal reduction aod 
there is no sign of any permanent 
reduction so far as the whole year is 
concerned.

Shri Chaliha; Is it not a fact that 
the figure has come down from Rs. 12 
crores to Rs. 8 crores?

Shri Karmaricar: No, that is not a 
fact.

Shri Dwivedi: Is it a fact that some 
tea growing areas have been dlverte^l 
for the cultivation of Jute?

Shri Karmarkar No.
Shri M. y. Rama Rao; Is it not »

fact that the area under tea for the 
years 1948. 1949 and 1950 has remain
ed stationary at 758,000 acres?

Shri Karmarkar: That is right I  
may also inform the House that there 
are schemes for the five year pian- 
from 1950 to 1955 to make more land* 
available for the expansion of te» 
production,

Kapos (E xpo r t)

n m , Shri B. R. Bhagat: WiU the 
Minister of Commerce and Ittdosinr
be pleased to state;

(a) whether the Government
India have banned the export o f 
kapas (cotton) from Punjab (India> 
without permit; '

(b) if so, the reasons therefor; and
(e) whether similar bans are hnpoe-

ed in other rotton-growing States?
The Minister of Commerce and 

industry (Shri Malitab): <a) Yes..
(b> The action was necessitated by 

the fact that there were widespread 
complaints from mills that cotton ivas 
not avail abSe in the Ferozepore 
District except at rates very much 
higher than the mnximum prices 
cribed by the Textile C<Rnmis5i&ier 
under Cotton Control Order, 1 9 ^
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' <c) A similar ban on the export of 
cotton has been imposed in the East 
and the West Kbandesb Districts. 
Districts of Kaiva, Panch Mahals, 
Bai'oda  ̂ Broach and Surat of the 
Bombay State, the Buldana Akola and 
•Amraoti districts of Madhya Pradesh. 
No movement of Surat and Vijaya
cottons grown in Bombay Slate, is
allowed without the permission of the 
Textile Commissioner, JUmbay.
' Shii B. E. Bliasat: May 1 know 
whether the permits are being issued 
by one central authority: and if so, 
^y whom? .

Shri Mabtab: By the Textile Com
missioner.

Shri B. B. Bhagat; May I know 
iiow many permits have been issued 
so far as the Punjab is concerned?
- SbH Hbliteb: I have not got t o  
figures.

Shri B. B. Bhssat: Wtat is the 
basis on which the permits are issned? 
What are the considerations involved’
. Sliri Mahtab: According to the re
quirements of the mills concerned, the 
mills are aUotted certain quotas of 
eotton. India has be«i divided into 
several zones, approximately rorndch 
ing with the cotton-growing areas and 
the approximate production of cotton 
is taken into account Then allot
ment is made to the mills and permits 
.are accordingly issued.

Slnri Jaani Ram: What is the number 
oi applications for permits that have 
been rejected?

^ r l  fifalitab: Applications of mills 
must have been rejected on the ground 
‘that the mills concerned have got 
’sufficient stock. No mill is allowed to 
stock more cotton than is necessary.

Kttfca Bhaswant Roy: What is the 
total production of Bengal desi cotton?

Shri Mahtab; The estimate is about 
three lakh bales.

Shri T. N. Stegh: May I know 
whether the restrictions on export 
also involve restrictions on moveni©it 
from one Province to another or is 
free movement of kapas permitted 
from one zone to the mill aren for 
which the zone is meant.

Shri !Habtab: The ban is ixnpowd
on movement from zone to zone.

T1U0C IH Cloto with U. JL

nxzz, Sfarl B. K. BkMgWt WIU 
Ifinister of Commme aad Ifttertxy 
be pleased to state:

(a) the volume of trade in doth 
betwe^ UX, and Iiulia during tb« 
last thf«e y em ;

(b) whether it is a fact that the 
Indian export of cloth to U.K. has 
now increased and cloth imports from 
U ^. has decreased; and

(c) if so. the reasons therefor?
The Deputy Bfimister C on iiB ^  

and Industry (Shri Karmarkar): (a> A
statement is placed on the Table of ttia 
House.

(b) Yes. Sir.
(c) Exports of cloth have increased 

on account of rise in demand of 
cheaper coarse and medium cotton 
piecegoods in U. K. Imports tove 
decr^ksed because of restrictions 
imposed in the middle of 1949 on Hie 
import of cotton piecegoods.

STATEMEtrr
TkevGlwM doih trade UJC.

and India dunng the Uut thr^ years^

Bxporifl to U.K- Imporu from U.K-
Period Q uatttity Value Q oantity  Vah», 

yard* Rs. (000) y w d a  Ra.(000)

St237 4 37,242.092 7,754»
1949-50 31,225.427 2.49.20 >0,142,511 7,94,4t 
A p r U  48,845,024 3.90,51 2.2«2,696 61,35
to
Deeom*
ber 1960 ________________________ __

Sbri B. B. BhMgaii May I
whether there has been any 
complaint in the U.K. about the q»iaUtr 
of India’s exports?

Shri Karmjtfkar: Not to my knowr 
ledge.

Shri B. Velayodhaa: What steps have 
Government taken to prevent the re
export from U.K.?

Shri Katinatkar We can no
steps whatever to prevent re-export 
from U.K. We have no power.

Shri B. E. Bhagat: According to tte 
sUtement, during
export has mcreased from 3,237 to M 
miUion yards. Are t o  
satisfied t o t  this export of cl^h f r w  
India has not been vety ntuch at t o  
cost of internal requii«ment«?

fibfli K^vuurlcar: It is always a qiMtf- 
t ic T S f^ r i^ U l^  at P a r t i * ^
My hon. friend knows that 
have been s t r in g  t o  export ^  
cloth in order to meet the 
requirements of the country. Stit tX
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the tim« the cloth was allowed to  be 
exported there was no question o f  
dearth for internal consumption.

Shri M. 1.. Gupta: If it is a fact that 
cloth is being re-exported from UJK. to 
other countries, are we not losing the 
profit thereon, as we could have 
exported directly to the countries con- 
<jemed?

Shri Karmarkar: I understand my
hon. friend to ask me wh^her it is a 
fact that we are losing money on 
account of our exporting cloth to the 
U.K. and that they arc re-exporting 
the same to some other countries to 
which we might have exported our
selves.

Shri M. L. Gupka: That is right.
Shri K arm a ilE ar: The a n s w e r  is 1 d o  

n o t  th in k  so .

0r. Bam Snbbag Siagfa; Is not our
present cloth scarcity also due to our 
increased cloth export to the a n d  
other countries, as stated by the Supidy 
Minister?

Mr. Speaker: All aspects of this ques* 
iion have been discussed recently.

Shri T. N. Slngfa: What are the
varieties of cloth which are exported 
to the U.K. and are they meant for 
local consumption or a large propor
tion of them is being r^-export^?

Shri K arm ariuur. I would like to 
have notice.

Shri Jnaai Ram: Is the import con
fined to particular kinds of cloth at 
present?

Shri Karmarkan It is only confined, 
so far as I can remember, to particular 
kinds of cloth and in fact, my hon. 
friend will see that we have aimo^ 
reduced It to negligible quantities.

D r y  BitTTEiOES

*2223. Pandit Mnnisliwar f ia t t  
0padhyay: (a) Will the Minister of 
Commeixc and Industry be pleased to 
state which are the factories mann* 
facturing dry batteries in India?

(b) What percentage of Indian 
capital is invested in this industry?

(c) Are we manufacturing sufficient 
<}uantity to meet the internal d«maud?

(d) If not, what steps are being 
taken to encourage and help the pro
duction of dry batteries in the 
country?

Hie Minister of Conunerce ai^ In- 
4mHbey (Shri M a h ta b ) :  (a) (1) The 
Itoela  Batteries Ltd., Bombay.

(2) The Solar Batteries and Flash- 
lU^ts Ltd.. Bombay.

(3) The Sunbeam Electrical indui<i 
tries Ltd., Bombay.

<4) The National Carbon Companj 
(I) Ltd., Bombay. .

(b) Out of the foiir firms,,the capital 
of three firms is entirely fodian am 
that of the fourth foreign. The total 
Indian capital invested is about Hs. 51 
lakhs.
•<c) No.

(d) This is a protected industry. The 
protective duty on imports is 30 per 
cent, ad valorem. Other forms iSf 
assistance in regard to procurement of 
raw materials etc.. are also being 
rendered.

Pandit Mnnisiiwar Datt Upadhyif:
What was tl»  capacity of produ<^on 
before the war and what is our 
capacity now?

Shri Mahtab: The installed capadtj 
of these four plants is 213-5 milUoff 
cells but the actual production is 
138-2 million cells.

Pandtt Mnnisliwar Dait UpaAiyw
What is the demand of radio batteriea 
in 1951?

Shri Mabiab: At present the demand
is 180 to 200 million cells.

P ai^t Mnnishwar Datt Upadhyaj;
What are the raw materials requir^ 
for the manufacture of these d ^  
batteries?

Shri Mahtab: Manganese dioxide* 
graphite, ammonium c l̂oride  ̂ merciny 
chloride, zinc chloride, etc.

Pandit Mnnishwar Datt Upadhyftyt
Are we self-sufficient in these materi* 
als?

Shri M^tab: No. Sir.
Shri Sidhva: For how many years h ^  

this industry been enjoying the p ro t^  
tion of the State? May I know 
ther Government have taken any stepa 
to see that their overhead charges are 
reduced so as to enable them to meet 
foreign competition?

Shri Mahtab: I have already said
that our factories are not producing te 
the installed capacity in spite of proteo* 
tion but the gap is small. The require* 
ment is about 180 to 200 million celli  ̂
whereas the production is 138 m ill^  
cells. It is very difficult to know exacts 
ly why the production has not comt 
up to the installed capacity. It is % 
matter which requires investigation. 
The hon. Member will find in the* TarUf 
Commission Bill which has be&n placed 
before the House that steps are b e te  
taken to provide the madiinery 
investigate the
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ghri A in : What is the
btned production of the three Indian 
factories as against tte tactory? What are the
handicaps under which these three 
Indian lactories are suffering as com
pared with the foreign factory?

ghri Blftblab: I have no figures
fictory wise. They are g o ^

■ their production: that much I

Slffi IHnvedi: May I know if t^re 
is gome export from our factories?

Am Ban, M em h^ How is it possible 
w h ai it is protectedT

lH»iA Stores D epartment

•22X4. PsBdtt MmnkAwar Dstt 
ppMdbyaj: (a) WiU the M in i^  
Worts. Prodiietl<m asd be
pleased to state wliat is the annual 
maintenance cost of the India Store 
Department* London?

{b) What is the viduaticm of trans
actions done through them in the year 
IW 9 -5 0 ?

(c) What is »»“  ^advantage that we recelv^ by t r « ^  
actions through them dunng the said 
year?

(d) When was this Store Depart- 
ttient established in lioiidoti?

The Minister of Work^ ProdncJJ^
Mad Stiffly (Sbri Gadgil): (a) The 
actual expenditure during ^40-50 wM 
J&278,893- Against this, the Department 
earned £484.083 during that year as 
departmental charges for services 
tendered by them,

(b) £22,110.900.
(c) Considerable financial advantage 

' accrued to Government by transactions
through the India Store Department 
London, in the sphere of purch^. 
inspection and shipment of stores, but 
reccMTds are not maintained to show 
the amount of such financial 
advantage. Indeed it would be 
difficult to put a monetary value on 
these advantages except by wi*y of 
the percentage levied as departntental 
charges,

(d) Thf* India Store Dcpa^mont 
t̂ ondoii, was oTî oniped und(*r the 
British Government in 1860.

Ited ii Mnnisbwar Datt Upadhyar
May 1 know with what other countries 
are transactions c- r̂ried on tlirough 

department in London?
iStri Gadgil: Apart from trans

actions in U.K., if orders are placed 
fa Continental countries Ihey too arc 
transacted by th «e  people.

Pandit Miiiiishwar Datt fTpadliyay:
Are these transactions done on m 
tender basis or on an open murket 
purchase basis?

Shri Gadgil: Mostly on tender barfs. 
Tenders are invited from all over the 
worl<L

Pandit Mimlshwar Datt Upadhyayr
What is the relation of IWs Departr 
ment with the Indian High Com
missioner there?

Sbri Gadgil: The Indian High Com
missioner is the admuiistrati\'e head 
for purposes of discipline.

Shri R udnppa: May I know v-hether 
the Audit Department of the Govern
ment of India has raised any serious 
objections with regard to the pro
cedure of purchases in England?

Shri Gadgil: I require notice for 
that

Saidar B, S. Man: Has the India 
Store Department been completely 
Indianised? If not what is the num
ber of Indian employe^ and what is 
the number of non-Indian empioyees?

Shri Gadgil: I require notice for 
that

Sauri Sidhva: The hon. Minister said 
that our High Commissioner is the 
administrative head only for the pur
pose of discipline. May I know 
whether the Hiirh Commissioner is the 
head of the India Store Department or 
whether there is a separate head?

Shri Gadgil: The India Store Depaft- 
ment is under the Ministry of Works, 
Production and Supply, but in as mui^ 
as staff is there in London there m ^  
be somebody to enforce discipline, fo r  
that purpose the High Comirtissloner 
is the head.

Paadlt Thakor Das Bfaargava: May
I know who determines thjese earnings 
and in what manner they are dete*  ̂
mined?

Shri Gadgil: They are examined. I 
think, by the audit ofRcer with the 
Indian High Commissioner

Pandtt Thakur Das Bhargava: In
what manner are they examined, on 
what basis?

Shri Gadisfl: I require notice.

Pandit Mtwlshwar Datt 0padliyay:
What is the valuation of the radio ai«t 
aircraft equipm^t that we purchased* 
through this Department in 10W?

Skrl Gadgfl: I rcQuira notice.
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PABA-̂ *KHID8ALICTUC Aod

Sbri S. C. SAnumta: (a) WiU 
ibe fiCinister of Commerce and Ittdostry 
be pleased to state whether it is a fact 
that two Indian firms will produce 

Para-aminosalicyUc acid (P.A^) in 
oollaboration with foreign firms?

(b> If so, have plants been installed?
(c) What will be. the production 

Qvpacdtj of each plant per year?
__ ________ af Commerre aad

Mnstry (SM  Mahtab): (a) Yes.
(b) Yes.
(c) Production capacity of ihe 

plants installed by M/s. Nivea 
raarmaceuticals Ltd. end M/s Cilag 
Hind Ltd, is 12 and 40 tons per annum 
respectively.

Shri S. C. SamaaU: May I know 
whether any other firms have shown 
interest in the production of P. A. S. 
and, if so, how many h411 be granted 
peroissicn to manufacture it in the 

future?
Shri Mahtab: At the ijresent mo

ment the Government of India have 
granted permisfdon to three Indian 
firms to manufacture P. A ,  S. in 
ooHaboration with foreign firms. No 
other firm has yet approached the 
Government If any others appro?»cb, 
their cases will be considered on their 
merits.

gitri S. C. Samaata; May I know 
the countries from which plants will 
be imported?

Sliri Mahtab: Of the three firms 
which are now attempting tv manu- 
&au:ture this article, one is collaborat
ing with a U.K. firm, the ê ,*ond is 
collaborating with a Swiss firm and 
the third one with an Italian firm.

Sliri AmoiaUi Chaad: May I iuiTW 
by what time these firu?s are expected 
to go into production?

Shri Matalab; So far is present 
information goes, in a year or two.

Dr. M. ML Das: May I know the 
annual requirements of this medicine 
m India and what percentage of our 
requirements will be supplied by these 
factories?

Shri Mahtab: I am sorry I have not 
got the information here.

Shri S. C. Samaata; Wtiat will be 
Ihe estimated production thl« year 
from Messrs. Nivea Pharmaceuticals 
Ltd.?

Shri Bialitali: The estimated pro
duction, as I have already stated in 
me replr. K 12 tons.

F o reig m ers Gonrc to  Nepal

•2226. Dr. BL M. WUl the
Frime BfiBister be pleased to state:

(a) whether any passport or permia- 
sion is required to l>e given by the 
Govermnent of India to a foreigner 
for his passage through India to and 
from Nepal; and

(b) the number of foreigners wha 
have gone to N^al since the begin
ning of 1950 up till now?

The Deputy Hilnistia' Exteimal 
Affairs (Dr. Keskar): (&) Foreiitners 
(excepting Citizens of Commonwealth 
Countries) proceeding lo Nepal 
through India are required to obtain 
transit visas for lindia and re entry 
visas for Incfca from Passport 
Authorities here before leaving India 
for Nepal.

(b) llie number of kuch non-Asian, 
foreigners is 76. Tne f i^ e s  for 
Asians are not available.

Dr. Bl. Bf. Das: May 1 kiiow whether' 
the Government of India L« bound hjr 
some agreement with *iie (jo\ernment 
of Nepal, or by convention- to oilcw 
the passage of these foreigners to and 
frtan Nepal through India, or w h e t^  
Ck>vemment reserve the ri^M of with
holding their transit?

Dr. Keskar: The transit of foreigners 
through India to Nepal H certamljr 
carri^ out according to au ĵcementa 
and treaties with the Neoa* Govern
ment 'Hiis is so not only 'ViWi regard 
to foreigners but also with regard to 
goods and commodities required by the 
Neoal Government

Dr. Bf. M. Das: May 1 know whether 
Indians who want lo go to Ncpsl re
quire any passport and whether 
Nepalese wanting to come tfi Irdia re» 
quu^ any passport?

Dr. Keskar: Indians fioitig to Nepal, 
up to this time, require a pernut from 
the Nepal Government to go lo Nc*paU 
but I might inform my hon fricml that 
under the recent treaty that we have 
signed with Nepal, retiprovity rights 
for the citizens of both the countries 
are accepted, and very soon we hope> 
that Indians going to Nepal will get 
the same facilities 'liat Nep«4lea»e 
coming to India get

Shri Rai Btihadur: f>Tay 1 know tne 
name of the ĉ :>untry froir» whLh the 
largest number of fcreiguersi vtsited 
Nepal out of this fî jure of 76?

Dr. Keskar: I am afraid i would 
require notice for tliat q’-«*sUon.

Dr. Ram Stibhag î iiigh: In view j f  
the fact that Nepal is not a rnetnb^ 
of the Commonwealth, may I Xnow 
how the CommomR^allh citizenship, 
rule would apply to psfsons g<^g w  
Nepal?
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Dr. I think my hoii. friend
has misunderstood my ari'jvver Citi
zens ol Commonwealth coantrie?i in 
passing through India do not require 
any visa for India, A citizen of the 
United Kingdom or of Canada coming 
to India has no need f;>r possessing a 
visa but has to have only a valid pass
port That is why ho dt̂ es n'jt need 
a transit iJisa for going to Nepal 
through India.

Pandit Mnnishwar Dat Upadhyay:
May I know whether the arrangement 
is an old one or there h«»s been any 
change in it since 1947 or since the 
recent disturbances in Nep'ilV

Dr. Keskar: All the conventions with 
regard to the transit of fiTrei^ers 

through India are quite old. There 
has be&i no change. Ic fa**t during 
the disturbances nobody was allowed 
to go to N^>aL That was ali But as 
1 said, the convention with regard to 
Indians going to Nepal will, I hope, 
soon be changed and nore recipnKi^ 
will be introduced.

TfUBG RmiESEirrATivss
•2227, Ife. M. H. Oar. WID the 

Minister of Commerce aad Indoslry be
pleased to state:

<a) whether our Trade Representa> 
tives abroad submit any report; and

(b) if so, whether these reports are 
available to the trading community 
ând the public?

llie  Depnty J^istrr of CVaiiiiiertt 
and iDdnstry (Shri SLinii;krksiri: (a)
Yes.

(b) Such portions of the reports 
which ar€ not conflderiiai are publirfi- 
ed in the **Indian Tra»i<‘ Journar* and 
the ‘'Foreign Market Review’*. The 
iormer is avail able to the publir? as a 
priced publication and the latter 
circulated to the Cha-Ml̂ ers of Com
merce and Trade Asi*M ij'.icn.<:

Dt. M. M. Das: May 1 know what is 
"the nature of duties whl»*h these 
representatives perform?

Mr. Speaker: It must be co/;talned 
in the report, I believe

ffliri Karmaricar: My hon, friend 
asks about the rcpre'j^nfaiivcs abroad. 
They look after all out* trade interests

Dr. M. M. Das: Do they gather 
^w^cular information about foreign

Shrl KamiaiiLar: The Fortnightly 
^teports submitted by these representa
tives deal generally with trade 
1>roipect8, trade en:}uiricf In parti
cular commodities, tralc complaints, 
any important developments affecting

trade, official organisation and othCT 
miscellaneous matters. The Monthly 
Reports deal wilh the ^ener.il et'onomic 
situation, foreign trado. trade enquiiiies 
and miscellaneoxis matters

Rayon Factoriss

•2228. Dr. M. M. Das; (a) Will the 
Minister of Commerce and ladvstry
be pleased to state what is the total 
amount of foreign exchange—soft and 
hard currency—utilised to date, for 
the import of machineries for the

Rayon Factories, of Messrs. National 
Rayon Corporation Limited of Bom- 
ba]f and Messrs. Sirsilk. Limited of 
H^erabad?

<b) What approximate amounts of 
forei^ wood pulp Jn rupees) will be 
required annually when the said fac
tories begin production?

The Miaister of Commerce and 
Industry (Shri Mibtab) (a) The
foreign exchange utilised to date by 
Messrs. National Raycn CorporatiQn 
of Bombay amounts to $49.27,663 and 
by Messrs. Sirsilk of Hyderabad 
£12,70,936 and $3,66,460.

(b) Messrs. National Rayon Corpo
ration will require wo kI pulp of the 
value of about Rs 20 la‘>'hs per annum. 
Messrs. Sirsilk will not use wood pulp 
but cotton linters as raw material for 
the process and this will be obtained 
from indigenous sources.

Dr, M. M. Das: May I know what U 
the annual production of artificial silk 
from these factories and whether the 
Government of Indii ha\*e got any 
control over the price fixation and 
distribution of the products?

Shri Mahtab* Prodartlon has not 
yet beifim. So Car as the National 
Rayon Corporation is concerned, it will 
go iî to production ab'Ait the niddle 
of this year. So far as the Sirsfilk Co. 
of Hyderabad is rom»erried, it will go 
into production in The c$tlmat?>d 
production of the former Is ? ̂  million 
lbs- of yam per annum end that of 
the latter is 5 tons f̂ yarn per day.

Dr. M. M. DaiS: Mav I know whetlier 
Government contemplate Ifrposlng any 
control over the price ilxatlon and 
distribution of vhese productsT

Shri Bfftlitab: Wnen production
begins, if the textile c-onlrol still re
mains, necessarily ttiere wlU be control 
over them«

Br, m. 9L Omx In view of the fact 
that the raw materials used in ^  
National Hayon Corporation eC 
Bombay are fully f^ ig n  and requti® 
a large amount of foreli;n ex.̂ anga, 
may I know whether Oovettmmti hav* 
impressed upon tliete rayon factorlif
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the necessity for their seturing tneir 
raw materials from indigenous 
sources?

Shri Mabtab: It in a Very simple
proposition. I do not thinic that the 
National Rayon Corporation v ill fail 
to secure its raw materials locally if 
it possibly can. This is being insisted 
u[>on not only with regard to this 
Corporation but with regard to all 
factories we have tolr̂  theni that as 
far as possible they sh mid. reJj* upon 
the supply of raw materials !rcm 
indigenous sour< es.

Shri E. Velayudliaa: May I know 
whether the Travancore Kayons Ltd. 
have gone into production?

Shri M»htab: I am sorry that tliat 
information is not available

War Claims prom Sum
*2229. Shri R. VeUyudhan: (a) Will 

the Prime Blinlster be pleased to state 
whether India received any compensa
tion from Siam as war claims?

(b) If so, what was the amount she 
got?

The Deputy RUidsler o f Kxlemai 
Affairs (l>r. KestaLt): (a> and (b>.
The Governments of India, Austra)la 
and United Kingdom have agreed to 
accept the lump sam pa^nnent of 
£5^24^20 from the Governm»nt of 
Siam as compensation for war claims. 
The share of India amoiints to abcut 
l/50th of this figure. The payment 
has not been made so far,

Sltri R. Velayndliau: May I know oo 
what basis the clai*-! of India wbs 
decided?

Dr. Keskar: I am afrai-1 I will not 
be able to say oflP-hand the basis on 
which India’s claim was derided, but 
generally speaking all these war claims 
were decided betA^n the parties (on- 
cerned on the oasis of the t-ontribution 
that the various couiv*-ie  ̂ had made 
to the war efTcrt, If mv hon friend 
requires details of Indin’s case that 
was put up in regard to this particular 
matter. I will cortainly furnish him 
with those details.

Shri E. Velayndhan; May I Vnow 
whether there is any special reason for 
the delay in the payment of the cVaim 
of India which has already heen 
settled?

Dr. Keskar: This d̂ «'̂ !?ion was taken 
only very recently. The dispute with 
regard to the dii»eTertt shares of ttie 
concerned countries and also the 
amount that Siam has to pay wss 
going on for a pnetty lone time !t is 
only recently that thb sun has been 
accepted by all conoem ti

Shri R. Velayudhna: May I knolF
whether there is any pccposai to iidjusi 
the amount against tht payment to be 
made for the rice wMch we purchased 
from Siam?

Keskar. I would require notice,
Sliri T. N. Sin^: Kns it ever be^  

suggested that tor a small country 
like Siam this coniocnsation is tcjo 
much and that it should be waived or 
reduced considerably? If sc. what 
steps did India take in the matter?

Dr, Kesdcar: I am n A able to say. 
It is quite posijibi© that <^ring the 
negotiations that wont on^such re
presentations were made on behalf 
of the Thailand Government But I 
may inform the hon. Member that ttie 
Siam Government have accepted to  
pay this claim.

Shri RatlaaswaBiy: May I know
whether a ^  tiipe-limit has been fixed 
within which Siam should pay this 
amount?

Dr. Keskar; As far as 1 am aw are
th e re  is  n o  t im e -lim it  f ix e d , b u t  as I 
sa id  th is  d e c is io n  w a s  ta k en  v m j  
r e ce n t ly  an d  I do fo re s e e  any 
d iif icu lt ie s  in  th e  aa> u sim en t Of the 
p a y m en t.

Decastjauisation S c h e m e  
Shri T. N. Singh: WiU the

Minister of Labour be pleased to state 
whether it is a fact tliat the factory 
owners of Delhi have opposed ih6 
Decasualisation Scheme of the Begional 
Employment Exchange?

The Miaister o f  Labour (Shri Jag- 
jivan Ram) : Not exactly. Discu^icii 
has been going oa oetweon the cftuers 
of the Directorate CJenora.J of K eset^  
ment and Employment and factory 
owners in Delhi about the introduction 
of a decasualisation scJ cme.

Shri T. N, Singh: May 1 know what 
is the .speci/ic objection of the milt- 
owners to this proposal of de
casualisation?

Shri Ram: The general
objection of the employers to Xtie de
casualisation scheme is that their 
Sardars and Jobbers lose the oppois 
tunity of bringing in persons of their 
own choice for being recruited*

Shri T. N. Siagh: Is it a fact 
in these very mills a number e( 
persons who are called 'caauaT 
labourers are in fact equal to m 
permanent labourer acc(ux)ing to the 
length of service they have put in?

Shri Jagjivaa Ram: Tliat is why t  
scheme of decasualisation is oecessa^^

Shri I . K. St^A; Mar I taww 
whether e m p loy m  el^ w bere  h a^
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c lo se d  this sort of decasualisatkm

Shri Jai^Tsn Ram: In the first 
instance, wherever we tried to intro- 
dure a scheme like that there is some 
preliminary objection and opposititm, 
but when the scheme starts function
ing the employers gradually reconcile 
themselves to the idea and co-opiate, 
jh ey  have been cooperating in 
important industrial centres like 
Bombay, Ahmedabad, Kanpur and 
places like that

S t a l l s  in  C alc u tt a  
•2231. Sfari A. C. Gnha: WiU the

Minister of Behabilitation be pleased 
to state:

(a) the number of stalls erected in 
Calcutta for displaced stall-holders;

(b) the number of such stalls occu- 
1̂ 1;^  80 far and the number now lying 
unoccupied;

(c) the total cost of constructing 
these stalls; and

(d) whether any tender was called 
for b efore placing the contract?

Tin  Munster State for tMmbmar 
tieo (Sbri A. P. lain); (a) 364,

(b) 276 occupied and 108 un
occupied.

(c) Rs. 28,596.
(d) No.
Shri A, C- Gaha: Have the Govern

ment enquired why the remaining 
stalls are not being occupied?

Sbri A. P. Jain: The last thne I 
visited Calcutta I saw those stalls and
I was told that tiie DPs. were not 
prepared to leave the better localitiea 
they were occupying to occupy these

Shri A. C. Oalia: Have Government 
offeree) those stalls for some time at 
hestst without rent?

Mr. Speaker: Order, order. He is 
now arguing or making suggestions.

m m  m

§  ^  ^  m m

[Lala Aehint Rani: WiU the hon. 
Minister be pleased to state the num
ber of stalls which the Govemm«it 
M eting in view the requirements of 
the refugees are pr<90sing to coo- 
gtruct in Calcutta?]

anft 5ft ^
^  4  *

[Shri A. P. Jain; Evfen these very 
stalls are lying vaAnt]

Shri Raj Bahadur: May I know
whether it is usual to place the con
tracts without inviting tenders or has 
this been done specially in this case?

Shri A. P. Jain: That was a matter 
for the State Government to decide 
and it is such a small matter that it 
was not for me to interfere in ail 
these tilings.

Pakistan Sepoys in East Bkkgal

•223C. Shri SUhva: (a)^ WUl tte
Prime Minister be pleased to atate 
whether it is a fact that in December, 
1950, Pakistan sepoys in Ewt Bej^al 
alons with some Pakistani Musiun* 
8ei2ed a boat carrying 22 maunda of 
rice towards Karimganj?

(b) Is it a fact that some of ^  
occvtpants were detained in ctistody?

(c) Have Government taken any 
steps in this direction?

Hie Deputy Minister of Extenat 
Altairs (0r, Keskar): (a) Yes.

fb) Seven occupants of the boat 
were detained by the Pakistan police 
for a day after which they were 
released on baiL

<c) The case is stiU under inv^tiga- 
tion. *

Shri Sadhva: Has the matter been 
r e fe r r e d  to  th e  P a k is ta n  G o v w n ^ t  
o r  is  it  a  m a tte r  f o r  lo ca l  in v e s t ig a tio n ?

Dr. Keskar. The matter is 
local investigation and has also be^  
referred to the Pakistan Oovermnent

Traue AGKeEMewx wrm Fxklat®
•223H. PawW Mimldiwmf D*<J 

Upadbymy: (a) WUl the Minist^ of 
cSSaSrce *ad Indiistry be pleased to 
sUte whether there is any trade awroe- 
ment between Finland and India.

(b> If so, for what commodities d ^  
tiiis agreement provide export market 
for India in Finland?

(c) What commodities W ^ j^ e d ^  
India are likely to be avaiUble from 
Finland?

The Deputy Bifiiiistcr o f C o a u w ^  
and industry (Shri K a m w ^ ) :  (a)
to (c). The attention of the hon* 
Member is invit^
No- 1752 asked by Shri B. R. 
on the 27th February, 1961 and W  
reply thereto.
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For facility of recollection I shall 
read out the answer given to Siarred 
<5uesUon No. 1752:

•'India has not entered into a formal 
trade agreement with Finland but has 
arrived at a trade arrangement with 
that country for the year 1951 for 
promotion of direct trade between the 
two countries. No quantitative com
mitments have been made. Copies of 
trade letters exchanged to that effect 
have been placed in the Library of 
the House,”

Paadit MoBkdiwar Datt VpmdtjMr-
What was the volume of trade 
between India and Finland in 1950?

Shri Kjuvuukar; The figuro for
1949*50 are as follows:

Imports.-^. 1.17,00.000.
Exports.—Rs. 19.00.000,

Shri B. R. Bhagat: May 1 know 
whether this agreement for promotioii 
of trade between India and Finland 
will be on a bilateral basis or some 
other basis?

Shri Karmarfear. An agreement of 
trfidc between two countries cannot be 
any thing other than bilateraL

J u t e  C on tro lx^

•m s. Shri Kanath: WiU the Minis
ter of Commerce aad tmOmstrj be
pleased to state:

(a) whether Government are aware 
of the suit instituted by Shri K. C. 
Biswas in the Calcutta High Court 
uainst the Jute Controller <J. H. 
Walker) for havii^ requisitioned jute 
goods due for shipment to USA.;^

(b) whether it is a fact that the 
Calcutta nigh Court delivered judg
ment on 30th August. 1950 against the 
Jute Controller, holding his requisi
tion order illegal and passed severe 
^urtu^e:> on his conduct as Jute 
Controller;

(c) the action Government propose 
to take against the Jute Controller in 
view of the judicial pronouncement 
against him; and

(d) whether Government propose 
to appoint any other person as Jute 
Contr<^7

Tfcc Depaty MBaiste ef O osM fM  
^  Udostry (Shri Karmaikar); (a).

(b) Yes. the judgment in qi:nstioa 
mrns puped on the 30th August 19S0 
mod the hon. Judge made certaiii 
obligations regarding the conduct of 
Mr. J. R. Walker as Jute Controller.

(c) The Jute Controller has been 
4ipp<̂ inled by the States of West 
Bengal, Bihar. UJ*. and Madras and

the cuestion of taking action agaimi 
him. if any, rests primarily with tbt 
State Govemmoits concerned.

(d) The Government of India artt 
not aware 'ŵ iether any suc^ proposal 
is being considered by the State 
Govemmeots.

Shri Kamalfa: Is it a fact, Sir« tbad 
the appeal filed by Ii4r, Walker against 
the judgment of the Calcutta Hfgfc 
Court has also been dismissed?

Kirl Karmarkar: I am not aware
that an appeal had been filed and H 
so what had been decided in appeaL

Shri It has been dismissed.
Mr. Speaker: That may be the btm. 

Member’s information. The Minister 
has just stated that he has no infCDmia- 
tion on the point. .

Sliri Raaalh: Is it a fact. Sir, tfasi 
in this particular case Mr. Wallcv 
directed the sale of the goods to him* 
self instead of under the Act?

Blr. Speak^ Order, order. That ia 
a matter which ha:̂  been exhaustively 
dealt with in the judgment ol the 
High Court His appointment has 
been by the State Governments cott* 
cemed.

Shri Kamath: Did the State Govern
ments consult the Central Goveromait 
before appointins the Jute Con
troller?

Shri Karmarkar: Yes, Sir. In this 
case we were consul ujd and we agreed 
to that appomtmeat.

Shri Kamath: Have the State Gov
ernments reported to the CentnU 
Government the fact of thig judgment 
against Mr. Walker?

Shri Karmarkar: The judgment 
come to our notice.

Shri Kamath: Has the appel2at»
judgment also come to the nouca of 
Government?

Shri J^Armarkar: As I said I am not 
aware that an appeal had bean fUcd.

Skrftmatt Jteatika Bay: lias tba 
Cratral Government, after this 
^ven any advice or directive to i S  
State Governments? ^

Wrt Karaaikan In respect of

bateau Beaoka Rar. Yes.
Shri Karmarkar: No, Sir.
Shri Raj Bahadtu': May I know, 

whether the Central 
has got no say in regard to ijm
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appointment or removal of this officer 
attd if so what are the reasons which 
prevented them from advising his 
removal now?

Shii Karmarkar. That officer does 
not exisl now on account ot decontrol. 
In respect of his appointment, we had 
a say, of course.

Shri Joachim Alva: Were any com- 
i>laints received about Mr, Walker by 
the Union Government before the 
Indo-Pakistan Pact wrs arrived at?

Sliri Kanaarkar: I cannot 3ay.
Shrl Kamath: What position does he 

hold in the jute set up now?
The BliJiistcr Commerce and 

iBditstry (Shri Malitab): Jute has been 
decontrolled. There is no proposal to 
have a Jute Controller.
Coal fo^  SrNT)Ri F er tilis e r  F actohy

•22̂ 9. Shii R. L. Bialviya: (a) WiD
the Minister of Works, Prodactloa ^  
Snppiy be oleased to state the quality 
and quantity of coal which will 
annually be required for the Sindn 
Fertiliser Factory?

(b> What arrangement has been
made for the supply of coal?

<c) Is it a fact that metallurgical 
co^ is proposed to be used there 
instead of grade III coal« which the 
factory is capable of consuniing?

(d) Is it also a fact that coal is 
proposed to be transported from far 
aw«y idace^

The Bflinister of Works, Prodnetlofi 
MMd Supply (Shri Gadgil): (a) The
quality of coal 'is run of mine coal 
grade II size 6"̂  with a tolerance of 
a'' and ash contrat not exceeding 18«0 
per cent, and the quantity 2»88,000 
iova per annum approximately, when 
the factory is in full production.

(b) The present requirements of 
coal are 300 tons per day and necessary 
allocation has b «^  m s^  by the Coal 
Commissioner. Increased supplies to 
the extent necessary will be arranged 
as and when required^

(c) No, Sir. but motalluri^cal Coal 
wiU be u.*jfid in the initial stages. Grade
II coal will be used after a p-roved 
method is established in the factory. 
The factory has however been design
ed to work on grad^ H coal. Schemes 
are. being investigated for the ditect 
gasification of low grade coals ^ th  a 
view to reducing the drain on India’s 
resources of high grade metallurgical 
coke.

(d) No, Sir. The idea is to bring 
coal fo  ̂ the factory from colU«ries

situated within a few miles frmn 
Sindri.

Shri It L. Malviyat Is it a fact Sir> 
that the coal so far purchased by thia 
factory has been transported from a 
long distance? May I know ^ e  
collieries from which the coal has 
be^  purchased and the distance of 
the collieries?

Shri Gadgil: As I said, the arrange
ment is to purchase it from collieries 
which are not far away from the 
Factory.

Pasdit Muaishww Datt Opadhyar-
What are the most convenient coal
fields for the supply of coal to ibis 
factory, looking to quaUty required* 
availability of coal and the means of 
transport? .

Shri Gadgil: That is covered by my 
reply to the original question,

Shri Jnaal Bam: Will the facto^ 
require any quantity of Washed coal;

Shri Gadgil: I am not an expert
and so am not in a position to answer 
that question.

Shri R  L. Maltiya: I have not got 
a reply to my question as to the coal 
whiĉ i has already been suppli^^ 
what distance has it been transported?

Start Gad«U: It is true ^at 
tons of coal has been stocked in ai»tl- 
cipation of production variatton. M  
regards the source from which that i» 
dtme. I would require notice.

GoBAxaFint tABOtm Orgawsatiow

•sm. Shtl E. L. Mahrlj*: tbie
Minicter ot Lakonr be pleaaed to 
state:

(a) the total number
labourers, tiie mimb» of tbeto evmm 
and their strength campwise and 
Industrywise throughout tl̂ e country'

(b) the system of recruitment o4 
labour at Gorakhptnr, coUecUoa and 
disbursement of their warn and 
arrangement for their boarding and 
lodging;

(c) the annual total cort ot the 
admlnistratioo of the
Labour Organisation throughout m  
country, and the cost per head;

(d) the contribution of the ’ e ^  
ployers towards the cost of adminis* 
jration, if any;

(e) the scale of wages industrywlse 
wmi special relcrm ct to cbsd indkij^,

(I) whether th e .w a w  to Gorak^ 
pur labour were allowed according to 
various awards or was any different 
system adopted and if so, wh^t it was; 
and
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(g> the total unclaimed amounts of 
wayges lying with the O(rgani«ation?

Tlie Minister of Labour (Shri Jag- 
Jtvan Ksm): (a) and (b). A statement 
Is laid on the Table ol the House. 
Appendix XV, annexure No. 30.J •

(c) The total annual cost of the 
admijQistration of the Gorakhpur 
Labour Organisation is about Rs. 3-5 
lakhs and the average cost per head 
works out to Rs- 40 approximately.

(d) The entire cost of the 
administration is met by contribution 
ftom the employers.

<e) and if). A statement is laid on 
the Table of the House. {Sec A|̂ >endix 
XV, annexure No. 31.]

(g) Rs. 9,73:1/4/10.
Sliri R. L. Malvlya: Is it a fact. Sir, 

that no trade unions exist in any of 
these Gorakhpur labour camps?

Sbrl Jag^TAD Ram: These workers 
are recruited for a period of eleven 
months and it is doubtful if trade 
union activities will do any good to 
them or to the trade unions thenv- 
selv^.

Shri R. L. BlalTiya; Despite the fact 
that they are recruited for eleven 
months, is it not a fact that they come 
repeatedly and work for years to
gether—for five, or six or even ten 
years?

Shri Jagjivaa Ran: When they come 
•gain, there is no difRculty in getting 
themselves as members of trade 
unions. It is for the trade union 
worker.s to approach them and enrol 
them.

Shri R. h, Matviym: Is It a fact that 
these Gorakhpur labourers are kept in 
camps which are surrounded by walls 
or wires and they are not allowed to 
go out? The camps have one or two

etes at the most which are guarded 
' chowkidars?
Shfl Jag|iTftB Ram: It is not a fact, 

m . They, of course, are given 
sheltered accommodation, but they 
are allowed to go out If the trade 
^ ion  ^rkers want to work among 
them, 1 don't tliink there is any 
culty there.
Short Notiee QuesOons and Asswers

Scavengers Strike in KtrrCM
F n i. K. T. Sliaii: (a) Will the 

HSinister of Stales be pleased to ^tate 
whetiier it is a fact that in the StAte 
of Kutch, there is going on a strike
of scavengers (Bhanpis) in the p̂ rinci- 
"^al towns of ttiat State, and, if 
what is the number of scavengers 
<joncerned» , and of the popul^on 

’̂ affected, by the strike?
(b) Since when has this strike 

started, how long has it been in dura

tion, and how long ago was it
notified?

(c) What are the demands of the 
strikers, and how have the authorities 
in Kutch dealt with those demands?

id) Has any Order declaring the 
strike to be an Essential Service, 
to n  issued in the State, and what 
has been the consequence of that 
Order, in regard to the strikers?

(e) Have the Kutch authorities, or 
the Central Government, made any 
suggestions to deal with the strikers* 
d<^ands?

(g) Have any arrests been made, or 
detention orders issued, with regard 
to persons involved in this .strike* 
because of their part in the strike? .

(f) Will Government be pleased to 
lay a stat^ent on the Table of the 
House, giving comparative wages ?nd 
dearness and other allowance tô  
scaveogm in the leading towns of 
the several Part 'C  States?

The Minister of Stateai, Ttaasoort 
Eaiiwa^ (Shri ^ a t o S 2 S ) T  

(a; to (c). The Municipal sweepers in 
the towns Bhuj. Mand\i, Mundra 
and Anjar in Kutch have gone on 
strike since 17th February 1951, The 
totol number of sweepers concerned is 

tod the populaUon of tiie towns 
affected by the strike is about 90,000. 
^ e  w ly demand of the strikers is 
tlwt the increased dearness allowance, 
v^ch iias been sanctioned by the 
Chief Commissioner from the 1st 
^ u a r y , 1951. should be paid to them 
A ftom 1stApril, 1950. The Ch^f Ccnnmissioner' 
do^ not consider that this demand is 
justified and has employed temporary 

towns clean. The Kutch Advisory Cotmcil and 
pubhc have no sympathy with the 

^  ^  acUvely con>perating with t^  Government in rumiing the 
es^ tia l s ^ c e s  and maintaining the health of these towns.

(d) The Government of India havi^
g la re d  the Municipal sweepers la 
Kut(* as an EssenUal Service in terms 
^  X Services (MaUi-tei^ ce) Ordhiance, 1941 and haw 
a u th or^  ^  Chief Commissioner^ 
issue directions under sub-section (I) 
of section 4 of the Ordinance in respect 
of persons employed as Mimicmal 
su p e r s  m Kutch. The Chief Com- 
mi^ioner has asked the sweepers not

employment or ^sent th^selves from work. The 
leaders of the sweepers ha\  ̂ b c ^

‘ w«raed that unless they withdraw the 
^  acUon under the Ordinimce 
^ u ld  be taken against them. The 

1 ® disobeyed the Chief
obstructing Govemmttit imd tb*
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tsmporary sweepers employed by Cr^- 
enunent in their work.

(e) The Kutch authorities and the 
Gawument of India consider that the 
strike is unjustifled.

(f) No arrests have been made or 
4iletenti(») orders issued for i l le ^  
strike. 10 persons were arrested for 
wrongfully obstructing the cleaning 
work by temporary employees and 
volunteers. One of the persons ai rest
ed is a worker by name Pravin Shah 
who was arrested on 5th March, 1951. 
Pravin Shah and 8 others have been 
released on bail and only one sweeper 
is in custody pending triaL

(g) The information is not readily 
available.

Frot K. T. ShAb: May I ask if these
strikers have gone on strike hidl- 
vidually by themselves or is there 
any union of theirs and it ii the
union which has declared and conti
nued the strike?

Shri CUwlaswamL* The only 
information I have is that they were 
induced to go on strike by a person 
who belongs to a well known party in 
tile country.

T rot K. T. Shah: May I enquire 
'Whether the salaries in the State for 
-other public ser\Mces were bnnicht In
to line with the salaries of similar 
offices under the Central Government 
or the Chief Cominfesioners* Pro
vinces and, if so, from what d<ite?

Shri Gopalaswami: I am afraid that
■does not arise out of this <5̂ ;estion 
which is conaned to sweepers.

Prof, K. T. Sbah: The lasst part of 
my question rniuired about the 
dbrre^ponding salaries in other Chief 

pi oners" Pro v̂inces and I was 
told that no inforrr.ation was easily 
available- Since the State merged and 
was taken over by the Central Govern
ment iin Aug-jst 1948 can I know 
whether the salnries of other public 
-fif̂ rvants liave been brout^hl into line 
with thoise under the Central Govern
ment and. if so, from what 'iate? Can 
-1 not get that inlormation?

gliH Oonalami^aini! There must have 
been a certain nmount nf readju^ 
m«it of salaries?, bvt for givfn* an 
•accurate answer research is neceesary.

Prf»f K. T. fihah: May I know if any 
«ttemnt has been msde M ^nedfatlon 
at all or is this reliance plarerl on 
-declaring them a*; an Ef̂ sentlal Service 
and rfigarding th« strikers against 
lirat Ess<*ntial Scrvic'e to he offenders 
^against the law?

Shri Gopalaswajni; There can be no
question of mediation when bi4ii the 
Local Government and the Govern
ment of India consider that this strike 
was thoroughly unjustilted. Tbe 
public and the Advisory Council of 
the place hold the same view. And it 
would perhaps interest the hon. Mem
ber to know that the local Congren 
Committee has furnished voiunteen 
to assist the administration in keeptnf 
the towns clean.

Shri Kesava Rao: May I icnow fiit 
minimum salary and other allowance* 
given to sweepers in Kutch State and 
wliat is the amount asked for now at 
increased?

Go al: The pay
f̂ rom Rs. 6 to Rs. lH. Ba. 14 
allowance was sanctioned for people 
getting more than Rs. 6 but less than 
Rs. 12, and Rs. 21 dearness allowance 
was sanctioned for persons getting 
more than Rs, 12 up to Rs. 18.

Shri SoBavase: May I know wfaette 
theiie striking sweepers bel<mg to the 
scheduled castes and, if so, whether 
an>- cLiier community ia not coming 
forward to do this job? .

Shri Gopalaswami: I beUeve
volunteers are not conili^  to the 
Bhangi class at all They come from 
all ranics of society.

Shri Sosavane: But wt9 IMs
arrangement continue......

Mr. Speaker; Let us go to the next
question,

Shri Kamath: Sir, may I with your* 
permission substitute t^  past tenae 
for the present in my Short NoUce 
Question?

Mr. Speaker: He may do so.
VtsTT TO Delhi o f the Assistah* 

Secrttary or State of the Vnmm 
States o f  America
Shri Kamath: Will the Pftne

be pleased to state:
(a) whether it is a fact that tba 

Assistant Secretary of State of tlia 
United States of America waa recently 
in Delhi;

<b> whether it Is a fact that____
in^ were arranged betwean him 
reprtacntativea of Govaniroent;

<c> the nature and aeope ef tta 
talks ^ t  took place; and

(d) whether any communlcallon Hm 
been received from ihe GovemmedI 
of the United States of America l»  
regard to the Pood Aid proposals mfW 
before Congress?
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The Prime Minister (Sliti JTkwahsr- 
lal Neknt): (a) to ^c). The Assistant
Secretary of Stale o£ the United States 
of America spent two or three days in 
Dellii on his way back from (Z<>lombo 
to Amelrica. In the course of his stay, 
he met some Ministers and officials of 
the Government of India. Such meet« 
ings normally take place whcm dis
tinguished members or officials of 
foreign Governments pass ttfrough 
Delhi. These meetings were routine 
and informal meetings and no pa^- 
cular subjects were laid down for 
discussion.

(d) No communication has been 
received recently from the Grove^ 
ment of the United States of America 
in regard to the food proposals now 
before Congress.

Shrl Kamath: What on our sMe was
the g en es is  of these food aid pr<̂  
posals before the American Congress? 
Was there any request from Govern
ment for this aid, and if so.........

Mr, Speaker: He is much beyond 
the scope of the question. The q u ^ o n  
is wiUi reference to the visit of the 
Assistant Secretary and the talks he 
had. Therefor^ all the food negotia- 
Uons, if there be any at all 
witxi the U.S. Government, cannot 
come in here.

Shri Kamaih: Is there any truth in 
the press report that the P r^ e 
Minister told Mr. Norman Cousins, 
an American publicist who was ^  
cently here that he weicomed the 
suggestions made in the Ara^’lcan 
Congress that a large quanUty 
wheat will be coming and we shall 
look forward to it?

Mr. Speaker: I am afraid. I have to 
pass the same remarks. He iiv 
directly trying to enter into the f< ^  
situation. It has nothing to do with 
the visit

Shri Kantath; 1 will ask the ^  
question because I think it wiU arise 
out of part (d) of the question. So far 
as this communication from the U.S. 
Government is concerned, is th^re any 
truth in the press reports that the 
Prime Minister mooted this subj^t 
first when he was last in America 18 
months ago?

Mr. Siieaker: Order, order.

WRITTEN ANSWERS TO QUESTIONS 
C offee

•*232. Shrt Alexander: (a) Will the 
Minister of Commerce and luoustry be 
pleased to state the total production to 
the main varieties of coffee seeds m 
the years 1948, 1949 and 1950 and also

3 6 9 P .S .

the corr&qpoD îng of Ixo^
consumption?

(b) Is it a fact that the recent
in price of coffee is due to tsxport 
against the advice of the Cc^ee Board?

(c) What is the increase in- acreage 
of coffee plantation in 1949 and 1950 
compared to the two previous years?

The MtaiBter of OoiBmeree aad 
Industry (Shri Malitab): (a) A  state
ment is laid on the TsA>le df 
House.

(b) No, Sir.
(c) 1948-49.-2,195 acres.

1949-50.-3,569

STAÎ SIOSNT 
Production {The eaffm erop y » r

tiU next year.)

C!rop yew Arafaioa Roburta Total

2947-48 too8 8330 tons l*,800
J948^  18,830 „  8,470 „ 22,300 ^

949-60 12.664 „  7.707 ..

Jrom JanuQTif, l$ i8  tmd «o pm.

Y«ar Arabiea B ctot*

1948 8,191 ions 8,617 tons
1949 13,803 3,763 .,
1960 11,392 ,. 6.866 „

Cottag e I iq u s t b y

Seth Govliid 0as; W
Minister of be
to state:

(a) the number of marketing organi* 
sations started by Government for sale 
of cottage industry products; and

(b) the amount of subsidy which 
each State is giving for develĉ Ê QS 
cottage industry by displaced persons?

Tiie MiBlster State for Sciwhaitii. 
tioB (Shri A. P. ^alB): (a) It is not 
the policy of the Ministry genmlly 
to set up se|>arate marketing organ&a* 
tions. In Uttar Pradesh, Punjab, 
Madhya Bharat, Rajasthan, Madiiira
Pradesh. Bombay and some other 
States, mai'keting of the articles pro
duced by diwlaced persons is done 
through the Marketiixg Orgaitfsatlotta 
of the States. In IMhi, JMmvar^ omi
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refugee handicraft shop has been set 
up for the sale of products of 
Women’s Centres and of CoHjperative 
Societies of displaced persons.
, (b) Government is directly under
taking the organisatidn of Home and 
Cottage Industries and no independent 
organisations are being subsidized.

H ouses for D isplaced Persons

* 2 ^  Seth Govind Past Will the 
tOinister of Behabilitatloii be pleased 
to ^ te :

(a) the total number of additional 
houses constructed by Govia*nment for 
displaced persons during the year
1950 ; and

(b) the loans given for the con
struction of bouses?

Tiie SflBisteff ta State for R^bUita>
t ta  (Shri A. P. JaiB): (a) 42.(m 
houses have been constructed by Gov
ernment during the year 19M).

(b) Rs. 2.29.63,431.
‘ N o N 'F ^ b o u s  M e t a l s  f o r  C o t t a g e

iNDlTSTRlES

* <̂ 2235. Sefli Govtitd Das: Will the 
Mmisto' of Commme and la tatry
be pleased to state:

(a) whether some time back the 
Tariff Board recommended release of 
non-ferrous metals for Cottage Indus
try at concession rates;

(b) if so, what action was taken to 
miplement this recomm&idation;

(c) if any release were made for 
Cottage Industries, what steps were

-̂ taken to ensure that the materials 
were properly utilised by the Cottage 
Industry;

(d) whether it is a fact that com
plaints have been received by Gov
ernment against the nature of distri* 
bution of these metals;

(e) if so« what investigations have 
been made by Government; and
- (f) what was the result of such 
investigati<ms?

Tlie Minuter of CmBmeree and 
Mastry (fflnri Mahtab): (a) Yes. Sir.

(b) The recommendation of the 
Tariff Board was accepted and after 
ascertaining the requirements of the 
various Cottage Industry units in 
consultation with the ^associations 
representing non-ferrous trade and 
industry and the local Directors of 
Industries, releases of non-ferrous 
metals in ingots and scrap were ma<te 
it  concessional rates.
" <c) Specific instructions were issu
ed to the Directors of Industries to 
keep a close watch over the allottees.

Copies of ^ese instructions were also 
issued to the District Magistrates con
cerned.

(d) Yes, Sir.
(e) and (f). The main complaint

was that the allottees had sold part 
of the quotas allotted to them at pwes 
higher than those at which the
material was released. Since the bulk 
of the allocation was made to Uttar 
Pradesh, the State Government was 
requested to investigate into these 
allegations. The report made by the 
State Government is being considered.

CpAL TO Pakistan

*2S4h Sliri Bahnikl: (a) WiU the 
Minister of WoiIb^ Prodactkm ayd 
Siqiply be pleased to state the quan
tity of coal and derivatives of coal 
exported to Pakistan in 1950-51?

(b) What is the price per maund?
Tiie Minister of Works, Prodnetion 

aad Supply (Shri Gadgll): (a) The
following quantities were exported to 
Pakistan during 1950-51, (uo to 15th 
February 1951):

Coal.—16.950 tons.
Coal Tar.—1,807 tons.
Coal Tar Paint,—7.420 tons.

(b) Coal.— P̂rom Re. 1/4/9 to Ee. 
1/7/9 per maund pit-head.

Coal Tar.—Rs. 8/8/- per maund.
Coal Tar Paint—Rs. 8 per maund.

I ndian  Estate W orkers in  Ceylon 
(V oting  R ig h ts )

♦2242. Shri Ratlmaswaiiiy: WiU the 
Prime Bflftister be pleased to state:

(a) whether it is a fact that a num
ber of Indian Estate workers in 
Ceylon have lost voting rights;

(b) if so. how many of them have 
been d r iv e d  of franchise;

<c) whether it is a fact that the 
names of the Indian plantation 
workers in Ceylon were expunged 
from the Voters* list; and

<d) if so, whether it hi the inten
tion of the Government of India to 
move the Government of Ceylon in 
this regard?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes*

<b) The exact number is not known 
though it is likely to be qtilte con
siderable.

(c) The names of su<A Indian 
plantation workers as liavo not been ’

, admitted to Ceylon Citizenship have 
been expunged from the Voters  ̂ list
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(d) No useful purpose wiU be serv
ed by taking up this question as the 
right of a Government to Include only 
citizens as voters is obvious.

E n e m y  F ir m s  ih  I n d ia

*2243. Shri Kriabaawuid Bat' Will 
the Minister of Gommem aad Indiis- 
tr j be pleased to state:

(a) the names of the countries 
whose firms are treated as Enemy 
Firms in India;

(b) whether Government have re
cently vested the property of the 
Enemy Firms in a Custodian of Enemy 
Property; and

<c) if so, what are the capital
assets and liabilities of these Enemy 
Firms In India?

The Deputy Bfliiister of Commeree 
and iBdnstry (Shri Karmarkar): (a>
German. Italian and Japanese firms 
^ e  treated as enemy Arms in India.

<b) The assets of the enemy 
countries were vested ir. the Custodian 
of Enemy Property under the Defence 
of Indi,3 Rules on the comnencemcnt 
of war with each country.

(c) A statement is 
Table of the House.

laid on the

STATEMENT
Th » a » i ikt enemy

ftrm$ wst^d in the Ofistodian of Enemy Fro- 
pwty.

At»>ts
(Ri. 000) (R«, 000)

(i) <memy 
firm« 2,28.64 20.97

(it) Itolion en€9)r.'
firm* 15,76 15.66

(ill) JttpimosA
•n^y flrma 2.73,64 2,24.17

No separate figures aro available 
regarding the capital assets of the 
firms.

A r r est o r Sw a m i J nanaxanda in  D acca

Shri 8. M. Ghoae; (a) Will 
the Prime Minister be pleased to state 
whether Government are aware that 
Swaml Jnanananda. an Indian citizen 
and resident of Behala, district 24 
Parganaa. West Bengal has been 
arrested while he was at Dacca to 
attend a school committee meeting 
and kept in custody at the Dacca 
Central JaU, East Pakistan?

(b) If 80, have Government taken 
any step to secure his release aiwi 
return to India?

The Deputy Mi&ister of Extmttl 
Affairs (Dr. K e^ r): (a) Yes.

(b) Our Deputy High Commissioner 
at Dacca has been in correspondence 
with the Government of EASt B«og&l 
for Swami Jnanananda*s reload

GOVERNME?fT PRESSES

•»45. Shri Deogirikar: Will the 
Minister of Wmks, ProdofttioB and 
Supply be pleased to state the totat 
amount of work in rupees ordered by 
the Central (Jovemment and executed 
by private presses during the yeaar 
1950?

Tlie Mbiirter irf Works, Piotestiiai 
EBd Supply i&iti Gitdgfl) Rs. 
21,63.630/12/5.

E n t r y  of I n d ia n s  in t o  H o ng ko ng

*2246. Shri Krishaanaad Rai: WUl 
the Prime BGbaister be pleased to 
state:

(a) what restrictions were imposed 
by the British Government im tise 
entry of Indians into Hongkong during 
the last war;

(b) whether those restrictions still 
exist; and

<c) whether efforts have t>een made 
by Government in recent times for 
the removal of those restrictions and 
if so, with what results?

The Deputy Minister ^  External 
Affairs (Dr. Keskar): (a> No Indlim 
civilian could enter Hongkonfj durltig 
or after the last war without 
prior consent of the Military and Dvil 
Administratiqn of the Col<my.

(b) Yes. Sir.
(c) Yes, Sir, But. as similar 

restrictions have been imposed by the 
Government of Hongkong on all 
aliens, the Government of India have 
dn^Kped the matter for the Ume being.

I m p o r t  o r B ooks

*2247. air! Shiv Charaa i.al;
Will the Minister of Ĉ Mumerce aad 
fudustry be pleased to state hriw, 
manv books were imoorted into India 
in the years 1946. 1949 and 1950 end 
what was ttieir value?

(b) How mariy bookP were exnorted 
from India in ttie ye«rs 194R. and
1950 and what was their value?

(c> If the value of imports was 
i?reater than the value* of <rw&orts* is 
it due to ropyri^t of England ap̂ l̂y- 

to India even now?
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<d) Are Govemm^t coQtemplat> 
in£ .to, amepd \he Indian Copyright 
Act of 1914 so that the English Copy- 
rirfit Act may not apply any more to 
l A a t

The Deputy Minister of Commeree 
airit indnslry i& ai Kjomaitoir): <a) 
afid (tr). A Statement is placed on the 
Table ol the House. [See Appendix 
XV̂  aamesxare No. 32.]

(c) No, Sir.
(d) The question of amending the 

TnrfUn O ^ yri^ t Act, 1914 with a 
view to brinifing it in line with the 
present set up of the country is engag- 
in£ the attention of the Government

ift  ifto «| i4: m
W AW  BWI ̂ iliW ^  R̂FST»T
^  r n  ^  ftr :

VTT ^ f9Hcf W
eim ntof i m  stp tr  ^  

n  iRrn?Eftir ^
TOfw fTWT % ^
OTifkit Pf̂ tt t :

( ^ )  ^  ftnrr t  ^  ^
iftr ^  w  ^ ; ?WfT

(n ) JTfif flpn t  ^  

t ?

iMDLur Capital invested nr Trarr

[♦2248. 8 l»i a  S. Arya: WUl the 
Minster of Cemmerce atid lAdnstry
be t>leftied to state;

fa) whether the Government of 
India have entered into any agree- 
mtot with the Government of Tibet 
for safeguarding the capital invested 
in Tibet by the Indian traders carry
ing on trade .across the Ubetan border;

(b) Jf so, what are terms and con* 
dUions of the same; and

(€) if not, what steps are being 
taken by the Oovemmeat of India in 
this connection?]

19ie DeiNity M bM tft of Cmnm 
mtdJbOkam  (Slnrl S«mvkftr>:
No, Sir«

(1:̂  th »  quiesticiQ doct not arise.
<<*) 1 ^ .

<a)

Closure of Factories or Non-M uslims 
IN East Pakistan

•2249. Giani G. S. Mnsaftr: WiU the 
Prime Minister be pleased to state:

(a) whether it is a fact that some 
factories of non-Muslims in East 
Pakistan are closed for want of neces
sary facilities to their owners from 
the* Government of Pakistan; and

(b) if so. what steps do the Govern
ment of India propose to take in the 
matter?

The Depittv Minister of External 
Affairs (Dr. Keskar): <a) \es.

(b>* The matter has been under 
examination jointly by ihe Central 
Ministers of India and Pakistan. 
Recently they trvok a d^*ision that 
before reoulsitioning anr̂  allotting 
such industrial concerns to oersnns 
other than their owners, the Govern
ment of East Bengal should first 
ascertain from the ov'ners the 
facilities, if any. require by them for 
the proper nmning of the concerns 
and should, then make a/ai’able all 
reasonable facilities.

ScHcauLEB Castf. Employees

♦2250. Shrhnati VelarT»dh^«t Will 
the Minister of Works. Frodnctlon and
Snpply be pleased to state:

(a> how many Clfi*;5 IV etnployws 
<*5oeciallv MnUn, Bfildarn. etc. w w  
retrench'vil from bis ministry In the 
years 1950 and 1951:

(b> how manv of them were from 
the Scheduled Castes;

Cc) whether it is a fact that S<*be- 
duled Ca<;tes emnloyees uith longer 
period of servfri? were retrenched 
while others much junior to them are 
retained In service;

fd) whether any of the letren.'hed 
Scheduled Cartes emnlovee«; were con- 
tributinf! to Provident Fund and If 
so. how many;

(e) whether they were permanent 
in service;

(f) Di^ether provident fund h:is been 
paid to them and if not, the reasons 
for the same; and

(g) whether any consideration was 
taken to maintain the quot« fixed for 
the Scheduled Castes in service before 
these employees were retrenched?

The Minister of Works, Prodoctimi 
and Siipidy (ShH GadfQ): The
Information Is being coliected and 
will be laid on the Table of the Houw 
when ready. *
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NoN>rERRons M etals

*ZZ5l, StH Sivaprakassm: WUl the 
Minister of CtNXunerce and ladnstrr
be pleased to state:

(a) India’s requirements of non- 
ferrous metals at present;

(b) which are the countries that 
send the largest supply of these 
metals to India; and

(c) whether there is any price con
trol on non-ferrous metals in In^a?

The MiBlster o f C m nm em  u A  
lAdnstry (Sbri M alitab): (a ) The
(‘ountry’s annual requirements of the 
major non-ferrous metals in all foxms 
are about li  lakh tons.

(b) U.S.A., Rhodesia, Belgium. 
Canada. Australia, Mexifo, Malaya, 
the United Kingdom and Bolivia.

(c) No.
Handloom Tactories Df Bhopal

*2ZSZ. Thakar Lai Singh: (a) Will 
the Minister of Commerce and IiLdits>
try be pleased to state what steps 
Go\^mment are taking to enc;*urage 
handloom factories in the Slate of 
Bhopal?

(b) How many new handloom facto
ries have been established thcare in the 
year 194&-50?

The Minister o f  Commezxe and 
Indttstry (Shrl MAhtab); (a) Govern
ment have taken steps to make 
improvements in the methods of pro
duction of handloom cloth, to provide 
latest models of haiidiooms and other 
implements to the handloom weavers 
and also give instructions to weavers 
in improved designs. They have alio 
deputed selected weavers to Uttar 
Pradesh and Madras fcr training. A 
grant of Rs. 1,800 has been given from  
the Handloom Fund for this purpc»e«

(b) No new handloom factories have 
been established in 3hopal during
1949-50.
Invitation t o  Mk. D a v id  L il ie n t h a l

*2253. Shrl Kanmtht WiU the 
Prhne Minister be pleased to state:

(a) whether it is a fact that Mr. 
David Lilienthal has arrived in ladia;

(b) the nature of the J*dvice or 
assistance that* he has been nk;uested 
to give;

(c) the probable deration of his 
stay in India; and

(d) the terms and «mditlgoi if any, 
on tirhlch he has undertakim the 
work?

Hie
A m ti

Lili^thal arrived in Dellii on 
February 15, 1951 and left for Japan on 
March 1. His visit was a private one.

Attention of the hon. Member is 
drawn to the answer giv^  to Starred 
Question No. 1958 on 7th March. 1951.

Catering in PATAaui

*2254. Shri Kamath: WiU the Minis
ter of Works, ProdnetiMi and 6am»ly
be pleased to state:

(a) whether it is a fact that the 
House Committee of Pataudi House, 
New Delhi, recently unanimously re
commended to Government that 
contract of the caterer should be ter
minated on the ground that the food 
supplied by him was frequently unfit 
for human consumption;

(b) if so, whether the c(mtract has 
be«j terminated or renewed, and, if 
renewed, the reasons therefor; and

(c) the name of the present catering 
contractor?

The W^tsUr of Works, Prodnetiaa 
and Supply (Sloi Gadgtt)r <a> and
(b). The contract has been renewed. 
The House Committee did not make 
any recommendation in the matter. 
But certain residents pas.ved a reso- 
luticm recommending the termination 
of the contract at a meeting held in 
June 1950. At the time tiiOT were 
some disputes over payments to Uie 
caterer and the House Cdfmn t̂tee was 
divided and not functioning smoothly. 
Government, therefore, cail^  a mieet- 
ing in December, 1950 consisting^ of 
one representative each of the dliUtig 
members, and non-dining members in 
the hutments and out of the resident 
of the main building of the hosleL 
This meeting recommended miewal 
of the agreement

(c) Shri K. D. H. Framji.
Indians in Fm Islaivbs

2̂255. Shri Ansari: <a) WiU the 
Prime Minhtter be p le a ^  t-> state 
what is the total number of Indians in 
Fiji islands at present?

(b) Is there any agency in the Fi|i 
islands to look after their Interests?

(c) What are Ihe chief means cf 
their livelihood?

Minister of Extetaal 
AUMn (Dr. KcsSkar); (a) J33MI.

(b) There is an office of Uie Indian 
Ccanmisstoner at Fijt

(c) Indians are engaged in almoat 
every occupation in fiji. but 
chief occupation is agriculture. Tw<>* 
thlfds of the entire Indian pcmulatlon 
define their livelihood fro^ sxigarcsime.«d  til*
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D tspiA CEo P e r s o n s  f k o m  E a s t  B e h g a l

•2256. Shti S. M, Glwse: WiU the 
Minister of RehabiUtatioii be pleased 
to state whether any preference is 
being given to the E^st Bengal displac
ed persons (i) in respect of employ
ment, contracts and stall licences in 
Chittaranjan Locomotive Works, and 
<il) in respect o f recruitment ^o ser
vices under the Damodor Valley 
Corporation?

The M i l l i e  (rf Stete for Reliabilita^ 
tioB (Shri A. P. Jain): (i) In
Chittaranjan Locom otive Workshop 
other things being equal, preference 
is given to East Bengal displaced 
persons in the matter o f employment 
and stall licenses. As regards work 
contracts, the pubUc tender system is 
in vogue but here too. due considera
tion is given to the claims o f displaced 
persons for ancillary w oiks like Dairy 
farming etc.

(ii) Otiwr things being equal, pre
ference is given to East Bengal d i^  
pkalc^ persons in the matter c f  
recruitment to services under the 
Dsmodar Valley Corporation.

firo rt : (^ ) 

im OTtn Trtt IT? ^

^  ^  ^  t  TO ^
^  3mmv5TT5i

{m ) ^  ^  w
irfTOTT t  s ?

soA F  I n d u s t r y

[•2257. S M  B. S. TeW w i: (a ) Wffl 
the Minister o f Commerce Indnt- 
try be pleased to state whether s o ^  
is being manufactured in India to 
such quantities as to obviate tne need 
for its import from abroad?

(b) What help are Government giv
ing Xo this industry?]

The Minister ai Commerce 
M a s tr y  (Shri Blalitab): i s )  India Is 
self-sufficient in so far as her require
ments o f soaps are conoemed except 
that miBl\ quantities of srecial types 
o f soaps, such as dental and medicated 
soaps have to be Imported from 
abroad-

(b ) Government are assisting the 
indusixy In procuring raw materials 
and chemicals, and also In importbig 
m odem  machinery and equipm ent

Rubbbr Plants ,

•2258. Shri M. V. Buna Rao: Will 
the Minister o f  y^otks. Production and 
S n i ^  be pleased to state:

(a) whether it is a  fact that the 
Government o f India purchased, at 
a cost o f Rs. 30,00,000/- each, two 
Plants for reclaiming rubber fr jm  old 
tyres by the thermal process and 
placed them at the disposal o f tyre 
manufacturers in India;

(b ) whether it is a fact that these 
Plants have since been discarded by 
them and sold as Scrap by Govern
ment;

(c ) whether it is a fact that (aovtm - 
ment propose to ourchase the same 
Plants again from those to whom it was 
sold as Scrap;

(d ) the prices for which these 
Plants were sold and the names uf 
the persons who purchased them; 
and

(e) the name and designation o f the 
officer who ordered the disposal?

The MOnlster of Woite Prodnrtbm 
and Supply (Sliri GadgU): (a) The
Government of India purchased in 
1943-44 two Plants for reclaiming 
rubber from old tyres by the thermal 
process, one at a eojrt o f Rs. 9 lakh* 
approximately and the other at Rs. 
a ,31 lakhs ^iporoximately and placed 
them at the disposal o f Dunlop Rubbiff 
Co. o f India Ltd., Calcutta, and Flre- 
r4rme Rubber Co. of India Ltd.« Bom 
bay respectively.

The cost Included the cost o f the 
building and fixtures whi#rh the firms 
had to erect for installing the Plants.

(b> and (d ). As these Plants were 
no longer required by the (^ v ern - 
ment. one Plant was sold to Dunlop 
Rubber Co. o f India Ltd., who bad the 
first option on the Plant, a n e g o ^ t - 
ed pri<:e o f Rs. 3 lakhs. afte»* termina
tion o f the contract. A^ regards the 
other P lant Firestone Rubber Co. o f 
India Ltd.. Bombay, who had also the 
first option on the P lant did not want 
the entire P lant Thiis Plant will be 
sold in the best interests o f ttie State.

(c ) No. a r .
(e ) The sale o f the Plant to Dunlqp 

Rubber Co. o f India Ltd.. Cakniita 
wa« made by the Gcvernwient of 
India.
Increase in  the P rice o r  In d u n  R ubber

•225!l* Shri M. V. Rao: Will
the Minister o f Commewe and 
tty be pleased to state:

(a ) whether It i? not a fart tttat 
rubber gmwers a»4  nsanufacturefii 
arrived at an agreed iacreise in liie
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price of Indian rubber flxinf it at Rs.
100/- per hundred pounds and report
ed their agreement to the Government 
of India in September, 1950;

(b) whether it is a fact that Gov
ernment refused to consider the 
agreed increase in prices;

(c) whether it is a fact that the 
Price Advisory Committee, to whom 
this question was referred during 1951, 
met on 20th February, 1951 in Bombay 
and reported to Government the same 
day that the growers and manufac
turers would not agree on an increase 
of Rs. per hundred poimds; and

(d) whether Government aie await
ing the Report of the Tariff Board 
Inquiry into rubber costs for imple
menting even the ad interim increase 
of Rs. 32/- per hundred pounds decid
ed upon on 7th January, 1951 at 
Madras?

The Minister o f  Commerce u id
iBdastry (Shri Mahtab)*. (a) Yes. Sir,
it is a fact.

(b) Yes, Sir.
(c) The Committee could not come

to any agreed conclusion. In the
record minutes there was no mention 
of any increase of Rs. 32 per 100 lbs.

(d) No, Sir. Increased prices have 
been notified on the 7th M ^ h , 1951.

Indian Rubber

^  M. V. Rama Rao: W ill
the Minister of Commerce and Indos-
try be pleased to state:

(a) whether it is a fact that rubber 
was placed on O.G.L. at about the 
same time when the price ol Indian
rubber was fixed at Rs. 90/- per 100 
lbs/,

(b) whether it is a fact that about
7,000 tons of rubber were purchased 
from Overseas markets, at prices
averaging Rs, 1,445/- per ton as Oifainst
Rs. 1,837/- per ton of Indian rubber 
during the year 1948-49; and

(c) whether it is a fact that Govem- 
ment took no action upon the repre
sentations of rubber growers during 
the years 1948, 1D49 and 1950 that tlie 
manufacturers were not lifting rubber 
stocks and were resorting to selective 
buying?

The Minister o f  Commerce aad
Industry (SIiH M abtab): (a ) Yes. Sir.

(b) Yes. Sir. About 7.000 tons of
rubber was imported during 1948-49 
at prices below the Indian controlled
prices.

(c) No, Sir.. Every time there was 
a complaint regarding acciimulatiiin
of stocks. Government interfered’ and 
took smtable action.

P L A im iN G  C o m m i s s i o n

(Mr. a . D. Gobwal^
’2261. Shri Kaanamwar: Will the 

Prime Minister be pleased to state:
(a) whether it is a fact that the 

Planning Commission has invited Mr.
A. D Gorwala to undertake on its 
behalf a study of public administra
tion both in the Government of India 
and in the States; axKl

(b) it so, when Mr. A. D. Gotw»18l 
is expected to complete the enqulzy in
order to place it before the Planning 
Commissi(Hi?

The Prime m M tt  (Skd Jawafaar- 
lal Nehra): (a) Yes. Mr. Gorwala has 
been invited to siiggest measures t e
improvement in public adriimistration 
from the point of view of implementa
tion of development programmes.

(b) In two or three mmths^
C o n s u l - G e n e r a l  f o r  I n d ia  m  D e r m a b k

136. Sfari KamaOi: Will the M m t
Minister be pleased to state:

<a) whether it is a fact that Ccmsul- 
General for India in D»imark is a
Danish citizen; and

(b) the reasons for appointing a
foreiipier to such a post?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) and (b).
Mr. Victor B. Strand, a Danish citizen, 
has been appointed as HotMoai^ 
Consul-General for India in C<q>enha- 
gan. The development tif ttade 
between India and Denmark was 
being hampered by the absence
of a trade officer in Copenhagan. No 
suitable Indian was available in
Copenhagan for appointment as an 
Honorary Consul General; and the 
likely amount^of work ^ere would 
not have justified the expense of pogt- 
ing an Indian officer there for the 
purpose.

Mr. Strand is a leading
business man and Vice-Chairman of 
the Indo-Danish Society. Apart from 
this, he has always been he^ful to 
Indian students and visitors to Den
mark. It is a prevalent diplomatic
usage to utilise where necessary the
services of friendly businessmen as 
honorary C<msuls.
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(Part I I—Proceedings other than Questions and Answers.) 
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PARLIAMENT OF INDIA
Thursday, 15th March, 1951

The HoiLse met at a Quarter to 
Eleven of the Clock.

[M r . S peak er  in  the Chair].
QUESTIONS AND ANSWERS

(See Part I)

11-56 AM.
RULING RE SUPPLEMENTARY

QUESTIONS ON STATEMENTS 
MADE BY MINISTERS IN ANSWER 

TO QUESTIONS
Mr. Speaker: On 12th March 1951, 

Dr. Deshmukh raised a point when 
the Chair did not allow supplemen-
laries. He said: “I can understand
that if hon. Minister or the Prime 
Minister makes a statement suo 
motu, then it may not be open for 
Members to ask supplementaries.*’ 
A^d then he urged that when state
ments were made in reply to questions 
by Members, there should be no 
difference between categorical replies 
to each part of a question and a state
m ent made as a consolidated reply to 
the whole question.

His plea is based upon an incomplete 
o r inaccurate appreciation of the
purpose of supplementairies. It m ay 
be seen that the right which a Member 
has to put supplemeataries, is not an 
absolute one. A Member may put a 
question, only when called by the 
Speaker; and in fact, this practice is 
followed every day during the 
Question Hour. The point to be 
remembered is that the question is to 
be asked for the purpose of further 
elucidating any m atter of fact, re
garding which an answer is i^ven. 
This means that, supplementaries 
relate to the specific m atter in respect 
of which a question is put. In cases 
where a request is made substantially 
for a statement on or regarding any 
368 P.S.
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situation or m atter, there would be 
hardly any supplementaries when a 
statem ent is made pursuant to the 
request for a statement.

But this reasoning may appear 
perhaps a bit too technical. There is, 
however, a very cogent and practical 
aspect of the question. In cases where 
a long and elaborate statement, cover
ing some pages is made, it is, by the 
very nature of things, impossible to 
allow an exhaustive number of supple
m entaries and satisfy every intending 
questioner. It would be agreed th at it 
cannot be possible to allow a nimiber 
of supplementaries to every one who 
wishes to put them, unless one treats 
the answer practically as a basis for 
a debate. This is obviously impossi
ble in the interest of expeditious 
disposal of business and fairly equal 
opportunities to the various 
Members. Further, more often than 
not, such statements give information 
which does not consist of mere bundles 
of facts but is mixed with questions 
of policy, opinions and sometimes 
questions of expediency also. The 
subject m atter of such statements, 
when important, is more suitable for 
a debate, than for elucidation of infor
mation by questions and answers, 
within a reasonable time.

Further, supplementaries are expect
ed to be put on a full grasp of the 
information given. In the case of 
long ^statements, it is too much to ex
pect that all Members will be able to 
comprehend all the implications of 
the various facts just when the state
ment is read to them.

It is, therefore, necessary that they 
should first have an opportunity of 
reading and digesting the contents of 
the ^atem ent, to comprehend toe full 
implications; and then they may put 
such questions as they like, in due 
course. It may be noted that not to 
allow supplementaries does not mean 
depriving a Member of an opportunity 
^ put questions on the statement. 
The only difference, and a very im
portant one, of course, is that the
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[Mr. Speaker]
questions will be put, not immediately 
on the reading of the statem ent but 
after some time and a full and close 
study of the statem ent made.

It will thus be clear that it depends 
upon the nature of request for a state
ment, the length, as also upon the 
contents of a statement, read by a 
M inister in reply to a question.
12 N o on .

On a previous occasion in 1947, 
during the days of the late Central 
Assembly, as also in March 1948 
during the days when the Constituent 
Assembly of India was functioning as 
the Legislature, the same practice 
was followed and supplementaries 
were not permitted. I then express
ed myself as under:

“Questions, if at all they are 
deemed necessary, may be framed 
on what has been stated in the 
statem ent and they may be dealt 
with later on.”

But it will not perhaps be sufficient 
for me to quote my own authority. I 
shall state the practice that prevails 
in the House of Commons. There 
they permit, it appears, very few 
supplementaries but not as many as 
Members here wish. On 27th Janu
ary 1945, in reply to a question, the 
Chancellor of the Exchequer made a 
statement. When the Speaker found 
more Members anxious to put supple
mentaries, he ruled as follows:

“Would it not be better to study 
the statement of the Chancellor of 
the Exchequer before asking fur
ther questions about it.”

To my mind, there is no difiference 
in allowing a couple of supplementaries 
and disallowing others on the one 
hand and in deferring all questions 
on the other on the ground that the 
statement requires study. From the 
point of giving equal opportumties to 
every Member who wishes to put a 
question, as also for saving time more 
likely to be spent in supplementaries 
on a mere hearing of a statement, it 
is not only desirable but necessary 
that the important right to put 
questions should be e x erc is^  
careful study or u n d e rstan d i^  of tiie 
statement given and therefore, the 
practice hitherto followed does not 
ap i^ar to require any change.

Pandit K ansm  (U ttar Pradesh): 
With regard to the opi^on e x p r e ^  
by the Speaker of the House of Com
mons to which you have referred, ttje 
Sneaker there did not question the  
r i& t of any Member to put supple-
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m entary questions. He only advised 
those Members to wait and study the: 
statem ent in order to be in a better 
position to ask for further informa
tion: But here the position of the
Chair seems to be to question th e  
right of a Member to put any supple
m entary questions after a statem ent 
has been made by a Minister

Mr. Speaker: I do not think the
hon. Member has properly appreciated 
what I have stated. The ruling of 
the Speaker of the House of Commons 
is given in a slightly different form^ 
but the point is very clear, though he 
said in the form of a suggestion oi 
request. Suppose I  say: “Will not 
the hon. Member take his seat?” It 
may be in the form of a request, but 
practically it comes to a direction 
that the hon. Member will take his 
seat. So we are not to interpret the 
language in taht form. However, as 
I have explained, it is not a case a) 
all of depriving any Member of any 
right of putting questions. All that 
I would say by way of advice or 
ruling is that unless the statement is 
fully grasped, it is no use taking up 
the time of the House in putting 
questions on the spur of the mo
ment. The other difficulty which I  
pointed out, is, if one or two supple
mentaries are to be permitted to one 
Member, then, what about others w ha 
wish to put a large number of supple
mentaries on an important statem ent?

Therefore, on a balance of con
venience, the better course is not to  
put questions immediately after a 
statement is made by an hon. Minis
ter, or a long statement is made, but 
to study it and then put any number 
of questions. That is the balance of 
convenience and that is the practice 
which I have been following. There 
is no desire at all on my part to  
deprive any Member of any opportu
nity; he may put in any number of 
questions.

PAPER LAID ON THE TABLE
S tatem ent  re M e e t in g s  of  S ta n din g  

C o m m it t e e s

The Minister of State for Parlia
mentary Affairs (Shri Satya Narayan 
Sinha): I beg to lay on the Table a 
statement showing the meetings of 
the Standing Committees attached to 
various Ministries, and subjects dis
cussed a t such meetings, during the 
year 1950-51. [See Appendix XVII].
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Sidhva (Madhya Pradesh:)

n on . M e m b er

APPROPRIATION (VOTE ON 
ACCOUNT) BILL.

The Minister of Finance (Shri C. D. 
Deshmokh): I beg to move:

“That the Bill to provide for 
the withdrawal of certain sums 
from and out of the Consolidated 
Fund of India for the service of 
the year beginning on the 1st day 
of April, 1951, be taken into con
sideration.”
Shri

Sir,....
Mr. Speaker: Does the 

want to say anything?
Shri Sidhva: Yes. I believe the 

Bill is open for discussion.
Mr. Speaker: Yes, but it was 

agreed.......
Shri Sidhva: Vote on Account was 

agreed.
Mr. Speaker: I have made it very

clear about the Appropriation Bill 
also.

Shri Sidhva: I have re-read your
speech, Sir. It refers only to Vote on 
Account. I have no objection now; 
but I want to make it clear...

Mr. Speaker: I may tell the hon. 
Member that in my first statement I 
did not include this. But, subse
quently, questions were put to me and 
I had made it very clear. This is 
what I had stated. I am quoting 
from the debate of the 12th, March:

“Hon. Members may also re- 
meniber that the Vote on 
Account will be followed by the 
Appropriation Bill and the Gov
ernment will not be able to draw 
from the Consolidated Fund any 
amount at its will.”

Then, Mr. Kamath put the 
question: “Is that also formal”.
My reply was specifically:

“Yes. and I believe in the House 
of Commons they vote for three 
or four months supply.”

That is the whole gist of the 
discussion.
Shri Sidhva: I do not v?ant to 

come in the way of the present 
arrangement that has been arrived at. 
But, we must have specific rules on 
the point.

Mr. Speaker: We will see to it.
The question is:

“That the Bill to provide for 
the withdrawal of certain sums 
from and out of the Consolidated

Fund of India for the service of 
the year beginning on the 1st 
day of April, 1951, be taken into 
consideration.”

The motion was adopted.
Clauses 1 to 3 and the Schedule 

were added to the BUI.
The Title and the Enacting Formula 

were added to the BUL
Shri C. D. Deshmukh: I beg to

move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

DEMAND FOR SUPPLEMENTARY 
GRANT FOR 1950-51—RAILWAYS

D em and  N o . 7— O r d in a r y  W o r k in g  
E x p e n s e s — O pe r a tio n  (F u e l ) .

Mr. Speaker: Motion is:
“That a supplen\entary sum 

not exceeding Rs. 30,00,000 be 
granted to the President to defray 
ihe charges which will come in 
course of payment durintr the year 
ending the 31st day of March, 
1951, in respect of ‘Ordinary 
Working Expenses—Operation
Fuel)’.”

The Minister of State, Transport 
and Railways (Shri Gopalaswami): I
do not think I need say anything 
about this. This was held over 
during the debate on Supplementary 
Demands on a previous occasion and 
I ^undertook to bring this Supplement
ary Demand forward at a later s i t ti i i ,  
so that the House may obtain all the 
information that it desires on this 
question.

Shri Sidhva (Madhya Pradesh): 
You may remember, Sir, a t your 
instance particularly, this item was 
held over last time when the Supple
mentary Demands were moved by the 
hon. Minister of Railways. Very 
cogent reasons were given; I apd 
several hon. Members took part in 
the debate. You emphatically stated 
that the House is not expected to vote 
payments imless sufficient explanation 
in regard to this sum is given to the 
House. After discussion, the hon. 
Minister agreed that he was prepared 
to withdraw this sum of Rs. 30 lakhs 
from the Demands and that he would 
bring in another motion and give 
detailed information. Now, a motion
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IShri Sidhva] 
lo r a Supplementary Demand has been 
made. Thirty lakhs have already been 
sanctioned; 13 lakhs first and 18 lakhs 
in the last session, making a total of 
30 lakhs.......

Mr. Speaker: May I advise the hon. 
Member to follow a slightly different 
course? So far as I remember, it 
was agreed to put off this matter, 
because the hon. Minister in charge 
was not able to give the House exact 
details of the Demand. I would there
fore suggest that, if it is possible for 
the hon. Minister, he may give the 
explanation which the House wanted 
then, so that it would be easier for 
the House to discuss that proposition. 
I think that would be a better course.

Shri Gopalaswami: May I say, Sir, 
that the difficulty on the last occasion 
arose out of the fact that although 
the Minister of Railways submitted 
t||Le Supplementary Demand, the actual 
administration of Railway collieries 
was in the hands of my hon. colleague, 
•he Minister of Works, Production and 
Supply. He has very kindly consent
ed to be present during this debate 
and give all the information that the 
House may require.

Mr. Speaker: Let us hear the hon. 
Minister of Works, Production and 
Supply, first.

The Minister of Works. Production 
and Supply (Shri Gadgil): I propose 
to give the facts in connection with 
the Railway Collieries so that the 
House may be able to judge correctly 
the exact position with respect to the 
present Demand.

There are eleven collieries owned by 
the Railway Board which were, unt£L 
the reshuffle of the Ministries, manag> 
ed by the old I. & S. Ministry. The 
management of these collieries has 
now been transferred to the Ministry 
of Works, Production and Supply. 
These collieries are situated, four In 
Bihar, known as the K arg^i group, 
(Bokaro, Kargali, Jarangdih and 
Sawang). The average monthly out
put in tons is 1,52,000. Then, there 
is the Giridih Group which consists 
of two collieries, Serampore and Kur- 
harbaree, whose monthly output Is
32,000 tons. Then there are the 
Bhurkunda and Argada collieries 
whose monthly output is 11,500 ahd 
8.500 tons respectively. ITien, In 
Orissa, we have the Talcher colliery 
whose monthly output is 11,000 tons 
and Duelbera collieries whose monthly 
output is 6,000 tons. The third pro
vince in which the Railways own col
lieries is Madhya Pradesh (former 
Ori3ra Stated. The name of the

colliery is Kurasia, with a monthly 
output of 20,500 tons.

 ̂ The management of these collieries 
was entrusted to the old I. & S. Ministry 
under the orders of the Governor- 
General in June 1944 when control 
on coal was introduced from 1st June 
li^44 and that Ministry was made 
responsible for exercising such controL 
As a result of this arrangement, the 
Chief Mining Engineer of the Rail
way Board, who is in immediate 
administrative charge of these collier
ies, and the entire staff of the Railway 
collieries, both gazetted and non
gazetted were placed under the
control of the Coal Commissioner. 
The expenditure on the Chief Minmg 
Engineer’s Office in Calcutta is debited 
to the Budget of the Ministry in 
charge of management of the
collieries, up till now I. & S., and now 
Works, Production and Supply. But, 
the receipts and expenditure of the 
collieries are booked imder Capital 
Suspense and Profit or Loss Account 
made up for each colliery, the net 
orofit or loss being transferred to the 
Working Expenses Account of the 
Railway owning the colliery. That is 
the reason why the Demand was in
cluded in the Demands of the Rail
way Ministry.

There is no doubt that additional 
loss has been incurred over and above 
what is stated in the note in the procee
dings of the Standing Finance Com
mittee for Railways. There are a 
number of reasons and it is not possible 
to go into the details of each of them. 
But I want the House to get a fair 
idea of each item that is responsible 
for the loss.

First of all, no concern, as we all 
know, can go on unless from time to 
time some more capital is injected in, 
for the purpose of developing it. But 
due to the financial stringency, a num
ber of development plans have been 
held in abeyance and the Railway 
Board were not in a position to sanction 
additional funds for such development. 
The details of them all, of course, I 
am prepared to give. In certain cases 
there was the necessity for electrifica
tion and that was not possible. In 
certain other cases there was the 
necessity to have better haulage 
system and that too was not possible.

The second item is the working 
expenses. The basic wages and the 
dearness allowance admissible to 
rolliery labour were considerably 
increased by the conciliation board's 
award of May. 1947 and the increase 
was to the extent of 50 per cent, in the 
basic wages and as much as 15 per cent.
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in the dearness allowances. Over and 
above this, pension and provident fund 

were also introduced based on 
attendance of labour and these had no 
relation to production. Many of the 
labourers were brought on the monthly 
scales of pay following the recommen
dations of the Central Pay Commission 
of which I may plead I was one of the 
members.

Then the third item is the loss on 
grain shops. In the railway collieries 
a large number of commodities were 
allowed to labour on concessional rates. 
For private collieries only rice, wheat 
and dal are supplied at concessional 
rates. As regards rice supplied to 
railway collieries, we charge Rs. 6 /4 / 
per maund while in the private collier
ies only next door rice is sold at Rs. 14 
per maund. The extra loss to these 
additional concessions is about Rs. 20 
lakhs per annum. From the 1st of 
August, 1950, the scale of supply of 
these commodities was brought on the 
same lines as the other collieries 
following the recommendations made 
by the Railway Collieries Enquiry 
Committee. But the labour have not 
accepted the change and the dispute 
js now before the Industrial Tribunal.

I might elaborate these figures so 
that the House may have a better idea 
of the loss. In the year 1945-1946, the 
Joss on grain-shops was Rs. 36,08,344, 
for the year 1946-1947, it is Rs. 49,24, 
643. for the year 1947-1948 it is Rs. 78, 
05,463, for the year 1948-1949 it is 
Rs. 74,70,755 and for the year 1949-1950 
it is Rs. 77.35,472. These figures wiU 
give some idea to hon. Members how 
the cost has been rising and from this, 
unless we take a serious decision and 
implement it there is no escape.

Apart from this, there is the problem 
of surplus labour. There are about four 
thousand to five thousand surplus 
labour in railway collieries, and each 
extra labourer costs as much as 
Rs. 1,000 per year. Retrenchment of 
surplus labour is difficult because of 
the attitude of labour unions and this 
labour does not ordinarily accept 
alternative emplojnnent. The labour 
strength in railway collieries has also 
doubled during the last ten years while 
the output has remained more or less 
the same. I propose to give hon. 
Members some idea as to the increase 
in the mmiber of labourers and how it 
has not resulted in any increase of 
output. The House will please bear 
with me because I want to give some 
details.

In Kargali collieries the number of 
employees in 1939 was 5,918 and the 
output was 6,61,352 tons. In 1948,

the number of employees had increased 
to 11,183 but the output has d e c r^ sM  
and is now only 6,06,518 tons. Take 
another colliery—the Bokaro coUieiT* 
There the number employed in 1939 
was 4,933 and the output was 10,30,622 
tons. The number employed in 1948 
is 9,157 and the output is 10,90,217 
tons just an increase of only 60,000 
and no more. Then I take the 
Khurm arbaree collieries where the 
number employed in 1939 was 3,117 
and the output was 3,41,671 tons. The 
num ber of employees increased to 
3,769 in 1948 and the production has 
actually gone down and is only 
2,26,351. In the Serampore colliery, 
in 1939 the number employed was 
2,902 and the output was 3,04,705. 
The number increased to 3,753 in 1948 
but the output has gone down to 
2,19,632 tons. Then take the 
Bhurkunda colliery. The number 
employed in this colliery in 1939 was 
1,106 and the output,

Shri A. C. Guha (West Bengal): 
Output for which year is the hon. 
Minister giving?

Shri Gadgil: For both the years, 
1939 and 1948. As I said the output 
for 1939 was 1,68,086 tons. The 
number employed in 1948 is 2,056 and 
the output is 1,15,141 tons.

Now, it will be seen that in most of 
the cases the number of employees has 
increased so much and one would 
naturally expect at least a corres
ponding or fair increase in the output. 
But that has not been the case.

Apart from this increase in the 
number employed, there is also want 
of balance between the labourers 
themselves, between those who work 
on the surface and those who work, 
inside the mines, I mean between those 
who work underground and raise the 
coal and those who work on the surface 
and load the wagons. There are a t 
present more unproductive surface 
workers than those underground and 
if the position is rationalised the effect 
of it will be retrenchment of un
necessary labour so that production 
cost could be brought down. And as 
I have stated, we are asked to provide 
for alternative emploj-ment just as we 
are asked for alternative accommo
dation when we ask people to shift 
from one place to another; and these 
labourers do not want to accept any 
other alternative employment either. 
Every year more people are attracted 
because of the concessions. Once you 
are in it even if it be only for a day 
or two, you are entitled to all the 
concessions as you |are included In 
the general category of colliery labour.
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tShri GadgU]
Yhere is reduction of output also 

'due to the abolition of the contract 
system. Out of these collieries some 
three were worked on the contract 
system and that is abolished now. 
Now all are worked departmentally.

Shri Sidhva: AboUshed smce when?
Shri Gadgil: Since 1945-1946. Under 

the contract system the pajonent was 
made to the contractor at an agreed 
ra te  per ton. But under the present 
system of working the collieries labour 
has to be paid its full wages irrespec
tive of the output.

Shri A. C. Guha: What were the
rates under the contract system?

Shri Gadgil: I cannot tell you off
hand but it was certainly less than 
what we paid to the labourer per ton.

Shri A. C. Guha:
much less.

I think it was

Shri Gadgil: A part from these
causes which are continuing, there 
was one extra cause. That was the 
strike in the colliery. The revision 
of foodgrain concessions in August 
1950 brought about strikes in some of 
the collieries and it has resulted in a 
loss of U  lakh tons of coal.

[M r . D e p u t y -S peak er  in the Chair]

These are the main items but there 
is one item which ought not to have 
been put under the category of work
ing expenses because it is such an item 
which could justifiably have been put 
under the head capital suspension 
account. The item is removal of 
over-burden by the Indian Mining and 
Construction Company. During 1950
51 approximately 6,30,000 c.ft. of over
burden were removed by the Indian 
Mining and Construction Company. 
This expenditure was previously 
debited to a Suspense Head but is now 
being charged to working expenses 
under instructions from the Railway 
Board. No coal has however been 
extracted from the stripped over
burden, though this will bring in 
additional revenue in subsequent 
years. (An Horu Member: What was
the expenditure?) I am not able to 
give it just now. All I can say is 
that it was considerable.

The main point is whether it should 
be debited to the working cost cate
gory or debited to the capital suspen
sion account. If included in the 
working cost naturally it has gone to 
show that the working cost has been 
greater and to that extent the loss 
has been greater.

There is also another cause. Be
cause there was not adequate supply 
of wagons...

Shri Khandubhai Desai (Bombay): 
Is it not common to all the mines?

Shri Gadgil: That is so. A t the
same time it is a cause aU right.

Shri Khandubhai Desai: Other
mines must also have made losses.

Shri Gadgil: In respect of the other 
mines the other causes were not 
there. That is the position.

The House would naturally  ask
what about the future? There was 
the Railway Colliery Enquiry Com^
mittee, which has made certain
recommendations. When we tried to 
implement one of them there was a 
strike in August 1950 resulting in a 
loss of H  lakh tons of coal output. 
However, it is proposed that with 
better control, putting more capital 
which is necessary for the immediate 
development, with the retrenchm ent 
of surplus labour, wherein I seek the 
cooperation of my hon. friend Mr. 
Khandubhai Desai...

Shri Khandubhai Desau: It will be
forthcoming if the other side con
ducts itself properly.

Shri Gadgil: We will exchange
places. If that is the highwater 
mark of cooperation I am quite pre
pared to do it. If labour insists that 
attendance bonus must be paid the 
moment labour is there on the surface 
or inside the pit, irrespective of the 
work done, I do not think any 
Government undertaking will ever 
succeed.

Shri Sondhi (Punjab): You are 
doomed.

Shri Gadgil: This is indeed the
major question: to what extent
should we allow things to drift in 
such a manner that labour ultimately 
becomes a privileged class?

Shri Sondhi: A new royal family!

Shri Gadgil: I would not say a
new royal family. This is reaUy a 
point not limited to this industry 
alone which is undertaken by Grovem- 
ment and this is a question which 
this House will have to decide once 
for all. You do not want to make 
Government servants a privileged class 
(Bahu Ramnarayan S ingh: It is
already so.) You do not w ant to 
make labour a privileged class. What
ever emoluments you may actually
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fix with respect to the services of 
those already in the Government must 
bear a fair relation to the standard 
of life in the country. Similarly i l  
you insist on that dictum and insist 
that that formula should govern, it is 
only fair and equitable th at that for
mula ought to govern in the industrial 
^e ld  also. As a  necessary implica
tion of that you can put a 
limitation on dividends, tax  profits, 
if feasible, according to the ingenuity 
of the Finance Minister. If you 
-want that there should be social 
justice and equity, you cannot on the 
one hand confer privileges or show 
some sort of preference to one sector— 
whether capital or labour—and deny 
them to another. Let burden and 
benefits be spread all over the 
-country, over all sections of society. 
It is therefore proposed to have more 
rationalisation of the labour force 
and as I said, some balance will have 
to be struck between those who work 
above and those who work below the 
surface, so that whatever is produced 
may be easily loaded and transported. 
But we cannot make Railway 
Collieries, so to say, an institution of 
outdoor relief for all those who stay 
in  the vicinity. If you look at it 
from this point of view that it is 
practically outdoor relief, then it is 
much better to close down all the 
mines or hand them over to whomso
ever the Government or the House 
would like to. So it is now proposed 
that labour should be paid on daily 
Tate of wages and not on the system 
recommended by the Central Pay 
Commision, namely, that they become 
for all practical purposes salaried people 
with provident fund and other advant
ages. This does not mean th at there 
Is any lack of sympathy on our part, 
a t any rate on my part. But if you 
charge the Government with the task 
of conducting this or any other under
taking with a complete regard for and 
in compliance with priniciples of 
business management, then the House 
ought to support the Ministry when it 
takes such steps as will carry out the 
main object.

Then with respect to the supply of 
wagons; that also wiU be taken on 
Tiand and in coordination and co- 
t>peration with the Railway Ministry 
4idditional wagons will be supplied.

These are the facts. I am sorry 
th a t last time when this m atter was 
l)efore the House there was a great 
deal of confusion. But I have now 
_tiven a fair idea of the present work
ing and why it is that it has resulted

in loss. I have also given some indl-

d o n rin "U 2 re ':^ ‘‘“‘ “  ^

Pradesh);
question. The hon. M inister 

mentioned a sum of over 77 lakhs for 
workers. I

want to know whether this is a losi 
«  he put it W hat is the com|a?atw“  

compared with the 
D A .  paid elsewhere? What is the 
extra  cost mcurred by the manatre^ 
ment of the collieries on D.A.?

Shii Gadgil; I will answer all th» 
questions later on.

Shri Sidhva; Sir,...................................

Shri Sidhva: Sir, I was speaking...

®®^“ *y-Speaker: I shall caU
informed

me that he intends moving that th ii 
m atter may be taken up two dayi 
later so that hon. Members may have 
an opportunity of studying it. Let 
us hear him.

: trp T * l 3TFT

^  ^ 5 T T  ^ %  3T»ft

srT'TyiO
% ^  ^  3fr ^  ^

^  a n ^ ? ,

3T»f>-?, JTT ?ft ^  ? 3fh: 5ft
^  5<T ^

3ft 5^ ft,
^  ^  3(3T

f t  > r a T  1 1  W  ^  ^  f  a f t t

i fh c l’

(Railway Collieries Com
mittee) # OT
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^   ̂lit sm ^

^  ^  ^  «if?r 9 . 1 ^ ^  ^
(Standing Finance Committee)] 
i f  FTf  ^  w  4 € l f W

(material)

erVTT ^r STRTT f  ftf
v tM ls r  ^  ^  f < i ^  ^
5tHt5PT (Recommendations) afrc 
^  <R ftRvjft  ̂ 31’I’ff  ̂^

^  PfWT t> ^
?»TT ^rnn aipft ŝ lr 

fiw STPMfrft ^  a » ^  Wr»R % wre 

^  ^  '^ 'ir  ^  ^<5 ^  ^
*frt 9ft (Demand) 

ipft 1 , % 3?n: ?>t iifi ? r l ^  «ftt 

ft<
iilmR <T.̂  IW ztl (Works,
Production and Power Minis
try) % "TW ^  ^  Ptf-fwfl
(Railway Ministry) % <TRT t|,

Shri Sidhva: He is going into the 
merits of the case, Sir.

Mr. Dcputy-Speaker: He is not go
ing into merits.

^  TO w  |3rr, ^^T 

jarr i ^  ^

^̂ TrftR* (economic; I' afh: aro 
n>T̂<FliTrfin? (uneconomic) ^  f  i 
f  €  ?  ^  ^  3tt ^  f

Wl 3i?f?rr f  m'T 3#k ^  #

Pit w  ^  fe r ,  ?fl*r ftpr %
5rr^ f«4i I

(English translation of the above 
Speech)

Shri Bhatt (Bombay): Sir, you
have given expression to what 1 
wanted to submit. The reason why 
I am suggesting this is that we will 
have time to put as m any questions 
as we like to the hon. Minister and 
he may supply all this information 
today or tomorrow and he may also 
put the complete statem ent before us 
after making all necessary additions 
etc. therein because the question is 
an urgent one and has assumed a 
great importance. There are many 
defects in it and we will have to con
sider it all over very carefully. On^y 
then, it will be proper to take up the 
matters.

Another point Is that we are not 
getting a copy of the Report submit
ted by the Railway Collieries Com
mittee. It is not available in the 
Library here and I have many times 
requested the Railway Board to put 
its m aterial before the Standing 
Finance Committee, but it could not 
be had from that place also. I hope 
that the Government would place 
before us the Report of the Railway 
Collieries Committee with its recom
mendations and the decisions of action 
to be taken by the Ministry. We will 
be able to discuss the whole question 
thoroughly only after this information 
is supplied to us and only then we can 
consider the demand put forward and 
suggest whether these collieries 
should be under the Ministry of 
Works, Production and Power or 
under tlw Ministry of Railways.

Shri Sidhva: He is going into the 
merits of the case, Sir.

He is notMr. Deputy-Speaker:
going into merits.

Shri Bhatt; I only want to know 
the extent to which Railways are 
responsible for the lack of finances, 
what were the results and losses on 
that account; how . m any of these 
collieries are economic and why only 
eight are uneconomic. So these are 
aU such questions that I would 
request you, Sir, and the House lo 
take up the m atter two or three days 
later.

Shri Khandabhai Desal: I would
support the point made by Mr.
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Gokulbhai Bhatt, but I would require 
further information so that we may 
be able to discuss this whole question 
very thoroughly. Because after the 
statem ent made by the hon. Minister, 
more confusion has been created. It 
was quite a good law yer’s case of 
trying to . prove something against 
labour while keeping back other facts. 
I would like to have before this 
Parliam ent the complete commerical 
balance sheets of the last seven years 
so that we m ay be able to know ex
actly how these losses have been 
incurred. We would also like to 
know whether amount of Rs. 3-8-0 per 
ton which the Railways are pa3dng in 
addition to the normal fa ir price of 
coal has been included while arriving 
at these loss figures and whether even 
after including that amount the loss 
comes to Rs. 60 lakhs. If it is so the 
losses would further rise and more 
satisfactory explanation would be 
necessary than presented to us by the 
hon. Minister. We would like to go 
very thoroughly into the working of 
these mipes. For a proper appraisal to 
be made we will have to have addi
tional information. Everybody in the 
House, belonging to every section will 
be prepared to co-operate provided 
the entire administration of these coal 
mines is properly looked into. We 
want this additional information so 
that we may not give our vote or 
decision peremptorily only on the one 
sided statem ent made by the hon. 
Minister of Works, Production and 
Supply, which as I said has created 
more confusion than existed ten days 
back.

Shri Sidhva: I wanted to say a few 
words in Support of the adjournment 
of the discussion on this subject. It 
is true that more information is neces
sary on this m atter. The Minister
has given us a one-sided picture. H t 
has given us alarming figures of in
creased number of labourers and a 
lower amount of production. He has 
not told us how many days were lost 
in strikes, he has not given us a com
parative statem ent of private
collieries and how much a private 
colliery would produce with a similar 
number of labourers. He probablv 
wanted to make out a good case, but 
from what I have seen from his
statement, his case has turned out to 
be a bad one. He has presented only 
a onesided nicture and in fairness to 
this House I would say that he must 
realise that these collieries are not a 
private concern but a State concern 
and that he must be anxious to see 
that where any deficiency or fault 
exists it is removed immediately. Thi? 
oortfolio of Production has been taken 
over by him only recently. He must 
not be frightened that his M inistiy

will be put to shame. Why should 
he fear? Even if his M inistry had 
handled this subject for a num ber of 
years and had committed this m istake 
there is nothing wrong in coming out 
with facts. After aU for a num ber 
of years we have been clamouring in 
this House and in the Standing Advis
ory Committee for Railways that the 
Railways should take over these 
collieries. The present is a very 
good opportunity to discuss the m atter. 
By refusing the Demand on the last 
occasion we are now having an 
opportunity to discuss it, and the 
M inister has now come forward with 
the statem ent that it is only by 
curtailm ent of labour that you wilL 
solve the problem. I do not think so.
I have got figures here to show that 
you are...

Prof. Ranga (M adras): You are
going into the merits now.

Shri Sidhva: No. I am not. I t  iŝ  
surprising that this big Ministry was 
not able to run this small concern 
orofitably. Therefore, we should 
have sufficient m aterial to go by in 
coming to a decision. I do not Imow 
whether the hon. Minister will im
prove his position by postponing dis»- 
cussion, but if he g u a ran t^ s  ue th a t 
he is going to supply us all the 
information fairly, squarely—both- 
sides of the case, and not sticking only 
to what his Ministry has done, o r  
saying that his Ministry was no t 
responsible, the I. & S. Ministry was 
responsible, whereupon Mr. M ahtab 
will stand up and say, “I have done 
very well. It is not my fault”.—^well  ̂
if he is prepared to supply us with all 
'he information, then I am prepared'
o agree to the adjournment. From 

tvhat we know there is som ething 
radically wrong with these collieries 
which requires immediate remedying 
in the interest of the tax-payer whose 
money, as I was telling the Finance 
Minister, you are not able to control 
from leakage. Now this is a leakage 
which has come to our notice. Very 
rarely such leakages come to our 
notice. Any way, in the present case 
I will not come in the way of my hon. 
friend Mr. Bhatt or Mr. Khandubhai' 
provided of course the Minister is in ' 
a position to say that he is going to 
place all the facts before us. But if 
merely sajrs, “These are my figures, 
what are your points?”, then I am n o t 
in favour of postponement o r  
discussion.

Shri Khandubhai Desai: Sir, we a re  
prepared to give some more time to th e  
hon. Minister if he feels that he would* 
require some time to place all the facts; 
before us. But he must place all the
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[Shri Khandubhai Desai]
information with regard to these col
lieries before this House so as to ena
ble hon. Members to come to a fair 
decision. Also, this financial leakage 
has been going on for the last seven 
years. In my opinion, the Finance 
Ministry also should have looked into 
the m atter—it has also failed in its 
duty in the m atter.

Shri A. C. Gaha: I support the
point of Shri Gokulbhai Bhatt. The 
statem ent made by the hon. Minister 
has not removed the misgivings of the 
House. It has only deepened them. 
He has put all the blame on the la
bourers. How the overhead charges 
of these collieries have been increas
ing has not been shown. What was 
the amount paid to the contractor and 
how does the present ra te  work out 
are m atters which we do not know. 
Another thing is: what is the diffe
rence between the cost price and the 
control price and how much is the 
additional price that the Railways are 
paying, which is a further loss? How 
long have +̂ >ese collieries been worked 
and are they likely to be economical 
at all or have their potentialities 
b'ien exhausted? When I was a 
tnember of the Standing Finance 
Committee for Railways, it was 
suggested by the Department that 
these collieries were not likely to be 
economical even if worked properly. 
Now the proposal is to invest some 
more money on them. The Railway 
Colliery Committee Report has not 
been supplied to us and it should be 
made available to the Members. On 
these points, we should like to be 
enlightened. With this request, I 
support the adjournment.

Shri Gadidl: I can assure the House 
that there is not the slightest inten
tion to conceal anything nor is there 
the slightest intention to confuse the 
issue, because that would be the indi
cation of a dishonest mind. I am 
quite prepared to let my officers be 
cross-examined by such hon. Members 
as are interested in the subject at 
such time and on such date as they 
-desire. I share their anxiety that 
ih is  undertaking should be put on a 
sound footing and in this I think I 
have got the full authority of the 
Government of India to say that they 
welcome all suggestions that will 
result in the achievement of our 
objective. If it Is  the desire of the 
House, a few hon. Members may 
^either formally or informally be nomi
nated. They can sit and examine 

th e  officers. W hatever materials they 
-want from me wiU be placed a t their

disposal; so also all the m aterial th at 
the Railway M inistry or the Finance 
Ministry have with them. Everyone 
of us is anxious that this state of 
affairs must end and we m ust know 
the causes why it is so. We have 
our own views, but there is not the 
slightest intention to conceal any
thing. Why should we conceal? If 
it is a disease, it is a disease in the 
body politic and everyone is interest
ed in curing it.

Mr. Depaty-Speaker: My suggestion 
is that if the hon. Minister agrees, 
this m atter may stand over for three 
or four days. In the meanwhile, such 
hon. Members as have made certain 
suggestions on the spur of the moment 
and called for certain information 
may be invited by the hon. Minister 
informally for a discussion along with 
the officers. Interested hon. Members 
may send up a list of questions with 
respect to which they want elucida
tion or answers, so that the hon. 
Minister may be ready with his ans
wers. At the meeting, the m atter 
may be discussed and thereafter the 
Demand may be taken up in Parlia
ment. I think we need not pursue 
this m atter further on the floor of the 
House. It may be that not only the 
points that have come to the minds of 
hon. Members now require clarifica
tion but there may be others that may 
strike them later. So they may 
leisurely think this m atter over and 
send questions to the hon. Minister.

Shri Sidhva: What is the definite 
proposal. Sir?

Shri Gadgil: May I repeat the pro
posal, Sir? A few hon. Members 
chosen either formallj’̂ or informally 
by this House may tell me the time at 
which they want my officers to be 
present. They may also give me some 
idea of the m aterial they want to be 
placed before them as also the infor
mation which they want, so that I can 
arrange for this and call them.

Mr. Deputy-Speaker: May I make one 
other suggestion? This m atter was 
taken up by the Estimates Conmiittee 
and has been left at a particular stage. 
If the hon. Minister agrees, the 
Estimates Committee will send notices 
to the various hon. Members who are 
interested in this m atter. It will also 
invite the officers concerned, as it has 
been dping in respect of other Depart
ments. A meeting may be arranged at 
which all may sit together and come 
to some conclusion. After that, the 
m atter may be taken up in  the House. 
So, if it  is all right, the Estimates
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■ Committee will take the initiative in 
this matter.

Shri Saranirdhar Das (Orissa): The 
other day in the course of a question 
to the hon. M inister of Industry and 
Commerce, I stated th at the report of 
the Indian Coalfields Conmiittee had 
not been circulated to hon. Members 
and he reolied that it would be cir
culated very soon. That report has not 

^om e to us yet. I think the present 
M inister should consider it his first 
duty to circulate that report. I re
quest that this may be done.

Shri Naziruddin Ahmad (West 
Bengal): Sir, this question involves two 
distinct matters. One is the passing 
of the Supplementary Demand, which 
is an accomplished fact. The other is 
the long range question as to whether 
we should continue this industry under 
State management or whether it should 
be abolished altogether. I think that 
these two questions should be dealt 
with separately. Otherwise, there 
would be confusion. As a short cut, 
the Demand may be conditionally 
passed, and subsequently such com
ments as the House desires may be 
made. (Some Hon. Members: No, no.) 
Secondly, we should consider the long 
range policy; whether these collieries 
should be continued or they should be 
closed down altogether.

Mr. Deputy-Speaker: Hon. Member? 
got this m atter adjourned on the last 
occasion in order that they may have 
an opportunity to discuss it a t length. 
Passing the Demand in advance and 
looking into the question later on is 
not right. For that, they need not have 
got the m atter adjourned at all. Under 
the  circumstances, it appears to be the 
desire of the House to go into this 
m atter before coming to a final deci
sion as to whether this Demand ought 
to be granted or not. Possibly, the 
passing of the Demand may follow as 
a m atter of course, but that does not 
mean that they do not want to con
sider the m atter first.

Now, hon. Members who are in the 
Estimates Committee are known to me. 
Other hon. Members who want to 
participate in the meeting may kindly 
intim ate their names to the Secretary. 
They may also send notices of quest
ions on which they want information 
to be furnished at th at meeting. This 
would enable the Secretary to send 
them  intimation regarding the date of 
the Estimates Committee meeting to 
«)nsider this particular subject. So, 
this m atter may stand , over, by the 
leave of the House, to ^ m e  other day.

Shri Gopalaswami: May I suggest
that you would be kind enough, Sir,

gation Commission) 
Amendment Bill

to adjourn it to a fixed datft? Mean
while, the Estimates Committee can 
meet. May I suggest the 2dth as the 
date on which this m atter may again 
be taken up in the House?

The Minister of State for Transport 
and Railways (Shri Santhanam): Be
ing a Supplementary Demand, this has 
to be passed by the end of this month 
when the current financial year will 
be over. Otherwise, there would be 
difficulty.

Mr. Deputy-Speaker: After it emer
ges from the Committee, it will be 
passed automatically with very little 
comment on the floor of the House. 
The hon. Minister may tell us when 
it will be possible for him to bring his 
officers.

Shri Gadgil: I am entirely in the
hands of the House. I do not attach 
any importance to my convenience. 
It will be fair if the meeting is held 
four days hence.

Mr. Deputy-Speaker: Twentieth
seems to be a little too early. Twenty- 
second and twenty-third are holidays. 
This m atter will stand over to the 
24th. Has this the acceptance of 
the House. (Hon. Members: Yes.) So, 
we will take it up on the 24th.

Shri R. L. Malviya (Madhya P ra
desh): The report of the Enquiry 
Committee has perhaps not been 
printed and is not available. It will 
be in the best interests of all if a few 
copies are placed in the Library, so 
that hon. Members may look through 
it.

Shri Gadgil:
Sir.

It can be arranged.

TAXATION ON INCOME (INVESTI
GATION COMMISSION) AMEND

MENT B ILL -concld .

Mr. Deputy-Speaker: The House will 
now take up further consideration of 
the Bill further to amend the Taxation 
on Income (Investigation Commission) 
Act, 1947. Mr. Munavalli wiU conti
nue his speech.
Clause 2.— (Amendment of section 4, 

Act XXX of 1947).
Shri MnnavaHi (Bombay): The

other day when I was saying that the 
word “extend” is capable of more than 
one meaning the House rose. Again 
at the fag end of this forenoon I am 
called upon to speak.
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[Shri MunavaUi]
The word “extend” as can be seen 

from the context of the clause that 
has been introduced in this Bill means 
the extension of the life of the Com
mission and thereby extension of the 
life of the Act itself. If the word 
“extend” were to mean the extension 
of the operation of the Act, which is 
complete and alive, it would have 
been a different m atter altogether. In 
such a case, the extension would have 
been either to other persons, or to 
goods, or to other areas which have 
not been specified in the Act itself. 
Such a conditional power may be 
delegated to the executive or any 
other body. But here what is sought 
is not conditional legislative power, 
but the legislative power itself. Here 
we have got to look to the duration 
of the period of the Act itself. When 
we are to determine the period of the 
Act the legislature shall have to exer
cise the legislative will. It will have 
to take into consideration the circum
stances that are existing while enact
ing a-particular law and the situation 
in which that law is to be passed. The 
legislature shall have also to take into 
consideration whether the circumstan
ces justify the period that is sought to 
be extended. So, from these points 
of view, I am unable to understand 
the clause th at has been introduced— 
that they want to extend the term  of 
appointment of the Commission from 
time to time.

Now, Sir, with your kind permission, 
I  may be allowed to quote certain 
principles from Grawford on construc
tion of statutes. At page 25 he says:

“As a general rule it would 
seem to be the nature of the power 
rather than the manner in which 
it is exercised by the administra
tive officer which determines whe
ther the delegation is lawful.”

Constitution to accept such an amend
ment.
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Another principle which 
often quoted is:

is very

“True distinction therefore is 
between the delegation of powers 
to make the law which necessarily 
involve a discretion as to what it 
shall be and conferring authority 
or discretion as to its execution 
to be exercised under or in p ur
suance of the law. The first 
cannot be done. To the latter no
valid objection can be made.”

So, there is a valid objection to this 
clause and, therefore, I submit that it 
will be against the principle of the

The HotLse then adjourned for Lunch  
till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock,

[M r . S pe a k er  in the Chair.]
Shri MunaTalli: As regards thlt

amending Bill I had some doubts about 
the tenability of the clause that has 
been introduced and so I raised a 
legal objection to that. In my 
amendment I have tried to remove 
that obstacle and I have restricted the 
period to four years so that the Com
mission may have full latitude to 
dispose of the pending cases before

Coming to the. point as regards 
black-marketeers it is found that 
persons that participate in the black- 
m arket are all tarred  with the same 
brush and are being treated severely 
in the same manner, whereas there 
needs to be a distinction between the 
black-marketeers. I can say that even 
among the black-marketeers there are 
certain classes, those who rule the  
black-market and those who have 
simply been the victims of the black- 
market. Those who rule the black 
m arket need to be severely dealt with, 
but those who have become the 
victims of it deserve our sympathy. 
For example I can say as regards the 
question of yam  the black-market 
comes into existence not because of the 
black-marketeers but .because of the 
wrong policy of the Government also. 
Some share of this fault duly goes to 
Government for the wrong policy 
adopted by them. The Government 
adopted a policy of exporting yam  
when there was not sufficient yam  for 
home consumption.

Mr. Speaker: Order, order. I do not 
know with reference to what part of 
his amendment the hon. Member is 
addressing the House. The general 
discussion about the desirability or 
otherwise of this Bill has already been 
discussed at the consideration stage, 
and as I see, the only point involved 
now is that the period should be 
somewhat more or less.

Shri Munavalli: What I w ant to 
submit is that in the speech of the  
hon. Minister of State he has made 
certain rem arks and he has also stated 
that he would go to the field in order 
to ascertain whether there is any 
corruption in this branch, especially 
Income tax offices, so that when he 
comes back he should be supported by 
us.
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Mr. Speaker: T hat is all right. So 
far as the m erits of the propojaUon 
are  concerned I should not like to inter
fere a t all. My point is one of pro
cedure. Now we are at the amend
m ent stage, the clause by c la u ^  consi
deration stage. If this kind of 
discussion, which is again a general 
discussion, is permitted, well, everj^ 
Member will be entitled to press the 
same arguments, in the same form or 
in a  different form every time a clause 
is put before the House for acceptance. 
The amendment of the hon. Member 
is this.

In clause 2. in the proposed amend
ment of sub-section (3) of section 4 
of the Taxation on Income (Investiga
tion Commission) Act, 1947, after 
“from time to tim e” insert “up to 
^ Is t day of Mach 1955”.

Sc it is no use going into general 
m erits ^f the case. Of course, he is 
entitled  to say that because of the 
large problems, they may have a 
longer period or a shorter period. But 
he should not cover the same ground 
now again. It is possible he may not 
Tiave had a chance of speaking on the 
general consideration motion. That Js 
a different m atter. But now he will 
confine himself only to the amendment. 
Otherwise the procedure of the House 
will be vitiated.

Shri Munayalll: The only thing
is that this aspect of the problem has 
not been considered in the speeches of 
the  previous speakers at all. *

Mr. Speaker: May be. I have no 
quarrel with that. My only point now 
is, shall we change and abandon the 
entire procedure or shall we restrict 
ourselves only to the amendment 
concerned? I hope he will agree...

Shri Mimavalli: I agree with you 
Sir, but at the same time. . . .

Mr. Speaker: If he agrees with me 
there is no question “at the same 
time.”

Shri MimavalU: I would be brief 
because the Government will have the 
advantage of considering this aspect 
of the m atter so that they may give 
certain instruction to the Income-tax 
officers who have actually been fleec
ing some of the merchants.

Mr. Speaker: I am afraid, so far as 
the point I am making is concerned, 
the hon. Member’s argument is not 
convincing to allow him to go beyond 

' the scope.
Shri Mnnavalli: I am not going

beyond the scope.

Mr. Speaker: He does.
Shri MnnavalU: I shall try  to be as 

relevant as possible.
Mr. Speaker: Not “as relevant as 

possible” but perfectly relevant, 
because the aspect has been fully 
discussed— all the different aspects— 
for two days.

Shri Mnnavalli: I m ust say that I 
was very unfortunate not to catch your 
eye. On that day I did not catch your 
eye. Even in the last session and 
previous to th at I could not catch yom 
eye and this is the only opportunity 
that I have got.

Mr. Speaker: I t is very unfortunate
I regret it extremely. But I will 
regret the more to allow him to go 
beyond the scope.

Shri Mnnavalli: All right, Sii.
Thank you. Coming to the relevant 
point as regards my amendment I can 
say that the period of four years that 
has been provided in my amendment 
will be quite sufficient for the full play 
of the Commission in achieving the 
desired object of bringing to book the 
persons involved in all the 130 cases
pending before it. There are other
amendments wherein it has been
stated that the time should be 
extended for one year or two years or 
three years. If we take into consider
ation the various odds and difficulties 
that the Commission has to face, I 
think one year or two years or three 
years will not be sufficient. More
over it will be in accordance with 
the wishes of the Government itself 
that there should be a sufficient 
period. The object of the Government 
also will be achieved if my amend
ment is accepted. Simply by passing 
a clause whereby we extend the term 
of appointment of the Commission to 
any length of period I do not think 
that the end in view will be achieved.

If we take into consideration the 
human psychology as it is and if we 
look to the report of the Commission 
we will find that most of the Com
promise cases also are not compro
mised voluntarily. There is neither 
the volition nor the aptitude on the 
part of the black marketeers or the 
tax  evaders to come of their own 
accord and divulge all the facts so 
that they can come to an amicable 
settlement or compromise. It is riniy 
when the Commission after a great 
deal of efforts and exertion collected 
all the facts and figures to confront 
them and when these tax  evaders 
were actually cornered they came to 
compromise. Moreover, there are 
other difficulties also before the Com
mission. These tax  evaders are so
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cautious that they have been transfer
ring their property in the names of 
their relatives or they are selling it 
tway, so th at even it the CommissioD 
comes to a decision to tax  them heavi
ly, the taxes would not be recovered 
from them. If that be the attitude 
of these tax  evaders, the first duty of 
the Government should be to try  to 
remove all the difficulties that are in 
the way of the Commission by intro
ducing a Bill. That sort of legisla
tion we should agree to pass so that 
the pending cases should be imme
diately disposed of, but such a legis
lation has not yet been piloted. My 
sincere request to the hon. Finance 
Minister is that he should try  to bring 
in a Bill as early as possible in order 
to remove these difficulties that the 
Commission has been facing day in 

. and day out.
When we take into consideration the 

number of pending cases and the 
cases that they have disposed of 
during the period since its comrflence- 
ment, I think that the period that 1 
have suggested in my amendment will 
be quite sufficient. Moreover the 
fear that has been entertained by the 
Government, that if there be a period 
mentioned—of course a short period— 
these tax evaders will go on with 
their dilatory tactics and thus hinder 
the work of the Commission, is re
moved by the mention of a long period 
in my amendment.

So under these circumstances, I 
think, that the period that has been 
mentioned in the amendment that I 
have moved is not only sufficient for 
the full play of the Commission, but 
the fear entertained by Government 
also will be removed and the tax  
dodgers also, when they see that the 
Government can extend the term of 
appointment of the Commission for 
four years from time '  to time, will 
also submit on their own accord to the 
Commission and get their cases com* 
promised or settled. I think that my 
amendment stands a chance of being 
accepted and there would be no obsta
cle whatsoever. I request the hon. 
Minister to accept it.

Another point is that if this Bill, as 
it now stands, be passed. Parliam ent 
shall have no occasion to see what 
orders are being passed every now 
and then. However, the Prime 
Minister when he intervened at the 
consideration stage, said in his speech 
that the orders will be placed on the 
table of the House. Though it is an 
assurance given to the House, I must 
say that it shall not have the force of 
law. So, if there be some provision

in the Bill itself of this kind, it w*a 
go a long way. Fortunately my hon. 
Friend, Mr. Kam ath has sent an.
amendment to that effect, and I think 
that it is an amendment which is in 
accordance with the assurance already 
given and I hope that the hon.
Minister will accept it, because i t  
serves our purpose. Although the 
lime may be extended and the 
executive may be invested with th e  
powers, still Parliam ent shall have 
the opportunity of seeing what orders 
are being passed; they will be placed 
on the table of the House. Such a
provision is quite essential and I
hope the hon. Finance Minister will 
accept this amendment. This is all 
that I wanted to say.

Shri Kamath
beg to move:

(Madhya Pradesh): I

(i) In clause 2, after “from time to  
time” insert:

“and when the Central Govern
ment at any time extends the 
lerm of appointment of the Com
mission, it shall cause a copy of 
the order of extension to be laid 
before Parliam ent as soon as may 
be after it is made”.

(ii) After clause 2, insert new clause 
2A:

“2A. Report to Parliament as to 
action taken under the >lct.—The 
Central Government shall, within 
seven days after the commence
ment of each session of Parlia
ment, cause a statement to be laid 
before Parliam ent as to the pro
gress of work of the Commission, 
including the number of cases 
disposed of by the Commission, the 
m anner in which each case has 
been disposed of, and the number 
of cases awaiting investigation by 
the Commission.”

Taking both the amendments to
gether. they seek to embody in this 
amending legislation the purport or 
the substance of the assurance o r 
may I say, the promise that was given 
to this House by the Prime Minister 
on the 9th of this month.

Mr. Speaker: Amendments moved.
a) In clause 2, after “from time to 

time” insert:
“and when the Central Govern

ment at any time extends the 
term of appointment of the Com
mission, it shall cause a copy of 
the order of extension to be laid 
before Parliam ent as soon as may 
be after it is made”.
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(ii) After clause 2 insert new clause 
2A:

‘*2A. Report to Parliament as to 
action taken under the A c t—^The 
Central Government shall* within 
seven days after the conunence- 
ment of each session of Parlia
ment, cause a statem ent to be laid 
before Parliam ent as to the pro
gress of work of the Commission, 
including the number of cases 
disposed of by the Commission, 
the m anner in which each case 
has been disposed of, and the 
number of cases awaiting investi
gation by the Commission.”

If the hon. Member has no objection, 
we may have the reactions of the hon. 
Finance Minister about this amend
ment. I would then call upon 
Mr. Kamath to proceed further.

The Minister of Finance (Shri C. D. 
Deshmiikh): I have liot got the actual 
transcript of the Prime Minister’s 
assurance before me. I think the 
Prime Minister said that the annual 
report will be laid before the House 
and that whenever Government 
extend the term  of the Commission, a 
copy of the order of the extension 
would also be laid before the House.

Now, Mr. Kam ath’s amendment 
implies that it is not enough to have 
an annual report but a report at each 
session of Parliam ent. That I think 
would be a bit excessive and in any 
case, I do not know whether any 
useful purpose will be served by sub
mitting to Parliam ent a quarterly 
report on the work of the Commission. 
Therefore, I find some difficulty in 
accepting the first amendment. To 
the extent to which the annual report 
is submitted by the Commission, his 
first point is already met. To the 
extent to which he wants the report 
at more frequent intervals, I think it 
is somewhat impracticable. The 
second amendment, I am prepared to 
accept.

Mr. Speaker: That restricts the
scope of the discussion.

Prot K. T. Shah (Bihar): May J 
just point out. Sir, that something 
turns upon the meaning of the words 
“session* of Parliam ent”. If we are 
to have one session continuously, even 
though with breaks, this difficulty, I 
think, will not apply. In England, 
the session is continuous from Novem
ber to August when they adjourn for 
the holidays.

Mr. Speaker: Perhaps, the hon
Member has not in his mind the pro- 
nsion in the Constitution. I believe

the Constitution provides two sessions. 
That means, six monthly. Therefore,. 
there is difference between the practice 
here and there.*

Shri Kamath: I am grateful for the 
guidance that you have given in this 
m atter as regards sessions of Parlia
ment. I was just going to point that 
out myself, because the hon. Finance 
M inister’s objection seems to be that 
my amendment will require the report 
to be laid every quarter. Under th e  
Constitution what is obligatory is two 
sessions during a year. It may be 
that after the Budget session is over, 
the next session m ay be called in Octo
ber or November. Apart from that, 
you will recollect. Sir, that this very 
session is only an adjourned session. 
I.ast time, the session was adjourned. 
This is not a new session. T hat, is 
however, a m atter of detail. If the 
Finance Minister is prepared to accept 
the first amendment of mine m 
principle, I am content to leave it to 
him and to his colleagues to work it 
out or recast it they choose to. 
But the principle involved is, to my 
mind, important. I am sorry that 
the Finance Minister referred only to 
the period referred to in the Prime 
M inister’s speech. What was more 
important, to my mind, at any rate, 
was this. He said—this is from the 
official transcript of the debate of the 
9th March.

Mr. Speaker: Uncorrected.

Shri Kamath: Uncorrected, of
course. We do not have a corrected 
copy; we have not yet progressed so  
far. The Prime Minister said:

“I think it is desirable, and I 
am sure the House would welcome 
the suggestion I am making that 
the Commission itself should 
report to the House, say,—not 
definitely and categorically, but, 
say, at the end of every year;— ît 
may be one year, six months o r  
three months—as long as it (the 
commission) is there it should sub
mit a full report of what they 
have done, and how they have 
done—not merely what they have 
done, but also how they have 
done— for a discussion in the 
House. Secondly, whenever the 
Government sees fit to extend the 
period, that fact will also be 
brought to the notice of the House 
so that the House can discuss it.
If  that is done, the House is seized 
of the m atter and can express its 
views as it likes and this will eli
m inate the difficulty that the Com
mission is experiencing pf a time 
limit which prevents the Com
mission from going ahead and also
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the others who leel th a t the time
limit may stop and their cases
may not be taken.”

In my humble judgment, the point 
made out by the Prim e Minister has, 
1 am sorry to say. been somewhat 
.overlooked, if not missed entirely m 
the brief statem ent made just a few 
minutes ago by the Finance Mmister.

Mr. Speaker: As I understood the
Finance Minister, he had no objectwn 
to acceptance in principle of w hat Mr. 
Kamatlj says. But, \ ^ a t  he p o m t^  
out was that the reports may not ^  
.so frequent as that. That is the only 
point.

Shri Kamath: Am I to understand 
that he is accepting my Second amend- 
iment in prinicple?

Mr. Speaker. Am I right m assum
ing that he accepts the principle?

Shri C. D. Deshmukh: I said t h ^
the Commission does submit a repon 
^ t  the end of a year and no doubt if 
its substance has to be en l^ g ed  for 
_anv oarticular purpose in view, that 

There wiU be one 
report as usual. I t does not 
involve any new legislation for that 
purpose. The real gist of the amend
ment is that the decision of the 
Ck)vernment wiU be placed before toe 
House. That, together with the 
report setting out all the 
ces of the case, should I think, 
all the requirements of the case. That 
was my point.

Shri Kamath: May I ask whether 
the annual report of the Commission 
includes all the various m atters to 
which I have referred in the second 
amendment?

Shri C. D. Deshmukh: It could be 
m ade to include some of those pointe. 
I cannot see myself how the Commis
sion can report on how each case is 
<iealt with, that is, ‘the manner in 
which each case has been disposed o f. 
That seems to be ra ther asking for ^  
much. The Commission can give 
overall staUstics. It can refer to 
important cases, not by name, but by 
categories, in order to bring out a 
point or a particular difficulty involv
ed. But, if legislation were to be 
that the Commission has to report how 
each case is to be disposed of, I think 
th a t really involves to much work 
which is not expected of any kind of 
executive bodj.

Mr. Speaker: Shall I have another 
point clarified? W hat about 
wording of the other amendment 
which the hon. Finance Minister pro
poses to accept, regarding the report 
to Parliam ent as to extension of the 
term? Does he w ant to put it in 
some other language?

Shri C. D. Deshmukh: I  think, as
far as I can see, the language is all 
right.

Mr. Speaker: I am making this
enquiry in order to limit the scope of 
the discussion. There need be . no 
further discussion as regards the 
first amendment. As regards new 
clause 2A, there is unanimity to the 
extent that there will be a report 
which will be laid before Parliam ent. 
But, there is difference on two points, 
namely, as regards the content of the 
report, the details that the report 
should contain, and whether it is 
necessary to make a statutory provi
sion that a report shall be submitted. 
These are the two points. The hon. 
Member may continue.

Shri Kamath: As regards the first 
point, that is to say, the contents of 
the report to be laid before Parlia
ment, in case this amendment is 
accepted by the House, may I say 
that during the last two or three years 
or more that this Commission has 
been functioning, investigating various 
cases, there has been an impression, 
right or wrong, in the public mind 
that some assessees, for whatever 
reason it may be, have not been dealt 
with properly. Some people outside 
have gone to the length of saying that 
certain assessees have been omitted, 
and have not come within the purview 
of this measure. The other day, in 
the course of the debate on this Bill,
I asked a question about the cases of 
the four assessees in connection with 
which the Finance Minister’s predeces
sor, not the immediate predecessor, 
but two degrees removed from him, 
had to resign in August 1948. In 
reply to that my hon. friend Mr. Tyagi 
on the first day said that the cases 
had not been disposed of; but on the 
second day there was further clarifi
cation and Mr. Tyagi told the House 
that one case has been disposed of; 
and the Prime Minister added to the 
answer by saying that the other two 
or three cases were still under 
enquiry. Two-and-a-half years have 
elapsed since the resignation of Mr. 
Chetty, and in the natural course of 
human conduct, one would have 
thought that two-and-a-half years ia a 
lon^ enough period for a case of any 
complexity whatever, to be taken up. 
enquired into and disposed of.
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The Minister of State for Finance 
(Shri Tyagi): One group of cases.

Shri Kamatb: Mi i when tie
was on this side of the House, I 
remember one day, in a voice choked 
with emotion and feeling addressed 
the Home Minister and pleaded with 
him for acceptance of even certain 
m inor amendments, and his complaint 
was that the Minister for various 
reasons was determined not to accept 
them. I think I am sure, now Mr. 
Tyagi has adapted himself to his new 
•environment and...

Shri Tyagi: I have accepted your 
amendment.

Shri Kamath: But I am now refer
ring to the other amendment. As I 
said, Mr. Tyagi has now adapted him
self to his new environment 2ind is 
fimctioning as a Minister of State 
ought to function in this House. So 
on that account, I have no quarrel 
with him.

Further. I know Mr. Tyagi has got 
his senior colleague and they have 
got to go together. But the point I 
want to make is this. I do not know 
which provision in this Act debars or 
prevents Government from citing the 
names of the assessees. I'be hon. 
Minister the other day was £ ^ e d  to 
point out the specific provision^in the 
Act which prevents Government: from 
disclosing the names of the asiossees.
I was not in the House throughout the 
discussion or debate but as long as I  
was in the House I did not hear any 
answer from Government as to which 
specific provision in the Act prevents 
Government from giving the names or 
which comes in the way of Govern
ment disclosing the names of the 
assessees. B ut...

Shri C. D. Deshmukh: It is section 
8 (8) of the Act.

Shri Blamath: I am indebted to the 
hon. Finance Minister for clearing 
that point. The Finance Minister 
himself admitted that it is quite 
possible, of course, that the labour 
involved may be great, but it is not 
impossible to give a brief resume, if I 
may so put it, of each case, without 
the name being mentioned, th at is 
disposed of by the Commission during 
the year under report. I see no 
reason or difficulty whatever, unless 
the will be lacking, to make or direct 
the Commission to produce a report on 
those lines, giving the list of the cases 
disposed of, gind in the remarks 
column, or whatever new column m ay 
be devised for the purpose, the m anner 
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in which the settlement has been 
made, the income which has been 
assessed, the assessment and the 
money that has been, realised and...

Shri C. D. Deshmukh: Do I under
stand the hon. Member to say that 
the report, without giving the names, 
should give the necessary partic\ilars7 
If that be the case, there should be 
no difficulty and the Commission could 
be instructed to give sufficiently en
lightening details about the cases, 
without specifying the actual names. 
I think that could be done by execu
tive instructions.

Shri Kamath: Yes. in every case.
Mr. Speaker: The hon. Member

wants th at the details should be 
given in every case.

Shri C. D. Deshmukh: The trouble 
is that there is no such thing as 
every case. There are only groups 
of cases, though there is what you 
call, every assessee. Some assessees 
have a large number of cases find we 
call the cases by groups and each 
group may have thirty  or forty or 
fifty Qases; and sometimes it happens 
that iKffne of these cases have been 
investigated and the others are still 
being investigated. So it would be 
much better if when a group is com
pleted we say that so many cases were 
handled in this Wfi^ and this was the 
income disclosed and this much was 
assessed and so on. T hat should not 
present saiy particular difficulty.

S lu i .K am ath: Then 1 imder&tand. 
Sir, that: iliD an ce Minister has no
objection or wfll: be able to see his 
way tp CbnmiissifflQ to supply

.the partieulfttK:af every assessee and  
not a ^ u p  of cases. No m atter how 
many biases have biESen taken up In his 
case, that particular assessee siu st be 
only one though it m ay be that In  that 
connection several cases have 
t a k ^  â l̂ . The assessee must be m en
tioned, I mean ; the particular asgess^ 
must be specified, ^ th b u t  the m k n e  
and... .

Shri C. D. Deshmnkh: That is the 
whole difficulty, how to specify with
out the name. .

Shri Kamath: I  would have been 
happy if the assessee could be speci
fied by name, but then the Act, it  L« 
said, comes in the way.

Pandit Thakur Das Bhargava (Pun
jab) : The exact provison which deT>ars 
the name being given may please bf 
read out.

Shri C. D. Deshmnkh; Am I to read 
out section 8 (8) of the Act?



4688 Taxation on Income

BIr. Speaker: The relevant portion 
of it which the Finance Minister 
Alleges prevents him from giving the 
name, that part of it, may be read out.

Shri C. D. Deshmukh: I t  runs thus:
. “Save as otherwise provide in 

this Act, the provisions of section 
54 of the Indian Income-Tax Act, 
1922 (XI of 1922) shall apply to 
all statements, returns, accounts, 
documents, evidence, affidavits, 
depositions or record made, given, 
produced or obtained in connec
tion with or in the course of the 
proceedings of the Commission or 
of any authorised official”
And that again involves reading of 

section 54 of the Income-Tax Act 
which is a very long section. I would 
like to add that...

Pandit Thakur Das Biiargava: May
we have the reference to section 54 
also, to see if there is any provision 
there as regards the names being 
given out?

Shri C. D. Deshmukh: That section 
is a very long one. .

Shri Sidhva (Madhya Pradesh ): only 
the relevant portions of it n e ^  be 
given.

Shri C. D. Deshmukh: I t  is this:

/ **Di3closure of information by 
a public servant.—(1) All particu
lars contained in any statem ent 
made, return  furnished or accounts 

, or documents produced under the 
provisions of this Act or in any 
evidence given, or affidavit or 
deposition made, in the course of 
any proceedings imder this Act 
other than proceedings under this 
Chapter, or in any record of any 
assessment proceeding or any 
proceeding relating to the 
recovery of a demand, prepar
ed for the purposes of this Act, 
shall be treated as confidential, 
and nothwithstanding anything 
contained in the Indian Evidence 
Act, 1872 (I of 1872), no O nirt 
shall, save as p ro v id ^  in this Act, 
be entitied to require any public 
servant to produce before it any 
such return, accounts, documents 
or record or any part of any such 
record or to give evidence before 
it in respect thereof.”
And then it goes on to give the 

penalties and so on. Under section 7(1) 
of the Taxation on Income (Investi
gation Commission) Act, the Commis
sion has the power to regulate its own 
procedure and to decide whether to 
sit in public or in private. Therefore 
It is open to the C^ommission to so 
conduct Its proceedings as to enable

members of the pubUc to know n o t 
only who the assessees are whose 
cases are under investigation, b u t 
also to know of the fraud, if any, 
committed by the assessees. The
m atter, however, is entirely one for
the Commission to decide. Similarly, 
under section 7(4) the Commission ha» 
the power in its discretion to allow 
inspection of any documents in its- 
record or furnish copies. Here the 
Commission has been given the power 
to give or not any publicity to th e  
proceedings before them. , Under
section 8(8) which I have just read it 
will be observed therefore that section 
54 of the Income-tax Act applies in th e  
same m anner to the proceedings of th e  
Commission as it does to the proceed
ings of the income-tax authorities ex
cept to the extent mentioned in the 
Taxation on Income (Investigatioa 
Commission) Act. The exceptions
are, as already stated, contained in 
sections 7(1) and 7(4). Section 54 o f 
the Income-tax Act forbids the dis* 
closure of information concerning 
assessees but disclosure is perm itted 
in certain specific cases mentioned in 
that section.

The question arises whether section 
54 of the Income-tax Act which refers 
only to statements, etc. made by asse^  
sees prohibits also the names of the 
assessees. One of the occasions on 
which section 54 permits disclosure o f 
names is for the purpose of enabling 
the appropriate authorities to prepare 

'th e  electoral roUs, where payment of 
incometax is the prescribed qualifica
tion for being entered in the electoral 
rolls. Considering that a specific ex
ception had to be made to enable th e  
names of taxpayers to be disclosed ta  
officers preparing electoral rolls we 
take it that it is implicit that even the 
d^closure of the name of a taxpayer 
oflfends the spirit of section 54 of the 
Income-tax Act.

Attention may in this connection 
a l ^  be invited to cUuse (j) of section 
54(3) under which it is p e ^ s s ib l e  to 
disclose facts concerning an 
if the disclosure of such facts is neces
sary for the purpose of enabling a 
State Grovemment to levy or realise 
any tax  imposed by it.

The history of this clause is th a t i t  
was inserted when the Bengal (Govern
ment introduced in 1940 an Employ
ment Tax, which was payable by 
every person, who during the previous 
year had been residing in Bengal and 
pursuing a vocation (Interruptiony

Speaker: Order, order. I would 
ask hon. Members to be more a tten
tive.
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Shri C. D. Deshmukh: All that the 
Bengal G overnm ent were concerned 
with then was to know the names of 
the incometax-payers. It was consider
ed that even names of income-tax 
payers cannot be disclosed without 
specific authority. That is u r inter- 
tions and that is why I say to the 
pretation of section 54 and its implica- 
extent to which it is not modified by 
section 7(1) (4) it isnot open to us 
to disclose the names.

Pandit Thakur Das Bhargava With 
your permission. Sir, may I submit a 
word with regard to this question of 
names?

Mr. Speaker: To argue as to 
whether under the law mention of 
names is permitted or not, will be 
entering into a different kind of 
argument which is (An Hon. Member: 
Not relevant.) though only remotely 
relevant is not very i)ertinent on- the 
present occasion. The hon. Finance 
Minister has said th at under section 
54, no particulars m ay be given and 
it may be contended that the return  
of the assessee contains his name also. 
But one need not go into that argu
ment. The other argument which he 
has advanced should be considered by 
lawyers ra ther dispassionately and 
then come to conclusions. One of 
the arguments which he mentioned 
was that th at section specifically 
mentions certain m atters in respect of 
which the name could be disclosed, for 
example electoral rolls. Therefore it 
STOms to follow logically that, if 
disclosure of names was permissible, 
there was no occasion to indicate in 
that particular section 54, the excep
tional cases where the names of the 
assessees can be disclosed for the pur
pose of electoral rolls. His argument, 
toerefore, is th at that shows w hat is 
included in the prohibition about dis
closure in the main section 54 w hidi 
applies here. I am merely placing 
his argument as I  have understood it. 
The question cannot be said to be 
free from doubt. Although I am 
quite clear as to w hat it means, I  do 
not want to express m y opinion. I t 
is no use going into that.

There are two objections to the 
amendment of Mr. Kamath. One is 
as regards tiie various details which 
he wants and the other is th a t the 
Fmance Minister is opposed to have 
any statutory definition of the contents 
of the rep o rt

S M  C. D. Deshmnkh: That foUows. 
e s ^ i a l l y  when it touches on those 
sections which are not under amend- 

today. In  effect, to the extent 
to which his amendment calls for

names it would really be an amen<^ 
m ent of certain other sections 
not this particular section a ^ u t  th e  
extension of the term  of the Commis
sion. To that extent it is out of 
order.

Shri Kamath: I venture to subm it 
that if the report which the Finance 
Minister is prepared to call upon the  
Commission to submit contains only a  
bald statem ent of the type he h ^  
referred to, I submit th at it would 
detract from the letter and spirit o f 
the assurance that the Prim e Minister 
gave the other day on the floor of the 
House. If the Prim e Minister him
self had been satisfied with the present 
state of affairs—he knows that the 
Commission does submit a reiw rt every 
year, what kind of a report it is ^ n d  
he also knows its contents—he would 
not have come forward with this sug
gestion. He said th at it will submit 
a full report of what they have done 
and how they have done. I am sure 
if the Finance Minister and the House 
reads the statement carefully they will 
realise...

Mr. Speaker: Does not a full report 
mean as full a report as the law  per
mits?

Shri Kamath: That is being done
now, according to the Finance Bfinistor 
himself...

Mr. Speaker: No, no. It is a possible 
misimderstanding ot the situation. 
All that he says is that he is prepared 
to give as full a report as possible. 
That means a much bigger, much, 
larger and a much wider report than, 
what is being submitted at present, 
provided it is within the limits la id  
down there.

Shri Kamafh: I am afraid if th a t 
kind of a truncated report were to b e  
submitted by the Commission it would 
in effect not serve the purpose a t  
which I am aiming in my amendment. 
I t  will be more or less on the lines 
of what is said in a Sanskrit sloka;

Vinayaham praJcurudno rachayamdea 
vdnaram

I t means th at a man set out to m ake 
the image of Vinayaka but ended up« 
with an image of a monkey. T he 
purpose of my amendment is to dispel 
or try  to dispel from the minds o f 
Parliam ent and the public any  ̂
lurking suspicion that any asaenee,. 
howsoever highly placed he m ay be. 
has not come within the purview of 
this measure.

I do not ^now whether the Finance 
Minister has read reports of the debate 
the other day in the West Bengal
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Assembly, when a pointed reference 
was made by a member of the Assemb
ly there to a book which has been 
circulating recently called The M y s t ^  
o f Birla House. The Chief Minister 
or the Finance Minister gave an 
answer which has left many, includ
ing myself, unconvinced. This m atter— 
as regards assessees who have not 
been  tackled as they should have 
been under the powers vested in the 
Commission by the Act—(and I do 
not mean only this particular assessee 
who is referred to in that book) is 
an  im portant one.

Mr. Tyagi the other day, when he 
introduced the Bill, referred to socially 
im portant people who wiU also come 
within the clutches of this Act. W hat 
his conception of ‘socially important* 
is, of course, I do not venture to 
surmise, but to the ordinary hum an 
judgment, ordinary commonsense, I  
am sure he meant that all persons who 
have evaded taxes in the past must be 
brought within the scope of this Act, 
no m atter what their position in society 
o r public life may be. The Finance 
Minister, therefore, will do well to 
look into the aUegations, very serious 
allegations, made in this book to which 
I  have referred and see how far the 
allegations there in th at book M ystery  
of Birla House are correct or unfound
ed.

The other point to which you refer
red  in fixing the scope of discussion on 
this measure was whether this require
m ent should be left to executive 
instructions or should be made a 
statutory obligation. Pers inally, in 
spite of the assurance th at the Finance 
Minister has given (by which he has 
buttressed the promise made by the 
Prim e M inister), inspite of th at I say 
th a t as my friend, Mr. Mimavalli said, 
a promise or an assurance to get some
thing done executively has not the 
force of law or statute. And who 
knows who will be occupying the 
position of Finance Minister when this 
m atter comes up before the House 
again? The assurance of one Finance 
Minister is not necessarily honoured 
by his successor in Parliament. When 
even laws are not honoured by succes
sor Parliaments, are repealed, then 
what importance can you attach to a 
mere promise or assurance given by a 
Minister in this House. That is the 
point of my first amendment which 

says this responsibility squarely on the 
shoulders of Government and calls 
upon them to see that a report is sub
m itted to Parliam ent every session—
I am content to leave it to the Govern
m ent if they want to m ake it half- 
yearly or annually, but the point at

issue is the principle of the amend
ment and I for one would not leave it  
to the mere whim and caprice ol 
executive instructions. The m atter 
being im portant it is very necessary 
th at this House when it more or less 
delegates this responsibility or this 
function to Government, should see 
that everything comes back to the 
House ultimately. And I would there
fore plead with the Finance M inister 
and the House for the supreme need 
for a provision of this nature in the 
Act. As I have stated in the amend
ment, the statem ent should contain the 
progress of work of the Commission, 
the num ber of cases disposed of by the 
Commission, the m anner in which each 
case has been disposed of and the 
num ber of cases awaiting investigation 
by the Commission.

You have just expressed, and I am 
grateful for the view that you have 
expressed, that this provision as re
gards the prevention of disclosure of 
names is not free from doubt, and in a 
m atter of this nature when there is 
doubt about a particular m atter, a very 
im portant m atter too, the benefit of the 
doubt should be given to Parliam ent 
and not to Government. I am not an 
income-tax lawyer myself nor am I 
very much of a lawyer even otherwise. 
My friends here to my right and left are 
reputed lawyers and I am sure they 
will express their views on the inter
pretation or commentary made by the 
Finance Minister on the sections of the 
Income-tax Act, but seeing it from a 
commonsense point of view—and I 
think law is very often not r e p u ^ a n t  
to commonsense, or not inconsistent 
with commonsense—I feel th a t when 
there is so much doubt about this 
particular m atter. Government would 
do very well to lay before the House, 
especially in this popular set-up when 
Govejrnment and Parliam ent are one 
and when we are working for the same 
end, working towards eradication of 
these anti-social practices, every little 
particular th at might be in their 
possession, in the interest of society 
and of the nation. W hat does it 
m atter, m ay I ask, if the names of 
assessees are disclosed?

Mr. Speaker: Order, order. The hon. 
Member is going beyond the scope of 
the amendment now when he insists 
upon names. He wants an immediate 
interpretation of the Act and a deci
sion on that point. How is it possible? 
The hon. Minister has explained the 
position. If he says the law is so-and- 
so. the hon. Member must proceed on 
that basis. Any argument on the 
legal position is not admissible.

Shri Kamath: Thank you very much. 
Sir; I w in refrain ^ m  that. I  wlD
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only say in the end th a t if a s t a t ^ e n t  
of this nature, which 1 have to r
in  the second am e n d m ^ t of is
not placed before the House, I f ^  
th at the Prime M inister’s assi^ance or 
promise in this regard would not t e  
taplem ented in letter and spirit, ^ d  
I  would only plead finally with the 
Finance Minister and the House that 
if we really want to teach a salutary 
lesson to anti-social elements of this 
type we must see th at a full report or 
this type is laid before Parham ent. 
There is no other way.

N anyah  p a n th a  v id y ate  ayan ay a

Shri P. Y. Deshpande (Madhya I J a -  
desh): In the amendment of Mr.
Kam ath there is no mention of names. 
The amendment mentions “the progress 
of work of the Commission, including 
the number of cases disposed of by the 
Commission, the m anner in which each 
case has been disposed of, and the 
number of cases awaiting investigation 
by the Commission.” There is no 
mention of names in the amendment.

Mr. Speaker: That is what the 
amendment is silent about, but as ex
plained by the hon. Member himself 
he is very keen on having names.

Shri P. Y. Deshpande: But it does 
not insist on names.

Mr Speaker: Yes, but later the 
position may be different. When the 
report is submitted without names, hon. 
Members will say, “Oh, yes, this point 
was so much pressed and the hon. 
Finance Minister accepted it. But 
when the m anner in which each case 
is disposed of has to be given, how can 
we understand how each case is dis
posed of without the names?” But 
nc«v let us take his exposition of the 
argument.

Shri Kamath: On a point of clarifi
cation...

Mr. Speaker: No, no, I think this 
has been discussed unnecessarily long 
now.

Shri M. A. Ayyangar (M adras): May 
I  speak generally about it?

Mr. Speaker: I think the position is 
clear. We have argued the whole 
case generally. Here there is a sub
stantial agreement that the Finance 
Minister is going to place the report 
as fully as possible. He is going to 
accept the other amendment.

Shri Kamath: Statutory aspect?
Mr. Speaker: I do not think I am 

prepared to aUow that. If the hon. 
Member comes to that I may rule it 
out of order because my point of view

is clear that it is going against the 
statutory obligation pointed out by the  
Finance Minister.

Pandit T hakur Das Bhargava: The
question is whether power should 
given to Government to have the Act 
extended from time to time or whether 
the Act should be for a fixed period, 
whatever the period may be.

Mr. Speaker: This point was argued 
suffic^i^tly at the consideration stage. 
T b i^ o r e ,  it is no use going into th e  
same thing again.

Shri C. D. Deshmukb: There is just 
one small observation th at I would like 
to make. If we were to accept th e  
amendment suggested, apart from its 
being in order or out of order, I think 
we would be defeating our own end 
and that is, to help the work of th e  
Commission. The tax  evader is a s 
shy as his capital and if it is known 
th at all these names are going to be 
bandied about I think even the settle
m ent of many cases would be difficult. 
We would be driving them into a  
com er and the Commission may well 
find th at it is up against a blank walL 
I have been in very close touch w ith 
the work of the Commission and I 
realise perhaps as no Member of th e  
House here realises how complicated 
those cases are; w hat their opening: 
gambit is; how they s ta rt and w hat 
persistent investigation it takes to run  
down a case. It is only with a 
certain amount of luck th a t we are 
able to get the tax  evaders into a 
position where we can have a settle
ment. If we were to accept an 
amendment b'ke that, w h ^ u n d e r  
specific names have to be disclosed, I 
am afraid we shall get very little in 
the way of settlement and very little  
in the way of revenue.

Pandit T hakur Das Bhargava: rose—
Shri Sidhva: May I subm it that, a s  

you rightly stated this m atter was 
thoroughly gone into during the gene
ral discussion, if jrou perm it those 
Members who have already spoken 
then to speak again, others like me 
who have not spoken will not get a  
chance.

Mr. Speaker: I do not know if Pandit 
Bhargava had spoken.

Pandit T hakar Das Bhargava: I am-
not very anxious to speak, if that is  
the attitude of my hon. friend.

Shri Sidhya: I have not spoken. I  
want to speak.

Mr. Speaker: The best course to  
satisfy all equally is that I will put th e  
motion to the House. *
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Shri M. A. Ayyangar: Before you do 
so, I would like to say ju st a word or 
two. I will not take more than a 
m inute or two. Apart from the ques- 

 ̂tion of law, it is these very people who 
€vaded the law th a t forced the Gov- 
-ernment to bring an Income-Tax In
vestigation Co.Timission into existence. 
I find on read.ng the Commission’s re
po rt that those who came to a settle
m ent did not come to a settlement un
t il  their throats were caught hold of 
an d  they were practically going to be 
strangled. I am therefore surprised 
■when the hon. the Finance Mimgler 
says that they voluntarily came to a 
settlement. It is not so. As in the 
•case of black-marketeers or persons 
who take import licences and dispose 
of them wrongly, it is necessary that 
the  names of these tax-evaders jhould 
be put in the black list. The country 
should know who they are. Apart 
from the question whether it is legal 
or illegal, my point is th at if a later 
statute lays down that the names 
should be disclosed, the provisions of 
the previous statute—section 54 here— 
will be overridden.

Mr. Speaker: It is a doubtful propo
sition.

Shri M. A, Ayyangar: I shall read 
only one sentence from the Commis
sion’s report. It is on page 12.

“But in the experience of the 
Commission, those whose cases 
have been settled under this pro
vision, except in a few cases, came 
out with a disclosure, only a t a 
stage when they found th a t the 
wall of evidence collected by the 
Authorised Official was closing 
around them in such a m anner as 
to leave them no room for escape 
from the rigours of the law except 
through an admission of conceal
ment. The Commission were 
constrained to accept their appli
cations even at that stage, not be
cause the Commission found much 
grace in such disclosures, but be
cause therein they found the one 
way to shorten the long and labo
rious processes of bringing on re
cord what had already been dis
covered during the investigation 
and of utilising the time so sav
ed in completing other cases.” 
Such people deserve absolutely no 

sympathy at the hands of Govcmmeiit. 
It is something like closing the door 
and examining witnesses in camera in 
a m urder case. The other day ^re 
passed the Preventive Detention Act. 
Both those other people and these 
gentlemen should be brought under it. 
Until the last stage, they did not come 
out with the truth. The Income-Tax 
Investigation Commission has disposed

of only 232 cases out of 1300. I do 
not understand a soft com er being 
shown to these people. W hat is this 
kind of concession th a t the Finance 
M inister wants to show them  by not 
disclosing their names? They are the 
first offenders. They have c o n ^ t te d  
the worst anti-social activity in the 
world. Their names must come in the 
honours list for this year, I am real
ly surprised a t the way in which the 
Finance Minister has spoken. These 
three gentlemen in the Commission 
have been struggling hard to discover 
the culprits. I shall read to you one 
other passage.

Mr. Speaker: May I remind him that 
he has exceeded the time-limit?

Shri M. A. Ayyangar: Which time
limit, Sir? Is there a time-limit for 
such Bills?

Mr. Speaker: I am referring to his 
promise of a time-limit of two minutes.

Shri M. A. Ayyangar: I would not 
have spoken on this, Sir, but for the 
fact that it is a very im portant matter. 
The Finance Minister has thrown 
away all canons of economics and fi
nance when he came forward and told 
the House, “I am not able to raise 
money by borrowings in the money 
market. I have to tax  you for the 
purpose of long term  development.” I 
may tell him that here is a class of 
people whom you should not spare. 
You m ust strike terror in their minds. 
Honest men should not be harassed: 
but dishonest men ought not to be 
allowed to go about posing as friends 
of the common man. I t is better th a t 
we separate the sheep from the goats 
or the wolves from the goats as early 
as possible. L et the country know 
that these persons are dangerous and 
that they are m asquerading under 
various names and forms. If section 
58 stands in the way, I would suggest 
to the hon. Minister to take the earliest 
opportunity to get it amended. My 
own impression is that section 54 does 
not stand in the way. Without the 
names, this report is incomplete.

Pandit Thakur Das Bhargava: I have 
got two amendments.

Mr. Speaker: I called upon all those 
who had given notice of amendments...

Pandit Thakur Das Bhargava: On
that day. notice was not given by me. 
I gave the notice only yesterday.

Mr. Speaker: I am not disposed to 
waive notice at this stage.

Pandit Thakur Das BhargaTa: But
my amendments have been circulated 
to all hon Members.
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Mr. Speaker: I understand that the 
amendment of the hon. Member, Pan
dit Thakurdas Bhargava was circulat
ed; so he must have an opportunity of 
moving it.

Pandit Thakurdas Bhargava: My
-amendment is practically the same as 
tiie one moved by Mr. Bhatt. I wanted 
to support it, provided you perm it me.

Mr. Speaker: I would, of course, 
leave it to the hon. Member. But if 
his amendment is substantially the 
same as the one already moved by Shri 
<Jokulbhai Bhatt, is it worthwhile 
Ifoing over the same ground? With the 
concurrence of the hon. Member I 
am proceeding to put the amendments 
to  vote.

The question is:
For clause 2, substitute:

“2. Am endm ent of section 4, A ct 
X X X  of 1947.—In sub-section (3) 
of section 4 of the Taxation on In
come (Investigation Commission) 
Act, 1947, for the words and figure3 
“31st day of March, 1951” the 
words and figures “31st day of 
March, 1952” shaU be substituted.”

The motion was negatived.
Mr. Speaker: Then the amendment 

of Shri B hatt.......

^  TK 3TT̂  ^  %

^  rn r

f  I
[Shri Bhatt (Bombay): Before you 

pu t it to vote. Sir, I would like to 
know the views of the hon. Finance 
Minister.]

Mr. Speaker: It is too late now. He 
has already reolied to the debate and 
given his reactions.

gw I
[Shri Bhatt: The hon. Minister of 

B*inance was not present on that day.]
Mr. Speaker: I t  is a curious pro

cedure to bring forward the arguments 
for and against when the voting has 
commenced.

^  ^

^TRT ^  I

F fh n c : JT? ^  ^  t  ^  
'IT ^

3 fk  ^  ^  3TT t ,  3w

[Shri Bhatt: I want to submit that he 
had not expressed any opinion on these 
suggestions. I will withdraw it after 
he has finished his statement.

Speaker: It is obvious that 
opinion has been expressed on all other 
suggestions and it was also included 
in that. I do not know how does the 
question of expressing the opinion 
again arise?]

i ........
[Shri Bhatt: I only want to sub

m it...........]

»;Mr. Speaker: Order, order.

[Shri Bhatt: I beg to withdraw.]

Mr. Speaker: Is the hon. Member 
Pandit Bhargava prepared to consent 
to the withdrawal of the amendment.

Pandit T haknr Das Bhargava: I do
not consent to withdrawal.

Mr. Speaker: Then, the question is:
In clause 2 after “extend its term  

of appointment” insert “for any period 
upto the 31st day of March, 1953”.

The motion was negatived- 
Mr. Speaker: The question is:
In clause 2, for “from time to time” 

substitute:
“for such further period, not 

excieeding two years beginning the 
1st of April, 1951, provided that 
before 31st of March, 1952, the 
Commission shall so arrange and 
dispose of the cases already refer
red to them as to make those prima 
facie involving the largest sums 
first, and thereafter in the decend- 
ing order in accordance with the 
amount of taxation prima facie 
considered to be involved in each 
such case, so that of the total in
come and the total tax  involved 
thereon the largest proportion may 
be dealt with and disposed of 
within one year from the 31st of 
March 1951”.

The motion was negatived.
Mr. Speaker: Then I come to Pandil 

M unishwar D att Upadhyay*s am end
m en t
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Pandit Munlshwar Datt Upadhyay
(U ttar Pradesh): I beg leave to 
w ithdraw it, Sir.

The amendment was by leave, with
drawn.

Mr. Speaker: The question is:

In clause 2, in the proposed amend
m ent of sub-section (3) of section 4 
6f the Taxation on Incoin^ (Investiga
tion Commission) Act, 1947, after 
“from time to tim e” insert “up to 31st 
day of March 1955”.

The motion was negatived.

[BtvBioa Ko. 1]

ATBS
Aehlnt Ram, Lala Ismail 7han, Shil
Bbagat, Shri B. B. Jaswant Singh, Eanwar
Cbatopadhyay, Shrl Kamath, Shrl
Daa, Shri Sazangdhar Knnttu, Pandit
Dmgabai, Shrimati Mnnavalll, Shri
Obnle. Shri I^azlmddin Ahmad, Shrl
Goha, Shri 0, S. Bamnarayan Sfaigh, Babo
Hakam Bingh, S a ||a r- Baobir Singh, Oh.

KOBB

^ i & i ^ a r .  Dr, Hlmatsinhji, Major-General
AboI ^  Ghana, Shri Jain, Shri A. P.
Ary», Shrl B. S. Jain. Shrl N. a
>iUgra, Shri Jayashri, Shrimati
Bataolki, Shri JhnDjhnnwala; Shrl
Bharati, Shri Ealiyannan, Shrl M.
Bhcrgaya.PandttM.B. Kapoor, Shrl J. B.
Bhatt. Shrl Karmarkar, Shrl
Borooah. Shri Khan, Shrl B.
Bnragohain, shrl Exiahna Singh, Thaknr

Ohaliha, Shrl Lai Singh, Thaknr
D u, Shri Jagannath Mahta, Shri Bshndlram
Dw, Shri Nand Elshore Mahtab, Shri
SaB,ShriS.N. Masnodi. Manlana
I>B*mukh, Shrl C. D. Meeran, Shrl

. i)edipande, Shrl P. T. Menon, Shrl Earanakarft
BwlT«ll,8hri Mlrza, Shrl
M g ll ,  Shrl Miara, Shrl S. P.
ObOM, Shrl S. M. Mishra, Prof. S. H,
eoenka,Shri Mndgal, Shrl
Goplnath Singh, Bahn Nehra, Shrimati TJma
OupU, 6hrl Deshhandn Nehrn, Shrl Jawaharlal
Buarlka, Shri J. N. Panl, Shrl B. K.
HiuuitaShlrM Pant, ShrlD.D.
Heds.8tei Parmar. Dr.

Mr. Speaker: The question is:
After clause 2, insert new clause 2A: 

“2A. Report to Parliament as to 
action taken under the A ct.—^The 
Central Government shall, within 
seven days after the commence
m ent of each session of Parliam ent, 
cause a statem ent to  be, laid b e 
fore Parliam ent as to  ‘ 
of work of the ,
ing the num ber of d a *  ̂  
of by th e  C om m issia iL ^ S l^ ^  
in which ea ch  ea se  ^
ed  of, and th e  nu m ber o f c a M  
awaiting investigation b y  th e  Com
mission.”
The House divided: Ayes, 2 3 :

Noes, 74.
[»-45 P.M.

Bay, Shrimati Bennka 
Shah, Prof. K. T.
SlDha, Shrl S. N.
Sochet Singh, Saidar 
Tewari, Shrl B. S.
Velayndhan, Shri B.
Velayudhan, Shrimati

PooDacha, Shrl 
:hwtake, Shrl 
BaJ Bahadnr, Shrl 
Eamaawnmy.Shrl Arigay 
Bamalah, Shri V.
Bamiah, Shrl P. Eodaand 
Bao, Shri ShiVa 
Bant, Shri
Beddy, Shri K. V. Banga 
Sanjivayya, Shri 
Satiah Chandra, Shri
Shiv Charan Lai, Shrl
Shukla, Shrl S. N.
Sidhva, Shrl
Singh, Oapt. A. P.
Singh, Shrl T. N. V
Sinha, Shri Anirndha 

Sinha, Shri Satya Naiayan 
Sondhi, Shri 

Snbramanlam, Dr. V.
Thakkar, Dr. K. V.
Tyagi, Shri

Upadhyay, Pandit ManlBhwar Date 

Yadav, Shrl.

The motion was negatived..
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Mr. Speaker: Now I shall put the 
other amendment of Mr. Kamath.

The question is:

In clause 2, after “from to time” in
sert:

“and when the Central Govern
ment at any tim e extends the term  
of appointment of the Com
mission, it shall cause a copy of the 
order of extension to be laid be
fore Parliam ent as soon as may 

, be after it is made”.

I motion was adopted.

Mr. Speaker: The question is:

“That clause 2, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to 
the BiU

Clause 1 was added to the BiU

The Title and the Enacting Formula 
were added to the Bill

Shri C. D. Deshmukh: I beg to nova:

“That the Bill, as amended, be 
passed”

4 P.M .

Shri Naziraddin Ahmad ^West 
Bengal): I want to say.......

Mr. Speaker: I do not think that 
there is any practical scope for saying 
anything. I do not w ant to deprive 
any M ^ b e r  of the right of speech. 
But jMjjrhinly, I am bound to see that 

t h e r e 'n o  repetition of the arguments. 
The amendments have all been jonsi- 
dered thread-bare. The scope of the 
third reading is limited to the amend
ments and the only amendment carri
ed is practically unanimous. There 
was no difference on that point. With 
the long discussion of two days on the 
consideration stage and about a day 
|md a half again over one clause, and 
the various amendments and after the 
rejection of the amendments, a substan
tial part, over which Members might 
like to speak goes away. I do not see 
itoat there is any point in repeating the 
same arguments over and over again.

Shri Naziraddin Ahmad: I ander-
take not to repeat.......

Mr. Speaker: Then, in order to verify 
whether it is repeated or not, I m ust 
hear him and it is no use stopping him 
for a repetition after he has finished 
his speech. I think everybody will 
agree that it is no use taking up the 
tim e of the House after such a thorough 
discussion as that.

Mr. Speaker: The question is:
“That the Bill, as amended, be

passed.”
The motion was adopted.

Mr. Speaker: We go to the next item  
in the agenda.

Pandit K anzm  (U ttar Pradesh): Be
fore going to the next item, I should 
like to understand the effect of yr.ur 
ruling. Your ruling is that the Speaker 
will decide any question whether o f 
not it is necessary for any speech to 
be made on the third reading, even 
though the rules allow Members to- 
speak when the motion for the th ird  
reading of a Bill is before the House.

Mr. Speaker: My ruling is not so- 
wide as the hon. Member seems to 
understand.

Pandit Malaviya (U ttar Pradesh): 
The effect of your ruling is that.

Mr. Speaker: That is not the effect.
I explained therefore the circimistan- 
ces. Unless it is the desire of Mem
bers in urging the exercise of th e ir  
rights to want me to waste the tim e 
of the House by allowing repetition of 
the same arguments over and over 
again, I see no point. There is no 
general ruling th a t I have given. I 
specifically refer to the character of 
this Bill, the discussions we had at the 
consideration stage and the discus
sions we had at the stage 
of the amendments. W hat is 
there to be spoken about on the th ird  
reading when the scope of discussion 
on the third reading is not the entire 
BiU but only the amendments carried 
by the House?

Shri Kamath: Amendments rejected 
also.

Mr.' Speaker: This means the Bill as 
amended in the second reading stage. 
Otherwise, there is objection. Of 
course it is permissible for Members 
even to advance further argum ents 
generally, if they w ant to have a r ^  
jection of the BilL (Interruption). 
Order, order. It is always possible to  
say that that was the object.
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Pandit Malaviya: This is a very 
«nbarrassing  position because you have 
already been pleased to give a ruling 
and it is a very difficult thing now to 
say anything about it, but I wish to 
respectfully submit th a t the m atter 
which is now before the House 
is of fundamental importance, not 
necessarily with regard only to 
the Bill th at we have adopt
ed —I am not interested in that 
point at all—but I feel that a certain 
am ount of sanctity should attach to 
procedural practice and rules in legis
lative bodies.

When the hon. the Speaker takes it 
upon himself to decide as to whether 
in a particular case the circumstances 
have served the requirements of that 
procedure or have not served that pur
pose and then opines that the purposes 
of the rules have been served and goes 
on to rule that a vital portion of the 
procedure should be suspended, I am 
afraid, he enters into a sphere where 
there may be room for difference of 
opinion and controversy. I would 
therefore, respectfully submit that even 
if a little time of the House is at some 
tim e wasted—^though that will again 
be a m atter of opinion—I do not think 
th a t the rights of Members of this 
House should be easily transgressed 
upon. Secondly, Sir, if you make up 
your mind beforehand as to what a 
Member is going to say, J am afraid 
it will be difficult for us to understand 
whether that estimate is going to be 
correct. It well may be that when 
some hon. Member stands up, he may 
flay something, which you may not like 
to allow; you have all the power and 
authority then to check or stop him, 
but to decide beforehand what a 
Member would say and to rule that 
there has been sufficient debate 
previously and therefore no discus
sion diirin.:: the third reading is to be 
allowed, I am afraid, is ra ther wide 
of the letter and the spirit of the rules. 
I  respectfully submit,—as I told you, 
Sir, and offered my apologies at the 
very beginning, it is a delicate position 
because you have already given a rul
ing: and we have again to refer to it, 
—^but I feel. Sir, that it is a m atter 
of vital importance for the entire func
tioning of Parliam entary Government 
in til is country and we would be fail
ing in our duty if we did not respect
fully draw your attention to it.

Mr. Speaker: I do not think I need 
enter into any long discussion over 
this. As I have clarified the position, 
it was with reference to the particular 
occasion, particular Bill arid in view 
of the long discussion, I  am clear in 
my mind that it was no use taking up 
the time of the House any further. I

never m eant to restrict any of the 
rights of the Members of the House 
in having their say on the th ird  read
ing. They are perfectly entitled to 
have their say. But, it should also be 
conceded and it is a m atter of every 
day practice that the Chair also ac
cepts closure, if it thinks that there 
has been a sufficient debate. It can 
always be theoretically argued, unless 
each and every Member who wishes 
to speak, is given an opportunity, how 
the Chair could say th at there has been 
a sufficient debate. For aught we 
know, there may be a new point raised 
by some hon. Member. A tter all these 
are not things.......

Pandit Malaviya: This is not a clo
sure.

Mr. Speaker: Order, order. These are 
not things of an absolute character. 
You have, in the interests of zhe na
ture of the House, in the interests of 
the business before the House, conve
nience and inconvenience of all Mem
bers, to vest some person with some 
kind of discretion. I quite agree th a t 
it may be th at the discretion 
may be exercised wrongly some
times. Therefore it does not 
follow that there may be a thumping 
rule that on every third reading there 
must be a debate. There are Bills and 
Bills. I need not quote instances, in 
which discussions have been permitted 
at full length; and in fact, I should not 
wonder if some people carry a notion 
in their minds that the Chair is against 
a particular BiU because it allowed 
a very long discussion on it. (Some 
Hon. Members: Yes, Yes. The Hindu

- Code Bill.) Here is a question of ba
lancing. I must see that the legitimate 
right of every Member is not interfer
ed with. Every Member who wishes 
to speak need not be given an oppor
tunity  merely because he wishes to 
speak. I have to strike a mean path. 
That is what I said. AH that I said 
is that I do not think any discussion 
was necessary. This may not be taken 
as a ruling for aU time.

This Bill is over. We will go to the 
next item.

Pandit Kunzru: I should raise one 
point for consideration. Is it ever 
possible at this stage for anybody to 
bring forward an argument altogether 
new?

Mr. Speaker: Order, order. The 
hon. Member is perfectly right. I do 
not want to dispute that.

Pandit Kunzro: Why is then there a  
rule allowing discussion at the th ird  
reading stage?

Mr. Speaker: That may be studied
and considered later on.



Pandit Malavlya: Why did not the 
rules give a discretionary power to the 
Chair to act like this?

Mr. Speaker: If hon. Members are 
dissatisfied with the conduct of the 
Chair, then, certainly, they have their 
own remedies against the Chair.

Pandit Malaviya: We only wish to 
submit that for your consideration.

The Prime Minister and Minister of 
£xtem al Affairs (Shri Jawaharlal 
Nehru): In view of the various rem arks 
made, I should like to make it prefect- 
ly clear that so far as we are concern- 

and with all respect I should like 
to say, the procedure you have adopted 
seems to us to be perfectly in conso
nance with the rules and regulations, 
and with the logic of the situation. You 
have not made any ruling as you have 
said about third reading, etc. In the 
particular set of circumstances, you 
have decided in your discretion, and 
if I may respectfully say so, very right
ly decided, because one has alwaj's to 
balance two things. It is right and 
proper that the minority opinion should 
have its say and should not be crushed 
by the majority. It is equally right 
th at the m ajority should not be swept 
away by two or three individuals. 
There are certain rights belong
ing to the whole House. An 
individual ought not to be al- 
allowed to abuse them. The only per
son who can judge that is the Speaker. 
If the Speaker acts wrongly, or if xhe 
House does not like, the House can 
proceed about its business in its nor
mal way. But, it cannot be left iust for 
the sake of procedure to go on with
out check or hindrance by the ruling 
authority of the House, that is you. 
Otherwise, no business could be done 
and the House could be held to ransom 
by an individual Member whenever he 
so chooses.

Shri Kamath: That is most objection, 
able and unparliam entary. (Interrup
tions).

Mr. Speaker: Order, order.
Pandit Kunzm :... autocratic.
Mr. Speaker: Order, order.
Shri Kamath: On a point of order, 

Sir. Is it parliam entary to say “hold 
the House to ransom”?

Mr. Speaker: No point of order.

Shri Kamath: To say that the House 
could be held to ransom by a Member 
is most objectionable and unparlia
mentary. I seriously protest against 
that expression. I am sorry that the 
expression was used by the Prim e 
Minister. (Interruption).

Mr. Speaker: Order, order.
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REQUISITIONED LAND (CONTINU
ANCE OF POWERS) AMENDMENT 

BILL

The Minister of Works, Prodactitm 
and Supply (Shri Gadgil): I beg to
move:

“That the Bill further to amend 
the Requisitioned Land (Continu
ance of Powers) Act, 1947, be 
taken into consideration.’*

[M r . D e p u t y -S pea k er  in  the Chairl

The history of this legislation is as 
follows. Under rule 75A of the De
fence of India Rules 1939, power was 
given to the Central Government and 
the Provincial, now State, Grovemments 
to requisition lands and buildings for 
specific purposes. These rules expir
ed on the 30th September 1946. But, 
as the retention of the requisitioned 
property for a further period was abso
lutely necessary, an Ordinance was 
issued in 1946. This Ordinance, later 
on, was replaced by the Requisitioned 
Land (Continuance of Powers) Act, 
1947. This was further extended for 
the last time for a period of one year.

Shri Naziruddin Ahmad (West 
Bengal): On a point of order, Sir...

Mr. Deputy-Speaker: Order, order. 
There is too much of noise in the 
House. W hat is the point of order?

Shri Naziruddin Ahmad: The present 
Bill wants to extend the scope of the 
original Act for a further period. My 
point of order is that the parent Act 
which this Bill seeks to extend is a 
measure which has become ultra vires 
of the Constitution. The Act was no 
doubt legal when it was first passed; 
but the Constitution has created cer
tain inveterate difficulties with regard 
to this Act as well as many other Arts.
I refer to article 19(1) (f) of the Const!- ‘ 
tution. That clause says:

“All citizens shall have the right;—

(f) to acquire, hold and dispose 
of property,”

This Constitution allows every one 
to acquire, hold and dispose of proper
ty, in the recognised m anner of own
ing, acquiring and disposing of oroper- 
ty. Then, with regard to this there Is 
clause (5). It also says:

“ (5) Nothing in sub-clauses /’d),
(e) and (f) of the said clause shall 
affect the operation of any existing
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[Shri Naziruddin Ahmad] 
law in so far as it imposes, or 
prevent the State from making 
any law imposing, reasonable res
trictions on the exercise of any cf 
the rights conferred by the said 
sub-clauses either in the interests 
of the general public or for the 
protection of the interests of any 
Scheduled Tribe.”

This clause purports to lim it the 
operation of the clause which I have 
read, namely, that “reasonable restric
tions” may be imposed upon the gene
ra l fundamental right either in the 
interests of the general public or for 
the protection of the interests of any 
Scheduled Tribe. Scheduled Tribes are 
not concerned in this matter.

So the question is whether the res
trictions in the Act are reasonable and 
whether they are in the interest of the 
general public. This Act and another 
Act about Rent Control impose certain 
lim itations on the amount of rent re
ceivable by the landlord. The latter 
imposes certain difficulties with regard 
to eviction And there are a nmnber 
of restrictions on the ordinary rights 
of the owner of a land or a house, the 
rights which are given to him under 
the Constitution. It is the reasonable 
right of the owner of a properly to 
enjoy it himself in any way he likes, 
in accordance with the laws of the 
land. He can let it out at a rent which 
is acceptable to him, and if he lets it 
out to a tenant on a reasonable rent, 
he may also eject him in due course, 
in accordance with the ordinary provi
sions of notice and other things.

Shri B. K. P. Sinha (Bihar): Sir, on 
a point of order to this point of order.

Shri N a z ^ d d in  Ahmad: There can
not be a point of order to another point 
of order which involves two points of 
order at the same time.

Mr. Deputy-Speaker: I would like to 
hear the hon. Member.

"shri B. K. P. Sinha: Sir, Mr. Ahmad 
has been raising these constitutional 
points very often. Once he raised it, 
I think in connection with the Crimi
nal Procedure Code (Amendment) Bill 
or the Civil Procedure Code (Amend
ment) Bill, and then it was ruled by 
the Speaker that these constitutional 
points need not i:eally be raised in this 
House, but they are m atters which may 
be taken up by the courts. In view of 
th at ruling, is it proper for Mr. Ahmad 
to raise Ihis point of order now?

Mr. Deputy-Speaker: I t  is always 
open to any hon. Member to raise any 
point of order, and it is for the Chair 
and ultim ately for the House to decide. 
But in connection with points of order 
concerning such complicated questions 
of law and jurisdiction, the Speaker 
has never taken the responsibility of 
deciding it himself; he leaves it to the 
House to decide, and ultim ately the 
courts will also decide.

Regarding the hon. Member who was 
raising the first point, I would like to  
say that it need not be elaborated 
upon. The hon. Member may give 
his point of order and then resume his 
se a t

Shri Naziruddin Ahmad: The diffi
culty is that the hon. Member who- 
just spoke thinks that these points are 
difficult ones and th at is why I havfr 
to take a little time about them.

Mr. Deputy-Speaker: The hon. Mem
ber may kindly state his point. He 
has, I think, stated his point sufficient* 
ly clear now.

Shri Naziruddin Ahmad: The point
is that the Act has inposed unreasona
ble restrictions. The reasonable res
trictions on the owner of a property 
are as laid down in the Transfer of 
Propertj^^ Act and in the general princi
ples of law relating to property. T his 
Act which we are going to extend im
poses certain restrictions upon rights 
of ownership and.......

Shri Shiv Charan Lai (U ttar P ra
desh): Sir, on a point of order.......

Mr. Deputy-Speaker: No, the hon.
Member who raised the point of order 
has explained his point sufficiently and 
has drawn attention to his point.

Pandit M. B. Bhargava (Ajm er): 
But he is referring to another Bill and 
not the one we have taken up. H e 
talks about the Rent Control (Amend
ment) BiU.

Mr. Deputy-Speaker: No, he has only
referred to it as an analogy. So fa r  
as this Act is concerned, there are res
trictions in the m atter of holding and 
disposing of properties. There sre  
restrictions under both the Acts. But 
it is not a t all open to the Speaker ta  
decide whether the restrictions are rea
sonable or not. That is for the courts 
to decide, and for the House to decide. 
It is not as if there is total absence of 
jurisdiction of the House to decide up
on this matter. We have to decJde 
whether the restrictions are in the in
terests of the general public or whether 
they exceed ttie limits and ultim ately
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that is to be decided by the court to  
the present case, there is no point of 

Ind  the hon. Minister m ay pro-
c ^ d . .

S hri Naziruddin Ahmad: Sir, I have 
other points, «

Mr. D e p u t y - S p e a k e r :  I h a v e  ^ e a d y  
heard the point. The hon. Member 
should state his point only and not 
elaborate it. I thought he has con
cluded. W hat is his other point?

Shri Naziruddin Ahmad: The diffi
culty arises in breaking an argument 
into pieces^for...

Mr. liftputy-Speaker: There is no 
argument on a point of order. A 
point of order m ust be stated m p r ^  
cise terms. W hat is his point of order? 
Does he say that this House h ^  no 
jurisdiction in this matter? Does he 
say that it is opposed to the Funda
mental Rights? That can be under
stood.

Shri Naziruddin Ahm id: My point is 
that this House has no jurisdiction and 
it is on this th at a little elaboration is 
necessary. I say it has no jurisdiction 
because it is a House which m ust act 
-within the Constitution.

Mr. Deputy-Speaker: How it is op
posed to the Constitution? ^

Shri Naziruddin Ahmad: The Cons
titution gives absolute right of enjoy
m ent of property in a reasonable way 
-and the restrictions put by this Act 
upon those rights are unreasonable. 
And there is another p o in t

Mr. Deputy-Speaker: There is no 
cond point?

Shri Naziruddin Ahmad: And the
n ex t point about these Acts is that 
th ere  are provisions in these Acts 
-which prevent the exercise of the right 
o f ownership namely, that when a 
tenant fails to pay rent, then the land
lord has the right to institute a case 
for the rent. And then a decree is 
passed, that means a lot of waste of 
tim e and of money. In the meantime, 
the tenant pays the amount in a court 
and...

Mr. Deupty-Speaker: There is no 
point of order. The hon. Member is a 
lawyer and he is only elaborating the 
point he has already stated.

Shri Naziruddin Ahmad: May I
r - '-h .  Sir?

Deputy-Speaker: No. The pomt 
raised by the hon. Member is that the 
Bill offends against the provision m

article 19(l)(f) which speaks of the 
right to freedom to acquire, hold and 
dispose of property. But there can be 
restrictions imposed in the interest of 
the general public. W hether any pro
vision is going beyond the interest of 
the general public or is in excess of 
w hat is required to safeguard the in
terests of the general public, is not a 
question affecting jurisdiction and that 
has to be decided by the House and 
ultim ately by the Court.

Shri J. R. Kapoor (U ttar Pradesh): 
The hon. Member raised his point from 
•a misapprehension. He has not appreci
ated the jump that the hon. Minister 
Shri Gadgil has taken from the orevi- 
ous item on the agenda to this item. 
He thinks we are on the item deaUng 
with Rent Control, but we are on the 
other item and that is how the mis
apprehension has arisen.

Mr. Deputy-Speaker: No, he »mows 
that we are dealing with the Requisi
tioned Land (Continuance of Powers) 
Amendment Bill. There is no such 
mistake, though in the course of his 
rem arks he has brought in the Rent 
Control Act also. His point is that the 
original Act was passed before the pas
sing of the Constitution and after the 
Constitution has come into force, this 
Act cannot be in order because it 
offends a Fundam ental Right. I have 
heard his point sufficiently. He has 
said that it offends against article 19(1).
(f) of the Constitution. Restrictions 
can be and are imposed in the interest 
o f the general public. Further to fiad 
oiit whether any particular provision 
is in the interest of the general public, 
it is for the House to decide and there
fore it is not for the Speaker to decide. 
It is not a m atter entirely of jurisdic
tion. W hether a restriction is reasona
ble or not, the Speaker cannot arrogate 
to himself the right to decide. T hat has 
to be decided by the  ̂ House and ulti
mately by th e  courts*

An Hon. Member: But, Sir.......

(Continuanc.e of Powers) ^ 1
Am endm ent BiU

Mr. Deputy-Speaker: After the Minis
ter has finished, every hon. Member is 
entitled to address the House and he 
can say that the restrictions are un
reasonable and ought not to be accent
ed.

Shri Gadgil; I have been extremely 
reasonable always and I hooe that that 
is my reputation so far as the Members 
of the House are concerned.......

Shri Kamath
Not always.

(Madhya Pradesh):
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Shii Gadgll: What I am going to say 
is bound to be reasonable.

The necessity for this Bill has arisen 
out of the fact that certain requisition
ed land has been in the possession of 
the Government since 1939 onward, 
that is during the w ar period. If this 
Bill is not passed immediately the re 
sult will be that a good deal of pucka 
construction that has been erected by 
the Defence Ministry and other de
partm ents of the Government of India 
would have to be removed: in other 
words, all that will be a loss to be 
sustained by the people at large. The 
position is that today if we were to 
acquire the land nearly 13 crores of 
rupees will be required. We are pay
ing annually by way of compensation 
to the various owners from whom the 
lands have been requisitioned an 
amount approximately to thp tune of 
Rs. 77 lakhs. Our position is not such 
that we can acquire it immediately or 
start big constructions or shift our 
oflflces. So from every point of view 
it has become necessary that this should 
continue for another year. In doing 
this note has been taken of the fact 
that under item 33 of List I of tbe 
Seventh Schedule of the Constitution 
acquisition and requisition are only 
to be done by the Central Government 
for its own purposes. That is exactly 
what is being done. There is nothing 
further to be said on the matter. All 
that is required is extension for one 
year, during which it is proposed to 
bring forward a comprehensive Bill be
fore the House, which will cover the 
principles on which land may be ac
quired or requisitioned for purposes of 
the ~ ‘ “Central Government.

Mr. Depaty-Speaker: Motion moved:
“That the Bill further to amend 

the Requisitioned Land (Continu
ance of Powers) Act, 1947, be taken  ̂
into consideration.'*
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^English translation of the above 
speech).

Ch. Banbir Sinffh (Punjab): As th e  
hon. M inister himself confessed, the 
position is not yet such th a t they may 
indulge in more constructions or 
divert some of the land for building 
purposes even after having done there  
a good deal of construction. I believe 
that the scarcity of houses is bound 
to prevail for a sufficient time ta  
come. Therefore I  think th at instead 
of obtaining a sanction every year it 
would be better to enact some sort of 
perm anent legislation which may be 
repealed when not required. A nother 
point I want to emphasize is in con
nection with requisition of land about 
which the hon. Minister made a men
tion in his speech. So far the acqui
sition of residential land, and not of 
agricultural land, is concerned I have 
to say nothing. B ut I do w ant to say  
something in regard to agricultural 
land. For example, a good deal of 
agricultural land is being acquisition-
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[Ch. Ranbir Singh] 
ed in Delhi and Ajmer for various 
purposes. The former Government 
was not responsible to the people and 
thus their attitude regarding acqui
sition of agricultural land could be 
understood. But it is a m atter of 
regret that there seems to prevail the 
same tendency even now. I do not know 
what amount of compensation for 
agricultural land is involved in the 
total compensation amount of Rs. 7/ 
lakh just mentioned by the hon. Mims- 
ter. But there is no doubt about this 

iac t that it is a question concerning the 
destinies of millions. It is not easy 
for a man engaged in agriculture to 
adopt or enter into another profession. 
The choice of a profession depends 
upon the attitude of the individual. 
An expert agriculturist may be a poor 
businessman. He may sustain losses if 
he were to engage his attention m 
some industry or somethmg else. It is 
very probable that a very expert and 
successful agriculturist may fad m 
these things. While I agree that if̂  it 
may become necessary for us to acqu^e 
agricultural land, I want to stress the 
point and request that so far as possi
ble agricultural land should be spar
ed, for it produces food. In place 
•of that, agricultural waste land 
may be taken and Governmei^ 
buildings may be constructed on sucn 
land. But in indispensable cases only 
when they consider acquisition 
agricultural land absolutely essential, 
they should acquire it, otherwise 
not. But as is laid down in the Acqui
sition Act. they should not try  to ge» 
rid of the tenant by paying him a 
nominal compensation. This is not a 
good policy. Formerly when the Gov
ernment was not responsible to the 
House, such things did not surprise 
us. But conditions are different now 
and the Government of today is fully 
responsible to the House. I see no 
justification for Government to d i^  
place them as a refugee without provid
ing them with alternate profession. 
There is enough of agricultural waste 
land in the country and if the Gov- 
■emment consider it necessary to ac
quire any land which is or was under 
cultivation they may, instead of pay
ing cash compensation to the tenant, 
develop the agricultural waste land or 
aUot waste land to the cultivator and 
rompensate him to that exterit so that 
he may develop that land easily.

So I only want to submit before the 
House and the hon. Minister that I 
have no objection if this legislation 
be made somewhat permanent and 
Government should pay proper atten
tion towards the acquisiUOii • of egrl- 
tural waste land.

Shri Gadgil: I have carefully noted 
what my hon. friend has said. When 
the comprehensive Bill, which I men
tioned, is brought before this House 
all these facts will be taken into con
sideration.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend 
the Requisitioned Land (Continu
ance of Powers) Act, 1947, be 
taken into consideration.”

The motion was adopted.
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the BilL 

Shri GadgU: I beg to move;
“That the Bill be passed”.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”.

The motion was adopted.

DELHI AND AJMER-MERWARA 
r e n t  c o n t r o l  (AMENDMENT) 

BILL.
The Minister of Works, Production 

and Supply (Shri Gadgil): I beg to
move:

‘That the Bill further to amend 
the Delhi and Ajmer-Merwara 
Rent Control Act, 1947, be taken 
into consideration.”
I find that there are a number of 

amendments given notice of. I do 
not know whether they wiU be valid 
taking into consideration what has 
been imported into ttiis BiU. I want 
to assure the House that since this 
Act was passed in the year 1947 it 
was slightly amended on two occa
sions. But all through these four years 
Government have been watching the 
situation very closely and carefully. 
The object of the Delhi and Ajmer- 
Merwara Rent Control Act was and 
is to secure fair treatment for tenants, 
fair rents, and make them free from 
the claws of the landlord. That was 
the object. Experience has shown 
that although this purpose has been 
secured to a very great extent, some 
evils have also come to the notice of 
Government. For example, particu
larly in Delhi, some landlords have 
found it difficult to realise any rent 
for years together. I understand that 
there are about 9,000 cases pending
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in the various courts of DeUii either 
for recovery of ren t or for possession 
o r for both. I have been informed by 
various associations of landlords and 
other citizens th at it has become im
possible even to get a decree, in the 
first place, in time, and, secondly, in 
the execution of the decree to j?et 
possession a t all. What, I am told, 
happens is this that the tenant remains 
in arrears, the landlord files a suit,
several adjournments are quite
normal nowadays, ultim ately 
when the suit is decided and execu
tion proceedings are taken the bailiff 
finds that somebody else is in posses
sion who claims his title indepei^dent- 
ly of the tenant who was the defen
dant in the suit in which the decree 
was obtained. The landlord is again 
driven to file a suit because the man 
In possesion claims that he is a tres
passer, and, therefore, he has to pay
an amount of court-fee on the valua
tion of the property. By the time lie 
succeeds in getting a decree and goes 
xo take possession, somebody else has 
entered. In this way things have been 
going on. That was surely not the 
object of this Act. Then the tenants 
themselves have been indulging in 
sub-tenancies. T hat also is a great 
evil. All these points have been not
ed and in order to be fair to all the 
interests, a comprehensive Bill is 
nearly ready. But the House will 
agree with me that to pilot that Bill 
in this session was almost an Impos
sibility on account of the heavy 
agenda which naturally has a priority 
over things like the one I have men
tioned. With great reluctance, there
fore, it was decided that some such 
Bill which will continue the Delhi and 
Ajmer-Merwara Rent Control Act for 
another period of two years should 
be passed. Meanwhile the Bill which 
is nearly ready, as I said, will be 
finalised and will be introduced in the 
House in the next session. Before that 
Bill is introduced, it is the de
sire of the Government to give 
ample opportunities both to tenants 
and to landlords to place their res
pective points of view before the Gov
ernment. After doing that the Bill 
will be finalised and will be Introduc
ed in this House.

I should have very much liked that 
some of the provisions should l\^ve 
been liberalised even now, but as I 
have stated my wishes are not enough 
to put the Bill which I wanted to 
introduce, on the statute-book. At 
the same time everyone in this House 
will agree that the housing problem 
atill continues in its acute form. In 
the course of the last two years the 
<3overnment of India alone have built 
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not less than 25,000 houBes,—about 
3.500 for its officers of all the lour 
classes and about 21,000 for the re
fugees who have accepted Delhi as 
their place of residence. A part from 
this, private efforts have been there 
and I am told that another 6,000 build
ings, big and small, have come into 
existence. In order to encourage fur
ther the building activities in Delhi 
and New Delhi, very recently the 
Government of India have announced 
a new policy under which great con
cessions have been granted. I do not 
w ant to detail them because they have 
been all embodied in the Press not* 
which was published a few weeks ago. 
The main recommendation was that 
so far as new buildings are concern
ed, the Government of India will not 
requisition them because we were told 
that this constant threat of requisition
ing property newly-built, whether 
in Delhi or in New Delhi, hampered 
building construction. Personally I did 
not agree with this argument. However 
inasmuch as some people in Delhi who 
count in the public life of Delhi are 
of that view, we decided that this 
concession should be offered.

Shri Sidhva (Madhya *^radesh): 
But the Rent control Act prevails.

Shri GadgU: Then, so far as New
Delhi was concerned, the main trouble 
was that Government insisted on shar
ing the unearned increment In the 
land. This was objected to with 
particular force by those who were 
already lessees of the Government and 
wanted to develop the property to 
fuller extent. The Government of 
India decided that if in the area co 
vered by the old lease the leaseholder 
wants to subdivide it, let him subdi
vide it and build. W hat we will 
charge will not be premium, but r,he 
value of that subdivided and separate 
unit will be arrived at and the annuai 
rent will be fixed on that amount at 
the rate  of 2i per cent. The old leases 
were on the line of premium plus five 
per cent, of the premium. We have al
ready reduced that rate  from five to 
2i per cent. We have further given 
this concession, namely, that we do 
not take premium but we arrive a t the 
premium sum and we take 2i per 
cent, of that as annual rent. Now, I 
honestly feel that these are very li
beral concessions. Apart from this, 
so far as Delhi is concerned, the prob
lem of further providing accommodn- 
tioii became complicated on account of 
unauthorised occupation by refugees. 
Even there Government have gone 
further, keeping in mind the mLserles 
of the refugees as also the necessity 
of having more accommodation in
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Delhi. In all the plans in which it 
has been decided to s tj«e  out toe 
development of this big capital city, 
these factors have constantly been 
kept in mind.

The main point that I was making 
was that in spite of all that we have 
done there is a shortage of housing 
accommodation and so lojjg as that 
shortage remains, it is the duty of 
the State to regulate the supply of ihis 
service or commodity wjiich is in 
short supply in as equitable a manner 
as possible and that has been the 
main object of the Delhi and Ajmer- 
Merwara Rent Control Act. Had 
there been abundance of accommoda
tion in this area there would have 
been really no necessity for fuiLther 
continuing this Act. But inasmuch 
as nobody is of the view that there is 
sufficient accommodation, the desira
bility of continuing this Act remains

Ail that can be said and very right
ly too is that there are certain defects 
and that certain injustice results if 
the provisions are allowed to continue 
as they are. I quiie appreciate that 
argument. As I said, I am myseit 
very anxious to take up this m atter 
even now, but it is not possible to do 
so owing to the exigencies of the par
liamentary programme. I would there
fore very respectfully ask the House 
to agree to extend the life of this Act 
for a further period of two years and 
the comprehensive Bill which as I said 
will be finalised after hearing ihe 
view-polnts of all the interests con
cerned will be brought in the next 
jiesslcn of Parliament.

Even as the Act stands, it gives the 
Govbrnment of India sufficient power 
to exclude certain areas from the ope
ration of thif Act.

There are certain suggestions in the 
amendments I And on the Order 
Paper that new constructions should 
be exempted altogether, at least cu r
ing the period between the passing of 
this amending Bill and the new Bill 
which I propose to bring forward. 
That is a point which I appreciate 
but I should very frankly state that I 
will have to discuss it with the other 
members of the Government because 
the Bill is brought in consonance with 
the decisions already taken by the 
C abinet If I am convinced that 
If I make some such exception, 
building activity will re '^ ive an 
impetus, (An Hon. Member: It
WUl.) surely I will consider but
toe landlord* the leopard’s skin

do not change. They are where tliey 
are, for good or for bad.

Then there are certain other sug
gestions in the various amendments.
I do not knov/ whether these amend
ments are in order in view of the 
framework of the Bill which I have 
moved.

This is all that I want to say at this 
^ stage, but after hearing hon. Members 

who are greatly interested in solving 
the accommodation problem I shall 
certainly do my best to meet their 
wishes as far as possible provided 1 
am convinced that it would result in 
greater building activity. ’

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend 
the Delhi and Ajmer-Merwara 
Rent Control Act, 1947, be taken 
into consideration.”

^  TO q r  ^

1 ^  t  W  
(j  ust) 5

w  ^  ^  ^  ^  ^
^  ^  f  I

t  ...... ...............
[Pandit Thakor Das Bhargaya

(Punjab): I congratulate the hon.
Minister, who just presented the Bill, 
for his speech which is hope-giving and 
is just so fa r as it goes, because he has 
now begun to look upon this Bill and 
up'on the question which is before th« 
country from both the angles. So far 
as this Bill is concerned....... ]

Shri Deshbandhu Gnpta (Delhi): 
May I in terrupt my hon. friend and 
draw your attention to the fact that 
there is an amendment standing in my 
name for reference of thi§ Bill to a 
Select Committee. For this reason, I 
think that my amendment should hav« 
preference.

Mr. Deputy-ISpeaker: I am sorry. I 
missed it. Shri Gupta.

Shri Deshbandhu Gupta: I do not
mind it. My hon. friend can move th# 
same am endm ent

Mr. Deputy-Speaker: I And that th« 
names of persons have not been given
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by the hon. Member. Even now I have 
not got them.

S iir i Deshbaadhu Gapto: I sjiaII
five the names ju st now, if this is 
acceptable* to my hon. friend.

Pandit Thakor Das Bharffaya: Am
I to understand that after my hpn.
friend’s amendment is moved, I shall 
have a chance to continue my speech?

Mr. Deputy-Speaker: The hon.
M e m b e r  wilJ m a k e  a fresh speech.

Pandit Thakur Das Bhargava: So
all this will be regarded as having 
been washed out?

Shri Deshbandhu Gupta: I Ijeg to
move:

“That the Bill be referred to a 
Select Committee consisting of
the hon. Shri N. V. Gadgil, Pandit 
Thakur Das Bhargava, Pandit 
Mukut Bihari Lai Bhargava, Shri 
R. K. Sidhva, Shri B. L. Sondhi. 
Shri Jaspat Roy Kapoor and the 
Mover with instructions to report 
within two days.”
Mr. Depnty-Speaker: In all these 

matters, the convention is that those 
Members whose names are proposed 
must have been asked if th«y agree to 
sit on the Committee. Normally, ih« 
Chief Whip should also be iriven a 
copy. It appears that he has not been 
given a copy.

The Minister of State for Farlis- 
mentary Affairs (Shri Satya Bfarain
Sinka): I have not been given a copy.

Mr. Deputy-Speaker: Anyhow, tliis 
convention should be followed strict- 
l.v hereafter.

Shri DeshbanUhu Gupta: Thank you 
very much. Sir. When I gave notice 
of this amendment it was a week ago 
and T had expected that this will 
leave sufficient time, but I am now 
fatted with the difficulty that the date 
of expiry of this Act is the 23rd and 
today being the 15th it leaves very 
little time. So, I have reduced 
period and amended it to two days, 
with rour permission.

Mv task has been made much easier 
by the hon. Minister whom I wish to 
congratulate for the consideration h e  
has .shown to those who have been 
pointing out from time to time that 
the present Acl needs amendment.

Sir, I nm likely to take long and if 
you will permit me I will continue my 
speech on the next day.

Mr. Deputy-Speaker: Yes.

The House then adjourned till a 
Quarter to Eleven of the Clock <m 
Friday the m h  March 1951.




